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LOK SABHA DEBATES

LOK SABHA

Monday, December 21. 2015/Agrahayana 30, 1937 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment
Motion from Prof. K.V. Thomas, Shrimati Ranjeet Ranjan, Sarvashri Kodikunnil
Suresh, N.K. Premachandran, Kumari Susmita Dev, Sarvashri M.I. Shanavas,
K.C. Venugopal, Gaurav Gogoi and Shrimati P.K. Sreemathi Teacher on different
issues.

The matters, though important enough, do not warrant interruption of
business of the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.

... (Interruptions)

#it SeforTiec wreeRTa Rt () @ steder HeledT, 9gd Hewqul vy Bl (@aem)
AR Semet ¢ Sfl, QIferg| 3fTST o R o e =rg, dife| § 8t I fheh &
31U FITE SATaR AWS HRAT =ed &, H anaia d fpedt Bl el Aph |

Sfeifeer S, sy diferg

... (cgaym)
BvTe ™ iR Saffa d=em & Iow w3t den Wwe e "I § e w@e (sh
Ielta ua wet): SRIY, 98 @ 8 Y, AR & T8 Ul . (FaYH) 98 F&d B GHI TR
PR IE T... (caum)
HON. SPEAKER: Q.No. 301 — Shri Nagendra Kumar Pradhan.

... (Interruptions)

AT S7eAe& : 379 4oy, 3@ a8 H 12 a9 99y < ¢l

... (cgaym™)
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11.02 hours
ORAL ANSWERS TO QUESTION
HON. SPEAKER : Question No. 301, Shri Nagendra Kumar Pradhan

(Q. 301)
SHRI NAGENDRA KUMAR PRADHAN : Madam Speaker, I am very much

thankful to you that you have allowed me to speak on this Question....
(Interruptions)

Since Independence when the Government of India started functioning, it is
a very good thing that lakhs of talented students are there from the world....
(Interruptions)
HON. SPEAKER: What is it?
SHRI NAGENDRA KUMAR PRADHAN: For that reason, the hon. President of
the USA Mr. Obama said some months back in the USA in a Press Conference:
“Talented students of India will be a threat to the students of the USA.” That is
why, I am very much thankful not only to one Government but also to different
Governments which are conducting the affairs of this Education Ministry since
Independence.... (Interruptions)
AEAR 3teae : Afdy, 3/ 12 991 IR HId H Iorgy|

. ()

SHRI NAGENDRA KUMAR PRADHAN: My particular question in this context
is this. The answer specifically mentions that there is a provision of reservation for
Scheduled Castes, Scheduled Tribes and physically challenged students. My point
is that when Government of India has decided to provide reservation for the Other
Backward Classes, why have these things not been executed till today?...
(Interruptions)
SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, it is true that there is a
reservation of NTS Scholarship for those in the Scheduled Castes, Scheduled

Tribes and physically challenged sector.
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st oiftRifeer wieaRa Raftam: orewe #eElGan, d91 sWice fawy QoM @ fay i
CUSINMCEEIE)!

AT 3eaet @ 31 AT 2, IR 3@ YA Sffa) YH o AT B, 3@ 918 § IoM B forg
TR & gl

.. (o)
SHRIMATI SMRITI ZUBIN IRANI: The hon. Member is extremely correct in
saying that there is reservation needed for the OBC students. This suggestion of
the hon. Member can be put forth to the NCERT. That is all I have to say on this
particular issue.
AN e wuava Riften @ sy AwEEE, SN Y SrgAfd @ I8 fiwy Som
Dl | (ragr)
A 37eAe : T8I, 3l T8l ARG Sff, #9 FM fora o, 3’ TR T8 I

.. (o)
SHRI NAGENDRA KUMAR PRADHAN : To get the correct answer from the
Government of India, I put this question. Is Education going to be included in the
WTO?
SHRIMATI SMRITI ZUBIN IRANI: Madam, the hon. Member’s question goes
beyond the gamut of this particular question as a supplementary. My request to
him is that since I am the Minister for HRD and not Commerce, if he has any
questions pertaining to the Ministry of Commerce, he may ask at an appropriate
forum and at an appropriate time. ... (Interruptions)
HON. SPEAKER: Shri C.R. Chaudhary.

... (Interruptions)

HON. SPEAKER: Please don’t do this. Everyday, without any issue, please don’t
do such things. I will allow. I am not saying 'no’.

... (Interruptions)
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11.05 hours
(At this stage, Shri Ravneet Singh and some other hon. Members came and stood

on the floor near the Table.)

A 3TeA&: S & U P FAG BN, H 3MMUDT TATS, Bl 59 k8 A G-Il T8l
EGEIR]
... (cTaeT)
HON. SPEAKER: You know that there are different issues. Prof. K.V. Thomas
has given notice on some other issue; Shri K.C. Venugopal has given notice on
some other issue. From your Party also, there are different issues. I can’t go on
like that. No, I am sorry. I will allow you after the "Question Hour’. That is why I
have asked Shri Jyotiraditya Scindia. I am sorry.
... (Interruptions)
HON. SPEAKER: Only question and answer would go on the record.
... (Interruptions)...
2 MR : reger g1, H WA Sl DI AYD! AT HO a1 IAMT A Gl € Wb
1963 H Y B! T ATl I FHI $H THIH BT AH A AIEH Colcd Td WhIeRRIY AT| T
1976 W IE THIW UA.ELGE. § Pac 8 gl g9 d8d 500 ¥UY URT Wse Ry o A1 §
AN WRBR AR HA HBIGAT DI g=dG 1 fb 2014-2015 ¥ 9 WhIGRRIY DI IGIHR AU
Hhed AR AR Jdsd T 1250 JUY 3R I8 H 3SR IGUE qAT I9UeH & Ty 2000
JUY R fo QI F FHHA S A A I FaeT SR Il UE I8 © [P o9 9 I8 o ¥e
T8 T a9 R o faeneft 9, 98 fieeh # fv 350 3R fR 500 &1 Y| S9S a1€ 1000
TecH B Y| WRA ! ST de&dl Ol 81 2l 39 WhIH H 7 ddd Aed bdhec! ©, NOW,

social sciences have also been included...3d®1 TR qQRT ST 1Y | §E a1d I8 &
5 orfl Y 91 TecH s enE <, TA.AME. A iR ARSThd TRE TR I §, STID! WhleRdT
2000 BT ¥ SAEI ghg DI S AMeg] F FAT S A SR WRBR A AT AT A b a0

* Not recorded.
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WRBR 39 W GAR HEN 6 U Al WHIoRRMT &1 WA g5 WY 3R AY g0 A= 4T
RERIES N

St [fa Few S0 ¢ A Siee Weledl, Sl b AT e | del © [ 3l d
Y8 WHIORIMY A 500 ¥UY & & Sl off, o acH WRPBR 1 FerhR ay 2014-2015 4
FITHR 3SR UYUC AR U9Ue TR & oy 2000 YU T @I AR [P &1 5l AF-
T BT g AT ¢ P 3@ a % 1000 BIEAT BT & SUALS HRIAT ST AT, SAH T B
I 3R HEl gl § ST HEN e g B T eR . & BIeeyT S & Suded AR
TR 3 WHIGRM DI 1000 ¥ 2000 HRT DI AINUT HI gl olfpd gdH 3MTH W@ae™
safey &A o #areg @ WY ) 8 €, a1 39 gfg W AT weer @ e F ' wednT
forel.

St rftfen =y @ sreme welewl, # oMU HIEmW { WAl Off | ST dTed! § (% @l AR
P W BIs AT & b gl 1 Uers H R X% SR ® U 9 8¢ a9 Udls B B
qrg, fordt &1 ToIe oA § 81T g, fhel &1 WIS # B &, {1 Wi aed #,
dl g9 oI WREHR T g T 2 R WHIFET AT BT AT G®he Asel § o & IR
27

et Wi g ke F1IEd, I8 R T o We 9 Wid T8l e gl g
YA Coled W Bice W AW 8 Sl # HAMHIT WERT B g1 & bl g P

BT & H URd WRBR 7 ‘Bl Sd’ 0 0 U BRIGH M fhar, R g )R A
BN Fped WA Y A1 39 AMER R S 1 URRiep Fell, AP, T, M R PRI
anfe & Frfd fAwal & a9 U Iy oNF I 9igH b1 TI fhar, S 59 98 ‘9t qdnei-
IS ggre’ el

# I8 HEd gU T § [ N Bs ARBN TPl D UG Bl A "R W Dy
A HATBRI 7 WG ©...(FIgH) Py Al SURRIT o, FH dHarer aanedl i, ada
AARAE S 3R P dfvs St .. (agM) BIR ARBN Tpall I U= UIHT BT I<e
DA DI Sl AT HlDl AT, B! AST SR YT U, WX H g8 &l § ITep! 37T Bl
TEd g 5 RT WHR 7 39 WRE D AN UG M & &F § g e &
ArATed fhar g SR SRl W &H=ell &M ... (SFaerm)
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A 3TedeT : 31U AN I aRdd H Aed Tl § HIg See el g, dl Ad gyl
... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 11.30 a.m.
11.11 hours
The Lok Sabha then adjourned till Thirty Minutes past Eleven of the Clock.
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11.30 hours
ORAL ANSWERS TO QUESTIONS....Contd

The Lok Sabha reassembled at Thirty Minutes past Eleven of the Clock
(Hon. Speaker in the Chair)
HON. SPEAKER : Q. No0.302, Shri Prataprao Jadhav.
(Q. 302)
2N TAURE TG : e Heledl, H AUD HIH | HA! S A YAl el g (b o DI
YHIOT fRIRAT DI ASGd B AR @Al & AR BT ISR o7 F WAl 3R AHENT Agaqu]
T 1 AT 2. (R1@eT) S H Hicd BT Sl IR [Had IR T 8 9D offad WY

BT ST far 1 wahdr 2., (@)
HON. SPEAKER: I will allow you afterwards but not now. Please go to your
seats.

... (Interruptions)

11.31 hours

(At this stage, Shri Rajeev Satav and some other hon. Members came and stood on
the floor near the Table.)

St yaTRIG S ¢ U dRe e faed vd ARiedtst & 1 fR oS ofTeTER aR W E,
S U B A AG- § HAIE & Fhd gl ... (SFau™) FE iR AT 3 Tal § arl &l
VISR f&T & iR ASMIR & AR Y& (5 §1 § woerar g b IRpR &l 3 Bl &l IR
@ gd e § af¥e dR W) odey MgiRd @ anfRel L (arag) R @ ud
YT D1 e oo frer || .. (erger)

RG], AT U IE ¢ fF T AR < H Wi R I & st @ dew HuiRa
HAT B, R Bl Al Td 99 RAT &g AT AR I &g Bl U Hel IP gs o7... (Faem)

N et B Uy TR, AT A T WGl UTHIENT MR & qiegq 3 <9 bl
aNfds wiIfd & IR H 91d Bl & 3R =i Ig Fgard W fFar & 5 dt B oror ey #
Igd & fHa Tl aR 32 2. (agH) 8 v AT § g &1 a9 7@ 8@ S
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g1 gaferg wmET B eRa & & fog oo oot a1d & 7 3R d aY &7 e+ gut
g # A G B 1 ATl g B 39 qHY AR UM Albs TE 8, offhd Ffvad w4
B TRAC W@ © 3iR GuHSoiidl & A1eudq 3 3ffdes & 3if¥res idl #§ Sl & f[IaR &, 89
feem # &9 e AR @ 2| . (Tau™) 39D rarar A ft Tefiae omdt € S Ueiiae
® AUR W B9 GAB D ATIH I ITD] ARAd Hd © IR R ff el ol &,
ID YR W & 89 T8 &9 < & AR Aol TSI Dl STTT B Bl TN IR &l 39D
IR THI-THT R IFDT 3MHod B gy el (FeiRd wxe I9 od 2. (@ragm)

S TATRE SN : WEIEA], W AR R U T © [ o A I AN B ol < D
fY TRBR GR1 980 AR AJaM SR caacIgel Ui WSl d1 [MaiRa fhar g 3R aga &
RICIsd T @ M 5y W B . (aum) § oNud Hieww W OHES HAT St W ST
I o a1 WIS U DT g@ral o & [l a9 THTT IR M SR o § WAl Ul Bl
RATIAT B B Dls oM WRBR o 9978 8, IfT T8 9915 & a R 9fasT & v urb 99
& IN H WHR A9 B &7 (Fagm)

2N Bt s 2 WEISAT, Wi U g Bl T4 QAT DIy ATSHT & 8, AT YHIET
e & @t faen & &9 &8 Jrom] gHRad & £ (e@am) 9w w0 4 89 aoR
HadT AS T qA AN B A fhar g f6 S oft gihfed dR R Se-sme el @
RAITE 8 Wb, IMURYA id b1 b 8 Wp, I fou A ga- ox &1 areed
2...(agM) WE GER AT & AAId dIHT 164 VT gHI8Al AR §, e g e
B DI YA far 21 fories #1eqd A ffdres & 31f¥eh ISl Bl TRl B §Y 8F S A
IAET DR G, Sib A Wl BT fIWR B b R I WG B Ib, 39D [0 IR

TINT g ... (STaem)

*SHRIMATI SAKUNTALA LAGURI : Madam, I thank you for giving me the
opportunity to ask a supplementary question on this important subject. I have
gone through the reply tabled by the Hon. Minister. I am sorry to point out that no
stress has been given for the establishment and strengthening of the KVICs in the

States and Union Territories. May I know from the Hon. Minister that from which

* English translation of the speech originally delivered in Oriya.
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year KVICs were established for the first time in our country and what steps are

being taken to make KVICs more popular and visible to the public.
St BTl St : AT AT A BAlTSHl & ANGH DI FHSK Y, SADI N deM Bl

g & oo o1 81§ qarn g 6 gHe b sfRkfes fog €1 S 39 a7 & garn ®
5 THSLY. & Wem { BH ddlNgdl Pl 9Q1 W ol TAY Soxe, Aieds!, Ugel wafcfhae,
et e |fedrdl uraan |féfhae & w0 § Ped 8 SHs Aemd A o o1 @rs ©
YR TR 89 SR Hol <d &1 MH IMSH AT AT & Aegq I ) 89 hfa=i b W da™
DI JART B 2| AT A AT TABIR B8 o Wl Wid ot gy, fafv= &l # 92
INTEF a1 o1 9B, 3D U 89 WINT BRd &1 IhIs IS & HIETH A 89 S Biadl &l
31ferep 1 31ferep GAem Yar B ITeh! 3 A 3Afeh B B Bl gfe A YRT B Tb, 39
g & W 89 WA @R I8 B S SMERYd S © BN Sl BHWR R 8, Sd! Faferd
H B faen H Al SURYA S BT S A B G, IADBT TIHIBRIN B Heb, gD I
PR BT YA PR W® 8, AR W 3@d W AoE 8 RDid gR IR @it & 3 9 B
foem & gART v 8, foryest ulReme g gan & b oSt Widl Hailtd uiger g3 ol

it Torer g ¢ oredeT RIS, HAlSTSHl B RATAAT V1 1956 H ATV farawel &l dao &
I F JAT Wl & IUAN & AU B U NI H ues HewH F A AA SN A e
qTEdT § 6 39 T BT U B @ fog onft 9w fre RIfa # Sdtensw uEgeh 27 guw,
W SUAN & HH H WIEl DI 98 91 ANEM AT, M $v fodl F <o+ & A @1 &
5 @ woeRl # W1 &us fied € 9 98w oW W fiad € &R STa oE ofe A
AT R g1 forar g1 w1 |53 S 39 Sl S 99 §, SAd! BH B Bl YA B ql
9 SN H 1 AN o 8, S i AR & ar 7 WY 3IS sremes awrar w4 27

it HoRte s : 7EIGY], ARG GeW 7 9gd o Sudad U Ol Bl Whl #El ae H
el BT Uchid g, Idlg &l Ui 2] U8l 8H @Ia B A Uifthe A1 o & IR WX <d &,
Afe g # R W & @) & ufd ey 991 B, S9H $Y guR f6y Y § S9S
f$arga # uRada fFy U 21 Wl hfia g8 2 Sl AN SffYeIee @Whl Bl TRE
MBI U 2| Aol A ! 91 I 7 o o g #3 Sft 57 9@ Q@ 79 &1 91 &
Sfia Wil & IR # U WY fawrg iR Arl @ e fRAr b Al e o,
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D A HH Y WIEl, A8 WAl Bl DUl 8, AR AT [ 7t 81, Sadl o, 99 9
Tl B APl H Ivayd qedl gs gl # U8 BT Al g [ AT FHE HA S T
D A T B Ui v oars 8 O U U HA 4. SATER dld 98w Sl & 9Hd § Udh
SATER Sibe Uger gs ofl, 3ol fRfer a1 I8 &1 % ® b A Sdbe, A1) Pl gal diger”
g ¢ 5 g & womfie @ A1 At e & fow onenfia 1 W S & gerd wA
HIE Sebe U8 B ATY P 3R TS Al Sidbe AR AG Pl R < D AR UYer &l e
gl # A1 Bl T g1 P fpaAr E1 Hwl Uik 98§, F A8 By Ahdl § IR SAfdmel
% gR1 1 # IA1 W1 g b I QRAT WAl B el §s ®, 9 W AT FEEHA] S
9 39 910 BT B Bl... (IU™) Hifh ¢ s & WIS B AMYR W HUST BT 8H ol Ib 3R
TWE MBI & D, 59 Q97 § AR YA Bl...(FI™) W AR ST geat oI <&
2l... (cgas)

SHRIMATI V. SATHYABAMA : Thank you, Madam.

Today, the MSME Sector is passing through various difficulties such as
lack of adequate capital, poor infrastructure, access to modern technology, access
to markets and getting statutory clearances related to power, environment, labour,
etc. ... (Interruptions) The hon. Minister is well aware that the MSME Sector is
the largest employment provider in the country especially in the rural sector but
this Sector is being neglected. ... (Interruptions)

The Government of Tamil Nadu headed by our hon. Amma is providing all
support to this sector, and that is why the MSME Sector is able to sustain in Tamil
Nadu. ... (Interruptions) Therefore, I would like to know from the hon. Minister
the steps being taken by the Government of India to address these issues

concerning the MSME Sector. ... (Interruptions)

#it HeRTo st : AEIGAT, AT W 7 UHUHUHS Wde] © R H U JOl Bl (agm)
iR Sua HemH | AU & H SIfAHIE AR BT gord D B Gd, sHb ax 7 W
IeM 48T ¥ iR affemrg # 39 fhaw | awifRd @ wad € 9' 9d W S=n &R
gl... (@) § a8 FHET dredr § fp fuasoid, weh fafred gwmrie SveH T &
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Aerd & g g el # ey SeEvh @1 fiem @ wa iR siitede e
SIAUHE B Wb, $HD folU B $B THNYS By .. (2agr) g9 Rl Vot SWIIHS
ST SRISYe, JARYASSIRNTS FOIdh] Hed &, S W 89 URIAY fhar gl... (Faem) I9&
qIH W 89 TexIRRY STAyHe & HRIGH B I8 ... (aL) A1 & A1 g1 & T8l
U® ASPIRE W g9 I @ 2l...(au™) I8 WhiF BR SSI-URRA it Wd $Sw U
URMU=NRMT 81 39 ASPIRE WM & 3R Igdclgs ... (ae) dcd &, S9d MUR R I
BIPR 9B B WH A ITP! AUBIMYS Ho g9 fQear b, AT TARI WA FA @l
gl (aam) affeTrs @ S wle g dffierig THURURS @ g 9 9gd #eaqul
2l... (g [aifed BIel SSWIS dHeTrg @ 3faX Bl..(SFaU) B! 8 YAYAUAS &I &9
e Bl...(FaE™ 39 FHY IR B BRI Sl JhAM AT &, SAD! b b B fo7m d W

BRI WA Il X&T ... (™) 93 o § 8 BTH ®_ I DI B @ Bl... (Faem)
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(Q.303)
S T BHADY ¢ HBIGA], < DI ATolG U 68 99 A SIMGT 81 MY, olfh <% H 37

Py UY &7 ¢, f9uey qere d, S@l @l s & U N WERNG 9eT ddhel 3R
PIIl BT TRATA PR B ©l...(FIF) ST AN & WA & AII-[1Y TATARY BT H JHAH
Ugardl 2. (agH) 9@ JB HRU ST &3 # ool gd diash @t gfaer T 8
gl..(@agr) § AR HqE S W A€ goEl dredl g b a0 WeR 7 9% H adiol 3R
TSl & Havel &3 I 98I aq (el a0 &1 Mg fear 27, (@aer) faRer Jerrs;

I ¥, IS, AT A qidE DRI R g7 (FAUH) WRBR GHS S &R 9 D oY, W S8

ey favaa i iR AN o1l UG B B FIT HeH Sl W& 27, (aem)
2 A UL @ WEISd], I8 U ol U W ATST A 8, b MU Srgafer <1 o Sad ot #
A WG DI A=A AT @ d S e AL (Fag) FR ARBR B afiagal
2fP RIS W TP R ¥ W 399 UgA L. (TAgM) T3 THR 7 SIS IR U AgcdTdien
AT 6 D1 B l... (Faem) fIereeny Ter 4.l @1 Havsl M 92 § Yavsl 60 Ui 2, 4l d
I IS TR A I8 2| BT I dTed oI ATeli | 89 75 UfAd db of S &b Ao a1 B
gl 9 foy T diofl. & Suderr iR SHd! fAaRer womelt # SR WReATHRor dR a9
QD! ATTH H B Aol &4 a1 2B 2l fLgasf Wt g 71 Iare 7 iR s 30-40
ATl § I9H o a1a] off, oifhd 9@ 9§ 98 UA.SLU $ ARBR & a1 A gee q3 S
T ugd Aol fopar {5 o’ § el ursy # A9 O 9ahdl 8 S9! N TolibyE # Rl
RENRICRIRCI

STET I AR WERT HERT 3R e IER B a1 o) R 5, P8 e A i fed
AT aye |1y d8% B Al H U] R eieaRa wRal g f$ # R U IR do% dom 6
e TR W ULGASH. & R 8, dAfeT IHH smd @Rl &1 W §EanT A1fey| HeRTSg H
IO 3Rl H SRl 5 oG ARl &) & Tl TRel Uledq & RO S 2l g T
AR WAl BT 89 7 dadl HERT, H WA <, afeh fa¥veR &l 9RT 3 - §e, @8R,
afSe, sREs, qal IR IS AT [T A1) $¥¢, T8l SR 20-25 U dd HaR g,
T8l UGUeH B DI U g9 Aol WRHR & AT B
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# TR DITBY ¢ AR A& HBIGAT, dos Yol IMMICTD DI RUIC & TS T 2040
Tb URT B dof 3R A W 3rarg fdvar & o 90 ufaerd s1fde georadt 8, a8 dvran
SRl & St U e o1 fawa 81 gt iR I8 Uobrer ¥ 31 € b W | forat wman # et
3R I BT IAEA AT S IBT &, I A1 § 19 SHATA o 9% d¢ W 3R T W
TE Ugel ©l SHDT Uh B! I91 [ HOGR H ST TS @1 2] gAY A AT A1eas
{ A SN A A 2 gHe AR H w1 Al 2 SR AT B R H AR ¥ § ARaT &e
TP M, T BA ST ATEd B

AN s qAE ¢ oTeeT WEIGAN, BH 0N o¥ H dld WHYI W I BRI AU & IR AT ared
&l | A B uSI| AP THBT DY dol HAT 8, 39D (7Y AFIG JG H31 S 7 AN
AT Uep THRle @1 & [ BAN Sl |xe] JATeddhdl &, 3 dlel 2022 I IqH 10 e
FHardl Bl N fFiRaT Te iR BN TAMYRAT 98, S9! ArIUh AT 89 991 8 ol
L. U 7 O RUIE &, IR IRBR IFDT I H it | Ifh =i AT 890 a1 | &
3R I8 919 |el © 6 o W) <=1 # S 9ga AR A9 BT SIS BT 8, I a9 qb M
B PIE AT T TE 2| FB I B, 3R FO ASHT &7 1 W8 Tl H MU e HRAT E
5 S I Teri=erd B N 2, I9H dR-gX Hekil B Bl IR SHHT FHREIA Jfeargerers
DX BT ATSHT 8 a1 RS 6

AT e : 57 37V AHWRIG Feg - IURT & |

... (Interruptions)
SHRI KONDA VISHWESHWAR REDDY: Madam Speaker, we import huge
amount of LPG; and we also give very huge amount of subsidy on LPG. During
2013-14, the amount of subsidy given on LPG was Rs. 48,000 crore.

Madam, Made in India biogas is a substitute to the imported LPG. My
question is this. Does the Ministry plan to support and subsidize biogas on the
lines of ethanol blending in petrol, by having biogas blending in LPG or by
giving subsidy to Indian made biogas similar to what is being given to LPG? By
doing so, I am sure it will improve the rural economy, village economy as well as

national economy... (Interruptions)
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St e guTe : oTedE Sfl, 9l I IART & Weg H AN GeR q Sl Ue IO[, I8
T.UARE. faurm & |dfea v g afes & e Wt e & =ean € f6 SN &
Terte § U e 90 uew R & e 29 usd e 1 § fF ow A R gel 99
I 19 91 B9 39 UPR B PV TIIAC Urorded H Al g T A1Ed 8, offehd I8 vy
Hold: TH.UT.3R.E. & 2l

2 IR Rg : fHew, A w31 SN @ v ¥z 2 % et Arebfen wruse 1 fawr faar
2 5 I § 10 vfawd B <ifST B AL (Fau) IE e 10 ufavd 9% § oifee
RAfae AR W fhaq afoea @IS 81 @ g, R FH S 89 ANl Bl AN Bl R B
3R 3R AR AR W & 8 @M & Al I8 (ST 8, 39D [y FIT HRATS ADR PR &l
27 ...(agm)

o R WU : TRIET Sfl, IS & oAl A QAT ST Wol 8 §AN Usd @, offdhd ol
fUgell IR A e S & Adad § WRBR I, A 79 A5 Sff #3A1 3R feger S,
3y Y 39 faumT 5 HH & ST & AT B U B BRUT AT @IfST I S .. (raum)
D! JU BH SR Fa1 I ol H AMIG Gad Bl 3faid w1 A b ot fafes |quie
TS AT 49.50 BUA & & daorg QHle Wi g e a1fey, e T8 @ 2. (eraum)
3l I Al IS WAT Bl =IfST 8 U E 8, Rifb Hael a1 & A e @ gl A
arel foH 1 § g1 fawm, faRiy avas Sife Ardfen HHal rcdnfed ddl §, &9 Wi db
3R QAT gHpl e, 89 ISP of S (Faem) U 3R Bl Aifd 3 garR gaq
fra & for R Arefie 78, ore dgae & W S UdNid o, wd #, @fese |7 S
wCH I T, Sl QHORE IBdl §, S« H {41 gl ate & fog, wFte e &
oy &0 Ao 991 [ £ ... (Faum)
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(Q.304)
SN HOT FATa: AeT HEGAT, H IMUB] guarg <l g b MU g U B B Hibl e
AT H#A S A Sard QUi © {8, offd R oft qeer e g 6 R WReR srends
Rrer Turaargel M @1 e aAt SR @ 1 30 RIBIRRT 8 S9! o] e | Y
DI HH 3T B @l 87 ... (FaET)
St W Flea S 2 AEG1, § STeRviiy WS DI A BRIl ATEd! g (b 25 SR,
2014 DI JAMERUNT JIEHAT St 1 Ufed #ea Argd ATadig 3Fa e oifF S gfr @t
e Y FEYT R, s IR )R 89 aFT S ST & 39 e AT § ST e
3R Tpell fRIem & or=iiid ®s U AN 3R YA &R I3 &l SRS g/ HHST o 9 d1d i
It T b ®8l 7 Bl BIR AT Bl 343 B &l MR Afdedd A &1 ooxa
gl...(caem) § I B g 6 AT Ai9E 39 9 Bl YA GG e b g I
Repvosed &1 W AfFfod a1 5, T dLE. @ GIRI & 99! & 9@ 4 319 25 uied
SR dfdedmd T SEISRA 20 WWE S ¢t <Y B, S U ORI W UgH & 918 &
SR B IUY Rl W & e ALd)., Im, Ul srffss Uoded &l 1 o @
HRAPeH DT YUiqaT Ueh f2AT a1 T B 1., (FaeT)
N FO JAW : TAR DR A © [ A9 BT el e fra, wwh Ren frrl g e 4
FIHI 50 I W SATET S7aTal 8, dfh Ueb W sy fqemmery =81 gl g el # 2-2 7dIgy
e @las @ & WRGR & A1l .. (FEagF) AR dle 991 &8F H Ud ATded
faeme g ok # W3 #A2cy 9 TR S # &9 @ B9 (P dwi fAeined @ied @ A
HRl gl... (@aEm)
St i Ffaw S ¢ wRIe], § afud AeAH A SRy |ide off & g9 fded wR A
3 € Bl A, Hifh w4 B AU v wAia € b ded faerery R wivg 1 gadt
T2l @il gige S 9 99d 9ed d SURRIG 8 9 @redl fh ey faemem etk [dey
faerem & 9@ Sd die 99 &3 W g¢, # ga @ dedl A 6 o dEes @ e
e ft weet foran 7 ok o= el & @nfid &1 & S A9d €, 9@ i g
9 91d &1 favary 8 b Al qoie | @y Aigal Bl 59 gl W1 W B T fHA ghR 6

HREH ST BT BIH BH SR BVl |, (Faem)
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SNt IR BT : e HRIETT, H W Ul Al MU VAR AT Bl 39 919 B fov
gga-9gd 99Ts ol § b g2 f YR 9§ ofuel RG] &1 o 9erl &, 9% 9gd o
TS F T L. (FAI)WR, IS B T D oW H H Ig FHe dreal g fd e Ren
S H R ARE W Y UIgAC Wl Gol @ 8 AR A Hrefid h S UbI b
AW ¥ 98 W eT-delmige dad W& O I8 2. (@agms) Sr enft e @wer 6 o
T, g HHS DI 30 RHHSIT § I &R RepHeeid oI U+ T R foan 8, W) o
ANl WBR T A1 TaR1R, 2014 § AU TAALEE. H W™ & U $© W qer
gl...(au) # I8 e dEdl § P 9 sR HAEd 7 S9 UGR @ Uigde Wil &l

fafed fpar g T sistdreiiegs T €7 3R #aad ¥ S+ fafed fhar g S9d
Rac® R HRaTs g 87... (agr)

# A HA SN BT JaRBArE <dl g b gAN WRBR 7 A U UR SITET &1
& © &R 9@ Iy MU 557.60 RIS ¥UY aY 2015-16 @ doic H 1Y Tl...(TIgM) 3AA
f St U@ o aeill L. (FauT) ‘UfSd Ao Al Arediy e e i S e
S # MU 0 Uh W FRE & g 7 foran 2. (eraer)

# g S AW fF A ST uEde Whod ST HeinEs o W W E 3
RacTth HIS HRATS B & T a1 T8 7. (cyaen)
St Wi Fea SR 2 A 7B, Rl |ide Sft 7 Wed H R fHdn B e
fopar & a8 fodr 9 % o WReR & 8, ek T AR A7 W s yeR B f=-fe
faamell &1 e A @ ... (T9UM) $s IReR AR IR & g =g q 37 9 g9+
® TR & Bl AR FHEN < BT AR Ueh [ARaR YA &dl &, olfhs UL.ALAS. & we|
A T UH (RN yI fRaT 8, S99 H WedT @l AAId HREAT Al gl (FagH) qdS S
Ao T Sege € W oW WALAE & Aegw | I8 gwen @ ® 5 ude
SIS @ W Ud 9§ #§ USfScTd @ Ud [ ufha § oAl g &R Iud forg
TS 7 9% (TIL.UTHL) THS U SIeged & 9 TRy W fhar 2. (aem)
9 3T S o1 SR &1 A9ecdl UHISCT IR &, SHH dalielel @ AN AMG AR
St o @t Rra wRiferds € SR Yge SR BT TS AT BT 2. (SraeT) e &,
9 99 &A1 I8 WA R B R I o SRITI U6 We-UaH S¥Iee T g,
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afcts 98 AR &1, a1f ot e, faRy w0 & S=a Ruem # ol Corfioet
TIHIH B FMABDHI Bl qgMT @Ted &, ol S7 &= 4 W &4 yaereiiel 8 3k g9+ T
AT B SR 2. (Fa)

M FAd FAR AvSA : HeH, T ¢ 98d el € IR gl Rved W 9gd srew
gl...(aum) =, Wpd B SHRCFR SAET T8 ol... (FIuF) TP B SHRSFAR Bl T
& oI o sifivae FAfAeeR &1 ig ATSHT 7. (ae) &9 < o od & 3R &t
ST SR 19 31T Il H UM & oY I 8, A1 I TISH 9 Wpdl & SHRCIFAR Bl
aeie ¥ B Hldbl T8 e gl (Faur) S o @1 Wpd & Wiy By ey g
gl..(ag™) 9 FdY B deM B foly, TH TR B Wsed B TN B oY, 9 W B

SRR I 93 I RIT Dlg AT 3MUYD U &7, (TIH)

At i Fiew SN A HEled], SeRviid |iE Dl # Sfavd BRI Aredl g b |d
Riem A’ SR I AEgHE e A B S ga¥ WRPR Y-B-- qRE A
TR § 5 ShReaer @1 iR gge fhar Syl (@) el Repeie, Ted @b,
T PR 3T TR Y ARBRI BT YRR BT 8, fhd o IH-aT Bt d AT B o,
I AT B TR DA DI AR U JAN el © b O ff amiRe g St ¢
SRS H T g9 & folU 3 8, 319 I© 419 Al db HAsciRell (Bl ARBN Tpd
H S BB YoM B I8 N AR B UMY Ferf |, (TIe) SaH 89 ISl IRBRI & AT
JE Y fHa1 2 6 Jew AR W $HdhT FRIE0 A {6 3R IR Tpdd H SR DIy
ot TR SR & AW W 39 SIRRT Whicd $ 98] &Ral ©, Al dal 71 Hel gl &
WHR | W yAvT Hx fF & s IO & Reed 21 (agaum) S & smereii wem=
H3 S 7 el B AN g § 39 91d I Wiedrted &3 oo that teaching should not

be a last career option. In fact, it should be the first choice of any individual who
wants to contribute back to society.... (Interruptions)

SHRI B. VINOD KUMAR: Hon. Madam, last year the hon. Minister spoke in her
reply to a question in this House that there was a deficit of 5.86 lakh primary
school teachers and 3.5 lakh of upper primary school level teachers. There are

regional institutes of education in Mysore, Bhopal, Bhubaneswar and Ajmer. |
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would like to know from the hon. Minister whether the Government is having a
plan to establish such teacher training institutes in each State.

SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I will only say this, as I
have said in my response before, that teacher training, teacher placement,
recruitment and transfer is first within the ambit of the State Government. In so far
as ensuring that we strengthen our establishment of teacher training, as I have said
before, the Pandit Madan Mohan Malaviya National Mission on Teachers and
Training is significantly going to look into this aspect of teacher training and

education.
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PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, papers to be laid. Shri Kalraj Mishra ji.

[ew, oY AR 7w SEW WA (3R wewrst M) : Heewn, |

Gl g -

(1) (T®)

()

()

o

frefoRad 937 99T Ucd R

TAYUHS-CaTaloll SaduHe Aex (IR BF Hisde Sadude Wex), #R8 &
Y 2014-2015 & AMNEH UIdeT &1 Yo Ui (B qAm IS Awhon) qein
TR ol |

THAUAUAS-CTalol STaTHe Hex (AN &F Jisde SaavHe dey), W6 &
Y 2014-2015 & DHRIDH Bl ABR gRI AHIET & N H faavor (=) den
3T ARaR) |

[Placed in Library, See No. LT 3765/16/15]

THUHUHS-CaRTa ol STAE HeR (gl BefddR of-iT SRESE), IRT &
¥ 2014-2015 & AI¥®H UfIdeT &1 Yo Ui (Bl qem Hon dxmvon) qen
TR ol |

THYHUHS-CaIa ol STAE HeR (Vg BefdaR of-iT SRESE), IRT &
Y 2014-2015 & BB B ARBR gRT AHIET & R # faavor (=) dor
3T ARHR) |

[Placed in Library, See No. LT 3766/16/15]

IS TMRE] HUE T R AISh! YUS Wl SSUTSOIS, 4dg P a4 2014-
2015 & dAIN® wfded @t U afr (fF=E qm SRol A¥hvvn) dor oRaTRifard
o |

ST MRS HUE T BR AISHh! YUS Wl SSUTSOIS, 4dg P a4 2014-
2015 & HRIGIU Bl IRGR gR FHIET & N H faavor (ff= T2 Rl
HEhHIO) |

[Placed in Library, See No. LT 3767/16/15]
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(4) (Tp) THUHUHS-CaRId ol STAWE HeR (Vg Befddr of-iT sReese), =1 &
¥ 2014-2015 & AI¥®H UfdeT &1 Yo Ui (=l qem Hon dxamvon) qen
AETRET o |

@) THUHUHS-CHIATS STAUHE WeR (Hgd Pefdwr offiv Reee), o8 &
Y 2014-2015 & BB B ARBHR gRT AHIET & qR H faavor (=) dor
3T ARHR) |

[Placed in Library, See No. LT 3768/16/15]

(5) HUAT AMRAFTRH, 1956 HI IR 619% H IR (1) & 3f@a F=falRad o= &t
UH-Uah Ui (R e s dxanu):-

(Tp)  ofed Tue IR ascisd gfclice Sadwic dRUNTH fafics, dic
R @ dY 2014-2015 ® BRG] B ARBR R FHIET & aN H
fqa=or |

@)  oieu Tue MPlaR ascisd gfciice Sadwic dRUNTH fafics, dic
IR BT qY 2014-2015 1 D Fided, SIE@MIRIE o de1 99 W
G- TareramRias & fewfor |

[Placed in Library, See No. LT 3769/16/15]

ST B A3 (37t U SiRm™) @ HEedT, # FrEferied uF |qur ued IR R g -
(1) IS BI-3MTmfeT ATBIST Saduie Heve 3w sfear fufies, =€ e & a9
2014-2015 & a1 URIdeT &t Yo ufa (=l qem s Axmvon) e ol-
TR o |
(2) T BI-IMTRET ATHIST STATHS HewH 3T sfean fafies, =8 fieeh & ay
2014-2015 & HIADHIO D ADHR gRT FHIT BT U Ui (B a0 Hsi Hwmv) |
[Placed in Library, See No. LT 3770/16/15]
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the
Navodaya Vidyalaya Samiti, Noida, for the year 2014-2015.

(2) A copy of the Annual Accounts of the Navodaya Vidyalaya Samiti, Noida,
for the year 2014-2015, together ~ with Audit Report

thereon.
(3) A copy of the Review (Hindi and English versions) by the

Government of the working of the Navodaya Vidyalaya Samiti, Noida, for
the year 2014-2015.
[Placed in Library, See No. LT 3771/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the
Central Board for Workers Education, Nagpur, for the year

2013-2014, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Board for Workers

Education, Nagpur, for the year 2013-2014.

(2) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3772/16/15]
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(3) A copy of the Minimum Wages (Central) Second

Amendment Rules, 2015 (Hindi and English versions) published in

Notification No. G.S.R. 890(E) in Gazette of India dated 19

th

November, 2015 under Section 30A of the Minimum Wages Act,

1948.

[Placed in Library, See No. LT 3773/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): I beg to lay on the

Table:-

(1) A copy each of the following papers (Hindi and English

versions) under sub-section (1) of Section 619A of the Companies

Act, 1956:-
(a)

(b)

(i)

(i)

(1)

(ii)

A copy of the Review by the Government of the working of
the Oil India Limited, Dibrugarh, for the year 2014-2015.

Annual Report of the Oil India Limited, Dibrugarh, for the year
2014-2015, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 3774/16/15]

A copy of the Review by the Government of the working of the Oil
and Natural Gas Corporation Limited, New Delhi, for
the year 2014-2015.

Annual Report of the Oil and Natural Gas Corporation Limited,
New Delhi, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and

Auditor General thereon.
[Placed in Library, See No. LT 3775/16/15]
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(c)

(d)

(e)

Q)

(i)

(i)

(i)

(i)

(i)

(ii)

(i)
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Statement regarding Review by the Government of the working of
the Indian Strategic Petroleum Reserves Limited,

Noida, for the year 2014-2015.

Annual Report of the Indian Strategic Petroleum Reserves
Limited, Noida, for the year 2014-2015 alongwith Audited

Accounts and comments of the Comptroller and Auditor

General thereon.
[Placed in Library, See No. LT 3776/16/15]

Statement regarding Review by the Government of the working of
the GAIL (India) Limited, New Delhi, for the year
2014-2015.

Annual Report of the GAIL (India) Limited, New Delhi, for the year
2014-2015, alongwith  Audited Accounts  and comments of

the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3777/16/15]

Statement regarding Review by the Government of the working of
the Balmer Lawrie Investments Limited, Kolkata,

for the year 2014-2015.

Annual Report of the Balmer Lawrie Investments Limited, Kolkata, for
the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor

General thereon.
[Placed in Library, See No. LT 3778/16/15]

Statement regarding Review by the Government of the working of
the Balmer Lawrie and Company Limited, Kolkata, for the year 2014-
2015.
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2)

(i)

(1)

(i)

34

Annual Report of the Balmer Lawrie and Company Limited, Kolkata,
for the year 2014-2015, alongwith  Audited Accounts and

comments of the Comptroller and Auditor

General thereon.

[Placed in Library, See No. LT 3779/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Petroleum and Natural Gas Regulatory Board, New

Delhi, for the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Petroleum and Natural

Gas Regulatory Board, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3780/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(i)

(i)

Review by the Government of the working of the THDC India
Limited, Rishikesh, for the year 2014-2015.

Annual Report of the THDC India Limited, Rishikesh, for the year
2014-2015, alongwith Audited Accounts and comments of

the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3781/16/15]
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(b)

)

3)

(i)

(i)

(i)

(i)

(i)
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Review by the Government of the working of the Rural
Electrification Corporation Limited, New Delhi, for the year
2014-2015.

Annual Report of the Rural Electrification Corporation Limited, New
Delhi, for the year 2014-2015, alongwith Audited Accounts and

comments of the Comptroller and Auditor

General thereon.

[Placed in Library, See No. LT 3782/16/15]

A copy of the Annual Report (Hindi and English versions) of the Joint
Electricity Regulatory Commission (for the State of Goa & Union
Territories), Gurgaon, for the year 2014-2015,

alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Joint Electricity Regulatory Commission (for the
State of Goa & Union Territories),

Gurgaon, for the year 2014-2015.
[Placed in Library, See No. LT 3783/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Central Electricity Regulatory Commission, New Delhi, for
the year 2014-2015, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Electricity
Regulatory Commission, New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3784/16/15]
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(4) A copy of the Report (Hindi and English versions) of the

Comptroller

and Auditor General of India-Union Government

(Commercial) (No. 41 of 2015)-Performance Audit of Capacity

Utilisation, Electricity Generation, Sale and Collection of Revenue

including Disaster Management by Hydro Power CPSEs (NHPC
Limited, SJVN Limited, THDC India Limited and NHDC Limited),
Ministry of Power, under Article 151(1) of the Constitution.

[Placed in Library, See No. LT 3785/16/15]

(5) A copy each of the following Notifications (Hindi and English

versions) under Section 179 of the Electricity Act, 2003:-

(1)

Conditions of Tariff) (First Amendment) Regulations, 2015 published in

The Central Electricity Regulatory Commission (Terms and

No. L-1/144/2013/CERC in Gazette of India dated 24™ November, 2015.

(i)

(iii)

The Central Electricity Regulatory Commission
(Power System Development Fund) (First Amendment)
Regulations, 2015 published in Notification No. L-
1/148/2014/CERC in Gazette of India dated 8" July,
2015.

The Central Electricity Regulatory Commission (Sharing
of inter-State Transmission Charges and Losses) (Fourth
Amendment)  Regulations, 2015 published in
Notification No. L-1/44/2010/CERC in Gazette of India
dated 8" July, 2015.

36
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(1v) The Central Electricity Regulatory Commission

(Terms and Conditions for Tariff determination from
Renewable Energy Sources) (Third Amendment)
Regulations, 2015 published in Notification No. L-
1/94/CERC/2014 in Gazette of India dated 14" July,
2015.

(6)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at item No. (ii) to (iv) of (5) above.

[Placed in Library, See No. LT 3786/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to lay on the
Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the ECGC Limited
(Export  Credit Guarantee Corporation of India
Limited), Mumbai, for the year 2014-2015.

(i1))  Annual Report of the ECGC Limited (Export Credit Guarantee
Corporation of India Limited), Mumbai, for the year 2014-
2015, alongwith Audited Accounts and  comments of the

Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 3787/16/15]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
National Productivity Council, New Delhi, for the year
2014-2015, alongwith Audited Accounts.
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Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Productivity

Council, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3788/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Central Pulp and Paper Research Institute, Saharanpur, for

the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Pulp and Paper

Research Institute, Saharanpur, for the year 2014-2015.
[Placed in Library, See No. LT 3789/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Quality Council of India, New Delhi, for the year 2014-

2015, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by
the Government of the working of the Quality Council of India,

New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3790/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Plastics Export Promotion Council, Mumbai, for the year
2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Plastics Export Promotion

Council, Mumbai, for the year 2014-2015.
[Placed in Library, See No. LT 3791/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Rubber Board, Kottayam, for the year 2014-2015.

A copy of the Annual Accounts (Hindi and English versions) of
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the Rubber Board, Kottayam, for the year 2014-2015, together

with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the

Government of the working of the Rubber Board, Kottayam,

for the year 2014-2015.
[Placed in Library, See No. LT 3792/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Cashew Export Promotion Council of India, Kollam, for the

year 2014-2015, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the

Government of the working of the Cashew Export Promotion

Council of India, Kollam, for the year 2014-2015
[Placed in Library, See No. LT 3793/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Footwear Design and Development Institute, Noida, for

the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Footwear Design and

Development Institute, Noida, for the year 2014-2015.
[Placed in Library, See No. LT 3794/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Sports Goods Export Promotion Council, New Delhi, for the
year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government  of the working of the Sports Goods Export

Promotion Council, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3795/16/15]



21.12.2015

(10)

(1)

(12)

(13)

(1)

(i)

(i)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the
Council for Leather Exports, Chennai, for the year 2014-
2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Council for Leather Exports, Chennai,

for the year 2014-2015.
[Placed in Library, See No. LT 3796/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Indian Diamond Institute, Surat, for the year 2014-2015,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Diamond Institute, Surat, for

the year 2014-2015.
[Placed in Library, See No. LT 3797/16/15]

A copy of the Annual Report (Hindi and English versions) of

the Federation of Indian Export Organisations, New Delhi, for

the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Federation of Indian Export

Organisations, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3798/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Tea Board of India, Kolkata, for the year 2014-2015.

A copy of the Annual Accounts (Hindi and English versions) of the Tea
Board of India, Kolkata, for the year 2014-2015,
together with Audit Report thereon.
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(14)

(15)
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(ii1)) A copy of the Review (Hindi and English versions) by the

(1)

(i)

(i)

(i)

(ii)

Government of the working of the Tea Board of India, Kolkata, for the

year 2014-2015.
[Placed in Library, See No. LT 3799/16/15]

A copy of the Annual Report (Hindi and English versions) of the
Tobacco Board, Guntur, for the year 2014-2015, alongwith

Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Tobacco Board, Guntur, for the year

2014-2015.
[Placed in Library, See No. LT 3800/16/15]

A copy of the Annual Accounts (Hindi and English versions) of the
Kolhapur Foundry and Engineering Cluster, Kolhapur, for
the year 2014-2015, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Kolhapur Foundry and

Engineering Cluster, Kolhapur, for the year 2014-2015.
[Placed in Library, See No. LT 3801/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Auto Cluster (M/s Marathwada Auto Cluster), Aurangabad,
for the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Auto Cluster (M/s Marathwada Auto Cluster),
Aurangabad, for the year 2014-

2015.
[Placed in Library, See No. LT 3802/16/15]
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(1) A copy of the Annual Report (Hindi and English versions) of the
NOCCI Balasore Infrastructure Company, Balasore, for the
year 2014-2015, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the NOCCI Balasore

Infrastructure Company, Balasore, for the year 2014-2015.
[Placed in Library, See No. LT 3803/16/15]

(i) A copy of the Annual Report (Hindi and English versions) of the
Foundry Cluster Development Association, Kolkata, for the

year 2014-2015, alongwith Audited Accounts.

(11)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Foundry Cluster

Development Association, Kolkata, for the year 2014-2015.
[Placed in Library, See No. LT 3804/16/15]

A copy of the Director, National Institute of Design (Recruitment,

Salary, Allowances and other Condition of Service) Rules, 2015 (Hindi and
English versions) published in Notification No. G.S.R. No.852(E) in Gazette

of India dated 12th November, 2015 under sub-section (3) of Section 38
of the National Institute of Design Act, 2014.

(20) A

[Placed in Library, See No. LT 3805/16/15]

copy of the Tea Board (Recruitment, Promotion and

Conditions of Service of Officers and Staff) By-Laws, 2015 (Hindi and English
versions) published in Notification No. F. No. 23(4)/Estt./2009 in Gazette of

Indiadated 17‘[h November, 2015 under sub- section (3) of Section 49 of
the Tea Act, 1953.

[Placed in Library, See No. LT 3806/16/15]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): I beg to
lay on the Table:-

(1) (1)) A copy of the Annual Report (Hindi and English versions) of the Centre for
Cultural Resources and Training, New Delhi, for the year 2014-2015,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government  of the working of the Centre for Cultural

Resources and Training, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3807/16/15]
(2) (1) A copy of the Annual Report (Hindi and English versions) of the

Gandhi Smriti and Darshan Samiti, New Delhi, for the year
2014-2015.

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Gandhi Smriti and Darshan Samiti, New Delhi, for the year

2014-2015, together with Audit Report thereon.

(111)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Gandhi Smriti and Darshan

Samiti, New Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3808/16/15]

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Indira Gandhi National Centre for the Arts, New Delhi, for the year

2014-2015.
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A copy of the Annual Accounts (Hindi and English versions) of the
Indira Gandhi National Centre for the Arts, New Delhi, for
the year 2014-2015, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indira Gandhi National

Centre for the Arts, New Delhi, for the year 2014-2015.

[Placed in Librarv. See No. LT 3809/16/151
A copy of the Annual Report (Hindi and English versions) of the

Indian Institute of Tourism and Travel Management, Gwalior, for the
year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Tourism and Travel

Management, Gwalior, for the year 2014-2015.
[Placed in Library. See No. LT 3810/16/15]1
A copy of the Annual Report (Hindi and English versions) of the National

Council for Hotel Management and Catering Technology, Noida, for the
year 2014-2015, alongwith Audited

Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the National Council for Hotel

Management and Catering Technology, Noida.
[Placed in T.ibhrarv. See No. I.T 3811/16/151

(6) A copy each of the Annual Reports for the year 2014-2015 (Hindi and English

versions) alongwith Audited Accounts in respect of the following institutes:-

(i)

Institute of Hotel Management, Catering Technology and

Applied Nutrition, Bangalore
[Placed in Library, See No. LT 3812/16/15]
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Institute of Hotel Management, Catering Technology and

Applied Nutrition, Bhopal
[Placed in Library. See No. LT 3813/16/151

Institute of Hotel Management, Catering Technology and

Applied Nutrition, Bhubaneswar
[Placed in Library. See No. LT 3814/16/151
Dr. Ambedkar Institute of Hotel Management Catering

and Nutrition, Chandigarh
[Placed in Library. See No. LT 3815/16/151

Institute of Hotel Management, Catering Technology and

Applied Nutrition, Chennai
[Placed in Library., See No. LT 3816/16/151
Institute of Hotel Management, Catering Technology and Applied

Nutrition, Ahmedabad
[Placed in Library, See No. LT 3817/16/15]

Institute of Hotel Management, Catering Technology and
Applied Nutrition, Goa

[Placed in Library, See No. LT 3818/16/15]
Institute of Hotel Management, Catering Technology and
Applied Nutrition (Society), Gurdaspur

[Placed in Library, See No. LT 3819/16/15]
Institute of Hotel Management, Catering Technology and
Applied Nutrition, Guwahati

[Placed in Librarv. See No. LT 3820/16/151
Institute of Hotel Management, Catering Technology and

Applied Nutrition, Gwalior
[Placed in Library, See No. LT 3821/16/151
Institute of Hotel Management, Catering Technology and

Applied Nutrition, Hajipur
[Placed in Librarv. See No. LT 3822/16/151
Institute of Hotel Management, Catering Technology and

Applied Nutrition, Hyderabad
[Placed in Library. See No. LT 3823/16/151
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Institute of Hotel Management, Catering Technology and

Applied Nutrition, Jaipur
[Placed in Library. See No. LT 3824/16/151
Institute of Hotel Management, Catering Technology and

Applied Nutrition (Calcutta) Society, Kolkata
[Placed in Library. See No. LT 3825/16/15]1

Institute of Hotel Management, Catering Technology and

Applied Nutrition, Srinagar
[Placed in Library, See No. LT 3826/16/15]

Institute of Hotel Management, Catering Technolog and

Applied Nutrition, Mumbai
[Placed in Library. See No. LT 3827/16/15]1
Institute of Hotel Management and Catering Technology,

Thiruvananthapuram

[Placed in Library. See No. LT 3828/16/15]1
Institute of Hotel Management, Catering Technology and Applied

Nutrition, Shillong

[Placed in Library, See No. LT 3829/16/15]
Institute of Hotel Management, Catering and Nutrition, Shimla
[Placed in Library, See No. LT 3830/16/15]

Institute of Hotel Management, Catering and Nutrition,

New Delhi

(xx1)

[Placed in Library, See No. LT 3831/16/15]

Institute of Hotel Management, Catering and Nutrition,
Lucknow

[Placed in Library, See No. LT 3832/16/15]

(7) (1) A copy of the Annual Report (Hindi and English versions) of
the Sangeet Natak Akademi, New Delhi, for the year 2014-

2015, alongwith Audited Accounts.
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A copy of the Review (Hindi and English versions) by
the Government of the working of the Sangeet Natak
Akademi, New Delhi, for the year 2014-2015.

[Placed in Library, See No. LT 3833/16/15]

(1) A copy of the Annual Report (Hindi and English versions) of

(i)

(i)

(i)

the Maulana Abul Kalam Azad Institute of Asian Studies,

Kolkata, for the year 2014-2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by

the Government of the working of the Maulana Abul Kalam

Azad Institute of Asian Studies, Kolkata, for the year 2014-2015.
[Placed in Library, See No. LT 3834/16/15]

A copy of the Annual Report (Hindi and English versions) of
the Lalit Kala Akademi, New Delhi, for the year 2014-
2015, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Lalit Kala Akademi, New

Delhi, for the year 2014-2015.
[Placed in Library, See No. LT 3835/16/15]

T A, TG Qe iR T wRerr dAer # o 73 (W, WiaR dd 9e): ", #

fe=ferRad oo wWes W @ § -

(1) 9ar RaR 918, RN & a9 2014-2015 & A& Ufqded & o ufa (R den
3T ) |

(2) a1 RaR 918, IR & a9 2014-2015 B HRIBROT B! IRBR gRT THIET B UH T
(fe=Y o ST ) |

[Placed in Library, See No. LT 3836/16/15]
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G #AEd { A WA qAT S AA@ H Iow w3 (s Qe g@ ww) : weed, d e

foraa o guTuee R Wl g -

(1) ()

()

()

()

(T)

()

STATER Tl 8% YegAad Red Saafuie Us &S dex, ANTQR & a9
2014-2015 & dIf¥e& URIdeT &1 Yo Ui (B qen st dmvo) |

STATER Tl 8% YegAad Red Saafuie Us S dex, ANTQR & a9
2014-2015 & BHIABIUT B ARBGR gRT FHIET B UHh Ui (Rt dom i
HEhHIO) |

[Placed in Library, See No. LT 3837/16/15]

e SRESE 31T ATgT 5, BIAR TMes Blesd & a9 2014-2015 B
e gfades @ty ufa (R qen el ) |

e SRESHE 31T ATET 5, BIAR TMes Blesd & a9 2014-2015 B
HTIHRUT B! TRBR GRT FHIET DY U ufay (= qem s v |

[Placed in Library, See No. LT 3838/16/15]

Ted gfeee oifth b AhTad, PIAR Tee Hiegd & a9 2014-2015 &
e gfades @y ufa (R qen el ) |

Ted gReee oifh b AhTad, PIAR Tee Bliegd & a9 2014-2015 &
HTIHRUT B! TRBR GRT FHIET DY b ufay (= qem s dxamvv) |

[Placed in Library, See No. LT 3839/16/15]

R @o (e iR fafrme) sifafm, 1957 &t gRT 28 & IUgwT
(1) & osiavia fr=ferRea sfeRgaeme @ gah-us afd (B= qm sirsi
TR

QTS (ARG Ha gRT @) 9, 2015 ST 3 @R, 2015 & 9RA &
ST H AL LB, 927(37) H TbIRG Y o

IR WS 7990 <qrF f9R—1H, 2015 S 14 30T, 2015 & HRA & Ao+ |
afferg=T |l 1. 632(37) H yHIRE gY Al

[Placed in Library, See No. LT 3840/16/15]
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AT e Qe #ae § o W@ (S ImeieR wefan): waedr, # fefaRed w3

HTICH TR 9T g -
(1) vsfha Efem) fafics iR wma duee faer #3e & €19 99 2014-2015 & foQ
g FHSIAT S99 &1 U ufa (R o sl Svavv) |

@) ()

()

(3) (T)

[Placed in Library, See No. LT 3841/16/15]

Ufed gRepT gaTE s Sfea SReeye ol g=hIRAeN Camlaisl, feoreT Us
HGherdRT, TIAR P a9 2014-2015 & AYp Hfrded bt U g (Bt
qAT IS AHUN) qAT oIATIRITET o |

Ufed gRepT gaTE s Sfea SReeye ol g=hIRAeH Camlarsl, feoreT Us
AYHFART, STAR & ¥ 2014-2015 P dATMYD AGRAT B Teb Ul o1 9
TR oIl g_ieT ufade |

Ufed gRepT gaTE s Sfea SReeye oifh g=hIRAeH Camlaisl, feoreT Us
HGhedRY, TIAR & a9 2014-2015 B HRIBROT B DR gRT FHIET B
U gfa (= dem sl ) |

[Placed in Library, See No. LT 3842/16/15]
Hard Bl TR, MR & a¥ 2014-2015 & d1f¥® wfded &) vdh ufa
(=t o 3T Hxhvv) |
Hd B TR, JIMRT & a¥ 2014-2015 & AGTORIET @Rl &l IRBR
R el & U ufd (= a2 s Ao |

[Placed in Library, See No. LT 3843/16/15]

Ry e I SHod favafaenery, sFRGed 2014-2015 & A1fye
frdeT &1 v fr (= o oSl dwensv) |

sfext e I Seey favafaeTery, sRdbed b a¥ 2014-2015 6
T oRgTell @t Tep Ui dem 89 IR IETaRieT ufode |

sfext e I SeeTy favafaeTery, sRdbed & a¥ 2014-2015 ©
HTIHRUT B TRBR gRT FHIT Bt b ufay (Rt qen ofsht dvamwon) |

[Placed in Library, See No. LT 3844/16/15]
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AR fawafdemed & 2014-2015 & a1f¥a& vfaed & U fd (= qen
3T W) |

AR fawafdena™d & ay¥ 2014-2015 & HIRIDHRU B AHR GRI FHIET B
U gfa (Rt qem sl dwanv) |

[Placed in Library, See No. LT 3845/16/15]

78 AN Iy 99 e ufase™, Soo & 2014-2015 & A afqded
31 UH gfa (B qen heh dwmn) |

Tl I Iy 99 faen ufoseE, & 99 2014-2015 & BRIBIOT B
IRBR GRT FTHET B IR § fyavor (fR=h qen ofsh dvawon) |

[Placed in Library, See No. LT 3846/16/15]

RIS HrEfies] WA Ygol, BRIAGTA & 2014-2015 @ A1 Ffdad &
U Ui (FE=a o SRS |¥hRuT) dT oRaTIRieTd o |

RIS HrEfies! WA Ygo, ay 2014-2015 & HRIDRU] Bl RBR GRI
[qHIET B TP ufa () dom el dwhv) |

[Placed in Library, See No. LT 3847/16/15]

IR R faemdie fReufd & 2014-2015 & @iffe ufdrdeT &) v wfy
(fe=t Qe ol HRavon) e @I ol |

I WG faemdie forefa & a9 2014-2015 & a1f¥e i@l & WRHR
ERT e & ax # faaRon|

[Placed in Library, See No. LT 3848/16/15]

<io R Tt favafaency AR & a¥ 2014-2015 & d1S® ufdded @i
U gfa (Rt qerm sl ) |

sfo sRR¥E e favafaare™ IR & a¥ 2014-2015 & q1¥® @R & TH
gicl QT I UR ol q_iEn gfded |

<0 2RRIE Tite favafdeme PR & 99 2014-2015 & HRIBRU Bl IRBR
ERT e &1 U i (= o ofrsll dwensv) |

[Placed in Library, See No. LT 3849/16/15]
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IR WENfTd! |RIH AN, AMTels & 2012-2013 & A Ufdded &
U gfa (Rt oI ol ARapRon) e oRaTiNeTd o |

MR WENfid! | AN, A1Tels & 2012-2013 & BRIGRI B IRBR
ERT |HieT &1 wa ufa (R Jor sfireh dvavv) |

ST (10) ¥ SfcaaRad U= BT FHT yed R G- H gU fdavd & PRI
S arer faavor (fE=ar e sl Hwehv) |

[Placed in Library, See No. LT 3850/16/15]
IR SRy NeTfores AT AT, 7% faeell & 99 2014-2015 & q1f¥®
gferded @1 U uf (RS qem sREsl dvavv) |

AT STy Nerfores ARl AT, 918 faeell & a9 2014-2015 & d1f¥®
ogRl ®f Udh Ui T S WX odT g ufade |

IR STy Nerfores AR AT, 918 facell & a9 2014-2015 & dIf¥®
gfdded # Iidfdse eI )R & 78 drRars dae S|

[Placed in Library, See No. LT 3851/16/15]
=1y fawafdere, 59, SR & a9 2014-2015 & a1 ufrded &1 U afd
(fe=t T2 3RSl Hwehv) |

Py fawafdere, 59, 5™ & a9 2014-2015 & dNd o@rei & U gfd
T 9 W o uier ufcrdeT |

sy faeafderer, S, SR & a9 2014-2015 & HRIDRU B TRBR GRI
FHte B e ufa (fB=a der Srsl dAhvo) |

[Placed in Library, See No. LT 3852/16/15]
P faeafdend, sRamon, AR & 99 2014-2015 & Afves yfoded ot
Uh 9 (B e sl Hwhrv) |
P faeafdend, sRamnm, Ae=me & 9§ 2014-2015 & AS orEmRil &t
U fa (RS e SHIs Axmvon) e S W oEraie ufades |
Fsra feafdend, sRarom, de=e & 99 2014-2015 & BRI &I DR
ERT |HIeT &1 wa wfa (R dor sfish §amv) |

[Placed in Library, See No. LT 3853/16/15]

AR Wit S e (R 8 fdeafdenem), arvRl & a9 2014-2015
& A gfades @t g ufa (R qen Rl i) |
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()

(18)
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AR Wit S (R4 8 feafdeneam), aroRdt & 99 2014-2015
& IS ot @t gd Ui (S Jem 3ot dxanson) den S9 WX olaTaRIet
gfede |

AR Wit S (R 8 fdeafdarem), aroRet & 99 2014-2015
B BB B ARDHR gRT FHIET B U gfa (= o st dxanv) |
[Placed in Library, See No. LT 3854/16/15]
dRR yddry fawafdered, e & a¥ 2014-2015 & d1f¥e gfided &1 s
gfa (= e sl d¥mv) |
R gy fawafderer, R & a¥ 2014-2015 & a1 oRa@il &1 o
gfar (& T iU W) qer 89 W) oRaRiel gfadad |
R yddy fawafdere, e & a¥ 2014-2015 & BRIGIU Bl ABR
R el & U ufd (= a2 sisi dxaho) |
[Placed in Library, See No. LT 3855/16/15]
AR WENfTd! AR Blefldhe & a8 2014-2015 & alf¥d UfIded & b
gfa (F=a e SISl A¥hR0T) qAT AETIRIard o |

IERT WM GRJAT Blefilbe & a4 2014-2015 B HRIGRI Bl AIBR
R el & U ufd (= a2 sisi dxaho) |

S (17) # SfealRad w3l &1 941 ued R 9+ § gY fdera & SR g arell

faavor (fR=t Torm 3ol venvu) |

(19) [T®)
()

(<)

(20) (T)

()

[Placed in Library, See No. LT 3856/16/15]

fafara fAwafderad, Wee & a9 2014-2015 & a1f¥e Ufqdes &) v gfa
(Rt o 3RS vanvu) |

Rafdmn fawafqermes, e & 99 2014-2015 & a1 or@mil @t tab Ui
(RS qorm ISl AXhRon) T S R IETaie ufde |
Rafdmn fawafqemey, Eie & a¥ 2014-2015 & HTRIGIUT Bl TRBR R
FHle @1 Uep ufer (B e Sisl dwensv) |

[Placed in Library, See No. LT 3857/16/15]
o1 feafdere™, FERMR & 99 2014-2015 & aMf¥e FirdeT &1 Th
gfa (F=a e sl H¥mv) |

o1 faeafderer, QEERMTR & 99 2014-2015 & d1¥h @A B Th
gfar (S T iU W) der 89 WR oRaRiet gfadad |
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(24) [T®)
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FrgR1 fawafqener, IR & a¥ 2014-2015 B HRIGRU BT ARBR GRI
FHle 1 Uep ufcr (B e Sisl dwensv) |

[Placed in Library, See No. LT 3858/16/15]
= faRafdeney FeiR, SR & a¥ 2014-2015 & 1S URadeT & U@
gfa (F=a e sl d¥mv) |
e faRafdenes FeiR, SR & 99 2014-2015 & a1 or@msil &
U fa (BEr qem SIS Awhvn) qn 9 W oE@rIie uide |
T fafdafdeners ok, SR & 99 2014-2015 & HRIGIUN B ARBR
R el & U ufd (= a2 s dweho) |

[Placed in Library, See No. LT 3859/16/15]
TIA PHISRIA BIR AR A6 [ ovdw), 8 fioelt & a9 2014-2015 &
e gfede @1 U afa (R qem sl davv) |

TIA PHISRIA BIR AR AE [ ovdw), 8 fioelt & a9 2014-2015 &
IS @Rl B g ufd (FES q21 el Rehsun) a1 S R of@raNiel
gfeded |

T BRI BR THRE 6 [l avdsl, 8 fdeell & ay¥ 2014-2015 &
HTRIBRUT B TRHR R FHIET DT U Uil (BT qm s Awmv) |

[Placed in Library, See No. LT 3860/16/15]
3T e fawafdeme & ay 2014-2015 @ d1f¥e faded &1 U Ui
(R o 3RS Hwahvv) |
3elTe R fawafdeme & ay 2014-2015 & HRIDRU B ABR GRI
e B e ufa (B a1 Sl dwpo) |

[Placed in Library, See No. LT 3861/16/15]
YexmaTq favafderner, ¥aR9e & 99 2014-2015 & A Ufaded & U Ui
(Rt o 3R Hxahvv) |
eaxdaTe faafdererd, gavIag & a¥ 2014-2015 & HIADBRO Bl IRBR GRI
FHIE B b uf (Bl a1 St dwpvo) |

[Placed in Library, See No. LT 3862/16/15]
TR fqeafqenerd, T9YgR & 99 2014-2015 & a1 Uirdad &1 U Ul
(=t T2 3RSl Hwehv) |

JoYR fqeafqenerd, TR & 99 2014-2015 & AT¥D @S] Bl Vb Ul
(RS o SISl H¥hRoT) AT 9 W I@raNie uide |
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(27) (T®)

()

(28) (T®)

()

(29) (T®)

()

54

JoTQR faeafdeery, 9T & ay 2014-2015 @ BRIGRY Bl ARBR GRT FHIET
&t U ufar (B qen R v |

[Placed in Library, See No. LT 3863/16/15]
= faeafderey 9REs, AT & a¥ 2014-2015 & d1N® Hfadad & Uh
gfa (F=ar e s ) |
= faeafderey 9REs, AT & 99 2014-2015 & HRIGI DI ARBR gRI
FHte B e ufa (fB= d=r SHsl dwho) |

[Placed in Library, See No. LT 3864/16/15]
ArTere favafderney, gar & ¥ 2014-2015 & d1f¥e fded &1 g ufd
(= Qe 3l Hwhvv) |

rTere favafdernery, gl & ay¥ 2014-2015 & d1f¥d @A B Tb i
(RS o SISl H¥hRoT) o 9 W I@raNie uide |

rTele favafderney, A & ¥ 2014-2015 & HRIBRI Bl ABR GRI
e & IR faavor |

[Placed in Library, See No. LT 3865/16/15]
3RS iR fagelt weT feafaerneay, gevee & a9 2014-2015 & IS
afaed &1 g vl (= q2m SRl dvenwo) |

it 3R fageh v fawafene, gevEe & a9 2014-2015 & a1f¥®
@Rl @ U ufa (RS e SHeh dxamvon) deim S9 W E@ravier ufaded |

3RS SR facelt wrT fawafdene, gavee & 99 2014-2015 & HRIGIOT B
WK GRT FTHET Bt U ufar (=l qem Hrsh dxwmv) |

[Placed in Library, See No. LT 3866/16/15]
P favafdernery IS, qa-eak & a9 2014-2015 & d1NS fdadad B
U gfa (Rt qem sl Ranvu) |

P faeafdenery SSIT, Ya-ea’ & ay 2014-2015 & d1N® @8l & Th
afer (B qA1 SiUS W¥hR0N) qAT S WX oRATIRIeT wiadad |

P favafdernery IS, qa-ear & a9 2014-2015 & DHRIDBRU DI IRBR
ERT |HieT &1 Ta wfa (R a2 ofsh §avv) |

[Placed in Library, See No. LT 3867/16/15]
Sferor faeR b=y favafdeney & @ 2014-2015 & a1f¥e yfded &1
gfa (= e sl H¥mv) |

gferor feerR Py fagafdeney & 99 2014-2015 & a1f¥e oI &1 Th Uiy
(RS o SISl HXhROT) AT 9 W A@aie ufde |
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(32) (I)

()

(33) (T®M)

()

(34)

(35)

(36)

(37) (T®)
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<feror faeR wwirg favafdenery & a9 2014-2015 & HEBT & ARBHR R
FHle 1 Uep ufer (B e Sisl dwensv) |

[Placed in Library, See No. LT 3868/16/15]
RIS s fqeafqenerd, SqR & a9 2014-2015 & af¥e yfided @
U afa (= e sl ) |
RIS s fqeafdenerd, SqR & ay¥ 2014-2015 & d1¥d @Al B
U fa (BEr qem SIS Awhvn) qn 9 W oE@riie uide |
RIS s fqeafqenerd, SqR & ¥ 2014-2015 & HIYDRU Bl ARBR
R el & U ufd (= a2 s dweho) |

[Placed in Library, See No. LT 3869/16/15]

TEreAT e iRy fe=it favafdemery, agt & a9 2014-2015 & af¥®
gfided @ T ufa (B q2r s Axason) dei oaTRifad o |

AR M sfaxisgg fa=<it fawafaermery, gl & a9 2014-2015 & HIRIBIT
P TRHR gRT FHIE B g i (R T2 i damvo) |
[Placed in Library, See No. LT 3870/16/15]

3 ATAIEIgR AR, AT FFPa faemdis, T8 deel & a¥ 2014-2015 &
e ufrdes @t ga ufa (RS qem ol Avawon) den oaTRifard o |

A ATAIEIgR AR, AT FFFHa [demdie, T8 fdeeil & 99 2014-2015 &
HTIDBRU BT ARBR GRT THIET & R § faaxor |

[Placed in Library, See No. LT 3871/16/15]
THERIEN faeafdenery [AamqR & a¥ 2014-2015 & a1 oRIRI @I Uh
afar (RS Ter iU Hxehvon) qen 9 W or@riet afiide |

[Placed in Library, See No. LT 3872/16/15]
AR W] SR A1, /Sl & a9 2014-2015 & A& @Rl Bl b
gfar (& T iU S qer 89 W) oRauRier giadad |

[Placed in Library, See No. LT 3873/16/15]
T)ETe favafaenery, 2avEe & a9 2014-2015 & d¥® @il &1 Ud Ui
(RS o SISl H¥hRoT) AT 9 W I@raNie uide |

[Placed in Library, See No. LT 3874/16/15]

YR Wi I Aus, Aus & d¥ 2014-2015 & d1Sd ufaded &l
U afa (= qerm st Hanv) |
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()

(41)
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YRATT W G TS, AU 6 d¥ 2014-2015 & AN¥E AG1_N &I
U ufa (RS e SHIs Axmvon) e S9 W oEraRie ufaded |

NRATT WrenfieT W+ AU, AUS & 99 2014-2015 B BRIGROT Bl ARBR
ERT |HIET &1 Ta wfa (R aor el §av) |

[Placed in Library, See No. LT 3875/16/15]
HISTT MG IS I, [Aafdernerd, gaviaie & a9 2014-2015 & a1
gferded @1 Usb ufa (RS qem sREsl dvavv) |
HISTT MG I I, faeafdened, 2avare & 99 2014-2015 & alvd
oE3ll Bt e ufa (B T 3o AxamRun) derm S WX or@ravier ufadad |
HISTT MG IS g, [AafIeerd, 2aviare & 99 2014-2015 & DHRIBROT
DI TRHR gRT FHIE B g i (R q2 s dmvo) |

[Placed in Library, See No. LT 3876/16/15]
rofta et fagafaermer, e & a9 2014-2015 & arf¥e wfades &t
U afa (= qem sl ) |
Iroitg e favafaener, AMifeed & 99 2014-2015 & BRIBROT B TRER
R el & U ufd (= a2 sisi dweho) |

[Placed in Library, See No. LT 3877/16/15]
Stfern faforn swenfian, 5 fcelt & a9 2014-2015 & arf¥e ufdde &t
U gfa (Rt e Sisi Ranvu) |

Stfern faforan gwenfian, <5 ficelt & a9 2014-2015 & a1 A3 &1 Th
afer (B qAT 37USH W¥HR0N) qAT S WX oRATIRIeT widad |

StfErn faferan senfian, 5 fioeft & a9 2014-2015 & HRIBRUT Bl IRDBR
ERT |HieT &1 wd wfa (R a2 efirsh §av) |

[Placed in Library, See No. LT 3878/16/15]

a7 favafdermery, Ricer & a¥ 2014-2015 & aIf¥d @RI &1 Th Ui
(Rt eI 3iISh ARehRYT) T S R TR ufade |

[Placed in Library, See No. LT 3879/16/15]

STATER Tl g% fawafdened, s Qoo & a9 2014-2015 & d1f¥e Ufaded
31 Ud gfa (B qen s dxamv) |

STATER ol &% fawafderney, 8 feell & a9 2014-2015 & qE @i
Pt T Tfa (B Tom s Axasun) dem S WX of@ravier gfadad |

STATER ol g% favafdeney, s ficell & a9 2014-2015 & BIRIBRIT Bl
WHR GRT FTHIET DT U gfal (BT qm i Awmo) |

[Placed in Library, See No. LT 3880/16/15]
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s faeafaene, fieer & a¥ 2014-2015 & a1f¥& ufdded & g& gfa
(Rt o 3RSl <vanvu) |
s faeafdencr, Riclerk & 99 2014-2015 & HRIHROT B IRBR §RI
FHIE B b Tl (Bl a1 St dwpo) |

[Placed in Library, See No. LT 3881/16/15]
AR Wit G a1, J@s & a4 2014-2015 & A yfade &
U afa () e sl ) |
AR Wefires! G a9, s & a9 2014-2015 & HIYDRU Bl ARBR
R el & U ufd (= a2 s dweho) |

[Placed in Library, See No. LT 3881A/16/15]

Sfer Mg g b feafqenety, 5 faeell & a9 2014-2015 & A1
gferded @1 Uah uf (RS qem sREsl dvavv) |
sfert Mg I q<h faeafaerner, 5 facell & ad 2014-2015 & a1
g3l Bt e ufar (B T st AR deIl S WX or@ravier ufadad |
SferT Mg A b feafaernety, 5 faoell & a9 2014-2015 & HRIBROT
P TRHR gRT FHIE B g i (R q2 S dxamvo) |

[Placed in Library, See No. LT 3882/16/15]
ATSHT 3R aRgepell faereld, Wiatedl & ay 2014-2015 & Al Hfadad o
Tep g (fe=el e Sioh HRehRon) q i o |
ATSHT 3R aepell fdeield, WAt & a9 2014-2015 & BIIDRU Bl ABR
ERT |Hie &1 Ta wfa (R Jor sfrsh §amv) |

[Placed in Library, See No. LT 3883/16/15]
=g HIEf] WA, HIAREIR & dY 2014-2015 @ TS ARded @
Tep g (fe=el e Sioh HRehRon) q i o |
PR WENRH! WM, PIGIER & a9 2014-2015 B HRIGT Bl DR
ERT |Hie &1 wa wfa (R a2 sfsh dav) |

[Placed in Library, See No. LT 3884/16/15]
T "R faeafdere, [AemaqR & ay¥ 2014-2015 & d1f¥c gfaded &
U gfa (Rt e o RapsuT) deim oraraNiferd o |
T "rier faeafderer, [RemdaqR & 99 2014-2015 & DHRIDBRI HI WRDR
R el & U ufd (= a2 s dweho) |

[Placed in Library, See No. LT 3885/16/15]

SIS SWIST 3% eY, SR & a¥ 2014-2015 & A1 Ufrde @
U afa (= e sl ) |




21.12.2015

S

(50) (IP)

()

(52) (T®)

()

(53) (T®)

()

(54) (T)

58

1S SICHE 3i1% WIEH, ddR & a¥ 2014-2015 P dND oRARAT Bl Th
gfar (Bt T et dvawon) den 9 WR oraRiet ufaded |

1S SICHE 31T WIS, AR & ¥ 2014-2015 B HRIDI Bl ABR
ERT |HIET &1 Ta wfa (R aor el §av) |

[Placed in Library, See No. LT 3886/16/15]
e SEISC 3% AEd, Tohe Us R, AIglell & 99 2014-2015 &
e gfede 1 U afa (R qem el \avv) |

SIS SRISC 3% WSy, TS U 44, Higlell & 99 2014-2015 &
IS @Rl g Ui (FES 21 3ol Rehsun) a1 S R of@raNiel
aferde |

SIS SRIST 3% WSy, TS U R4, Higlell & 99 2014-2015 &
HTRIBIUT BT TRHR R FHIET B U Uil (BT qm s awm) |

[Placed in Library, See No. LT 3887/16/15]

RIS BIESIE, AIRfAA & a9 2014-2015 & ¥ Ufqded & U Ui
(fR=t e Sroh e eI JETifaT o |

RIS BISSIE, AIRfAA & I 2014-2015 B BRIBRUT B ABR GRT
e & IR A faaRo|

[Placed in Library, See No. LT 3888/16/15]

feeet favafdeme™ (Wr-us den @), fieelt & a¥ 2014-2015 & aifif®
fraeT &1 g i (= o oSl dwensvl) |
feeet favafdeme™ fAeelt & 99 2014-2015 & HRIBROT B ISR GRT AHIET
Pt UHh ufa (B T St dvamvon) |

[Placed in Library, See No. LT 3889/16/15]
faeafaerery 3aM SN & a9 2014-2015 & AT¥® ided & g ufd
(Rt o 3RS <vanvu) |

faeafaerery 3aM AN & a9 2014-2015 & AN oRIR_I @I T i
(Rt T 3o Avhvon) doT S R orEraien ufaded |

faeafaerery 3TaM SMANT & a9 2014-2015 & HRIGROT B ABR gRI
[T Y e afa (B q2n el dvawo) |
[Placed in Library, See No. LT 3890/16/15]

SIRES TT WEfid! AReIE, i) Tgdid & a9 2014-2015 & dAl¥®
gfided & T afa (B q2r s Axason) doi oaTRifad o |
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@) SIS IS Henfiie @R, el Tedra & a9 2014-2015 & HRIGROT
HI AHR GRT FHIT DI T ufcr (& e sl dvavo) |

[Placed in Library, See No. LT 3891/16/15]

12.02 hours

COMMITTEE ON ESTIMATES
10™ and 11™ Reports

ST, et AR SRl (WuR) @ #Eedn, # wadmed |ffd (2015-2016) @ frEAfaRad
gfcrdeT (fo= o SISl WRahR0T) Ud Bl g -
(1) w1 AaTEH BN J3 e ¥ HfET “aRa § ST e favg @ IR | wame
AfAfd (2013-14) & 25d ufvdes (1541 are ) # sfafdse fewfrt / RywrRet
W WHR R HI-TE-HRATs 98 10af afraeT|
(2) Afea a1 A HATe AT WA AR IRAR BT HATAT | Aafaa “fRregaii
IR AT § HUIYO” vy & IR § YTdhold AAfd (2013-14) & 269 Tfrded
(15 df <lrep |wn) § sfafdse fewforl / RIeRel R AR gR1 HI-TT3-HRaTs
GECIREEIRCIREERT
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12.02 2 hours

PUBLIC ACCOUNTS COMMITTEE
30th and 31st Reports

N Wl AgaE (Fewd) : 7o, # AIF o Iff (2015-16) & Frafaled wfae (R

JoIT SISl HEHRUT) YA BT § -

(1) facer #arera ¥ T 2014 & <t gus U wftded @i 16 W smeTRa fager dare
gR1 AfPqen duer wdge fawa w 30di wfcrdeT|

(2) wifeT®! IR HRIGH HrATEIT AT W HefId ‘Hg g R &3 fadrg Ao,
(Trdiereq) fawa w554 wfide (1541 ol 9w # siafdwe fewfordl/RieRel ) ReR
ERI BI-Tg-bRars |ae 3197 ufcrdeT|
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12.03 hours

COMMITTEE ON GOVERNMENT ASSURANCES
22nd to 26th Reports

3. WY vERae e (BRER): #8iear, # WRerl meardHl dde Afifa & frefalea
gfded (R e SISl WRhvol) URgd Bl g -
1) X HATT ¥ AT AT el df W & R H 22af ufaded|

(1)

(2) rearEAl B BIS fQU M @& gl & aR H 23ai yfdded (A ) |

(3) TEATEAT B BIS AU I & RIGl & X H 24af yfaded (7 A4 ) |

(4) rearEAl B BIS fQU M & o Rigi & aR H 25d7 yfdded (A1 Q) |
)

(5) TEATEAT B BIS AU I & RGl & X H 26ai yfaded (7 A4 ) |

12.03 Y5 hours

STANDING COMMITTEE ON AGRICULTURE
Statements

3t gFIQa AR A6 (AYE) ¢ #eledl # FEfalad gfidedl R SRR gR BI-T5-bRATs

Suri aTel faaRor (=t o of¥slt Awepsvn) 991 Ued WR ¥EdT § -

(1) PV 3R PP HA FATTT (FN, FSHIRAT AR HYD BT [A9E) & ‘P TS BT
qa fFraRer wddt 609 wfeaed (1541 A @) # siafase fewfori / RiwiiRell R WRBR
ERI BI-T5-hRaTs |ael 1291 gfide|

(2) PN R HYD BT HATI (TYUTA, A AR ARID! fIHT) BT el B AT
(2014-2015) Wdelt 5¢ ufded # ofdfdse fewRrl/RIeRe &R WRER gRT BI-Ts-HRaATg
et 14ai wicrde |

(3) PV IR PIB HA HATAT (HN e R e fawmn) &1 et a1 AR (2014~
2015) H&e gAY dfdded H sfafdse fewforl/RAwIRel R WRAR gRI HI-TT5-brdrs dae
1541 wfdde |
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12.04 hours
STANDING COMMITTEE ON INFORMATION
TECHNOLOGY
17th to 22nd Reports

N Dy gwE WA (FAR): ARG, I HEfel G6e wm 9 (2015-2016) &

feiferRad ufdde (fe=l o 3USlt |A¥ehvvn) IRgd &Rl g -

(1) AR 3R a1 el F37er ( gerdel e iR Faar drenfien! awr) 4

AT TSR ITURTY, WIgaR Gl IR Frorar &1 MfieR’ dedl S9@ 524 ufrae
(1541 <t | ¥ sfafdse fewfirn / RieRel R WRGR gRI B-TTs-HRars
1780 wierde |
(2) FER 3R G WDl FAT (Serag e AR Far Hrenfin! faur) A
e ST Bl ARN ( 2014-2015) HH ITe GO Afddad (1691 Ald A1)
¥ sfafdee fewforal / fA®Re R WRHR gR HI-TS-HRATS Aaell 1891 Hfada |
(3) @ 3R YRV HATTT A AT AaMi Bl AR (2015-2016) Hadl I
3mad gfided (1641 did |4 H idfdee fewfori / RwRel ©R IReR gRT &I-
TE-prars wet 19af wfae|
(4) F=R R G HreEnfet #3Terd (S fawn) | Wdfed el @1 A7l (2015-2016)
et S giEd gfaded (1641 dld |41 H idfdse fewfort / RmiRen ©) Rar
ERI BI-T5-bRaTs |ael 2091 ufrded |
(5) WAR 3R a1 Wl FATeR (RETR faum) I G el &I Al (2015-2016)
et S9a Arad ufaded (164t @ | 7 <fafde fewfimi / ReiRel w® e
ERI BI-T5-hRaTs |aet 2191 gfiideT |
(6) FAR 3R a1 Weh! HATHT (Serargidb! AR a1 Hrenfirent fawm) & ddfed
eI @ AN (2015-2016) Wadft I B¢ Ufded (161 @t aw) # sfdfdse
feuforyt / RIeTIRe R WRBR gRT HI-TT5-BRATs Adell 22df Hfded |
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12.04 V5 hours

STANDING COMMITTEE ON URBAN DEVELOPMENT
9™ Report

St O AT (WRS):  3e¥el Heledl, § W fAdmN wATe @Y el @I AN (2015-
16) daeft uigd ufaded (1641 @t ) # sfafdse fewfml/RwiRel ) WRaR gRr & =i
pRaATg Hadt 9ai uferdeT (fa= o SISl Wwepvvl) IR BRa gl

12.05 hours

STANDING COMMITTEE ON COMMERECE
120™ to 122" Reports

#it faFle AR AAEHY (Fiem) @ srege weiedT, aifvrey dedl |ffa & FreferRad afddes
(fR=l oI SfUST WHRUT) [T U WR &l gl
(1) I SR SN #ATed (@forsy fawm) @1 sre i &1 AN (2015-16) &
IR W ITb 1174 vfaed siafase |fafa @1 fewfori/ReiRel R aReR g1
o it HRarg et 1204t ufraeT|
2 aforsa ok Samm H#area (el M ik dadw fawm) & ergemi &
AW (2015-16) @ dR H SAd 1184 viided oidfdse wfafq &1
fefor/RIeTRel R WReAR gRT &t TRt drarg et 121at afqde|

(3) HRAR B B WAl W 12241 Hfrded |
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12.0 55 hours

STANDING COMMITTEE ON TRANSPORT, TOURISM AND CULTURE
230™ Report

sft YW TRF fure (WodlereR): iene JeEed], URded, Tied ik W¥dpia dadl Wl |y
% ARG H fAETTEl W OgRET 9 WEfd 5 & 9w # 230ai ufoded (R qwm sieh

PR U e R gl gl

12.06 hours
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 219"
Report of the Standing Committee on Transport, Tourism and Culture on
Demands for Grants (2015-16), pertaining to the Ministry of Culture”

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA):
Madam, I beg to lay a statement regarding the status of implementation of the
recommendations contained in the 219™ Report of the Standing Committee on
Transport, Tourism and Culture on Demands for Grants (2015-16), pertaining to
the Ministry of Culture.

* Laid on the Table and also placed in Library, See No. LT 3892/16/15.
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12.07 hours

INSOLVENCY AND BANKRUPTY CODE, 2015

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to move for leave to introduce a Bill to consolidate and
amend the laws relating to reorganization and insolvency resolution of corporate
persons, partnership firms and individuals in a time bound manner for
maximisation of value of assets of such persons, to promote entrepreneurship,
availability of credit and balance the interest of all the stakeholders including
alteration in the order of priority of payment of Government dues and to establish
an Insolvency and Bankruptcy Fund and for matters connected therewith or
incidental thereto.

HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to consolidate and amend
the laws relating to reorganization and insolvency resolution of
corporate persons, partnership firms and individuals in a time bound
manner for maximisation of value of assets of such persons, to
promote entrepreneurship, availability of credit and balance the
interest of all the stakeholders including alteration in the order of
priority of payment of Government dues and to establish an
Insolvency and Bankruptcy Fund and for matters connected
therewith or incidental thereto ”

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I strongly
oppose the introduction of this Bill, that is, The Insolvency and Bankruptcy Code,
2015.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 21.12.2015.
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Madam, this Bill deals with matters relating to insolvency and bankruptcy.
This is a Bill which is having 155 pages, 252 clauses, 11 schedules and 113
corrigenda. This is the situation of the Bill.

My first objection is regarding Rule 69. As per Rule 69, every Bill should
be accompanied by a Financial Memorandum. According to Rule 69, the Financial
Memorandum should very specifically State the recurring and the non-recurring
expenditure to be incurred when the Bill becomes a law. Madam, kindly go
through the Financial Memorandum. Clause 11 of the Finance Memorandum says
that ‘the expenditure on account of the aforesaid would be incurred, but at present,
it is not practicable to make an estimate of the financial implications to the
Consolidated Fund of India arising from this legislative process. In case of
expenditure to be incurred, the Department of Expenditure would be approached
in accordance with the rules on the matter.” The first part of the Financial
Memorandum of clause 11 states that the expenditure would be incurred. That
means the expenditure would be incurred from the Consolidated Fund of India.
But the second part of the same clause goes to show that ‘if in any case of
expenditure from the Consolidated Fund of India, then definitely, we will
approach the Expenditure Department.” The Minister or the Government cannot
say like this. No expenditure can be incurred by the Government unless there is an
approval from the Parliament. The Parliament has the right and authority to see
what the expenditure would be from the Consolidated Fund of India.

Unfortunately, nothing is mentioned in the Financial Memorandum
regarding the expenditure to be incurred out of the Consolidated Fund of India. ...
(Interruptions) The Minister or the Government can never say that we will
approach the Expenditure Department if any expenditure comes there.
(Interruptions) So, this is absolutely contradictory. ... (Interruptions) This
statement in Clause 11 of the Financial Memorandum is self-contradictory and it

also takes away the right of the Parliament to know as to what would be the
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expenditure, which is being incurred when this Bill is legislated as an Act of the
Parliament. ... (Interruptions)

I would like to cite two precedents. ... (Interruptions) In the year 1965, the
then hon. Speaker has stated regarding the State Financial Corporation
(Amendment) Bill, 1965 and another precedent was in 1967 regarding the
Essential Commodities (Amendment) Bill 1967. The Minister concerned was
directed to revise the Financial Memorandum, and the then hon. Speaker has even
directed and the discussion for moving the Bill was also postponed on the ground
that the Financial Memorandum is incomplete. ... (/nterruptions) So, the Minister
was directed to submit a fresh memorandum. ... (Interruptions) So, I would appeal
to the hon. Speaker that since the Financial Memorandum is incomplete,
inadequate and insufficient, the Parliament’s right is being taken away. ...
(Interruptions) The Bill is drafted in a callous manner. ... (Interruptions) So, my
first objection is that introduction of the Bill may be postponed. ... (Interruptions)

Secondly, as regards Rule 64, I am not reading Rule 64 as you are well
aware of Rule 64. ... (Interruptions) As per Rule 64, the Bill is not published in
the Gazette and no advance notice of the intention to move the Bill has been given.
... (Interruptions) In such a circumstance, we received the Bill on Saturday. ...
(Interruptions) We were in our Constituencies and we could not go through the
Bill. ... (Interruptions) This is a Bill containing 252 Clauses, 11 Schedules, 155
pages and 113 corrigenda. ... (Interruptions) We did not get ample time to go
through the Bill. This is my second objection. ... (Interruptions)

Madam, the third and very important objection, which I would like to raise
here, is this. ... (Interruptions) There are 11 Schedules in it. ... (Interruptions) The
Schedules of the Amendment Act are there so as to avoid clause by clause
discussion. ... (Interruptions) 1 am quoting Rule 88 and Rule 90.
(Interruptions) I am not going to read Rule 88 and Rule 90. ... (Interruptions) As
per Rule 88, clause by clause discussion is required. ... (Interruptions) By virtue

of Rule 90, the Schedule can be put to vote at one glance, which means that it
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would be asked whether the Schedule will become part of the Bill.
(Interruptions) So, my submission is that there are 39 Clauses in the Companies
Act of 2013. ... (Interruptions) It is incorporated in 11 Schedules and the 11
Schedules annexed to the Bill are important / major statutes. ... ([nterruptions)
The statues are amendment by incorporating them within the Schedule, which
means that the right to have clause by clause discussion by the Members is being
curtailed. ... (Interruptions) How can the Government change / amend most of the
provisions of the Companies Act of 2013 without taking this Parliament into
confidence? ... (Interruptions) When the Bill is put to vote, definitely Madam will
ask us whether the Schedule be part of the Bill, then that has to be voted. ...
(Interruptions) Clause by clause voting of the contents of the Schedule will not be
put to vote. ... (Interruptions) This means that the Companies Act of 2013 and
almost all the major statutes, 11 Schedules you are going to amend passed by this
House by incorporating them in the Schedule. ... (/nterruptions) This is my third
objection that the right of the Parliament is being taken for granted.
(Interruptions)

My fourth objection is with regard to notes to clauses. ... (Interruptions) In
every Bill -- whichever provision you have to amend -- you have to give an
explanation in the note to clauses. ... (Interruptions) My humble question to the
hon. Minister is this. Where is the note to clauses in respect of 39 Clauses of the
Companies Act of 2013? ... (Interruptions)

This Bill is a defective Bill because these 39 amendments or clauses were
incorporated in the Eleventh Schedule so as to not have any ‘Notes on Clauses’
which means, indirectly, evading the Parliament -- to amend the Companies Act
and other major statues. This is also totally against the rules and procedures and
conduct of Business of this House.

On the basis of these four grounds, by citing the precedents of this House, |
strongly oppose the introduction. Madam, you may kindly see that even outside

the House, in a FICCI meeting day before yesterday, the hon. Minister has stated
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that insolvency and bankruptcy Bills would be pushed through Parliament. Is it
proper, Madam? When the House is functioning and when the Bill has not even
been introduced, it is an assurance which he has given to corporate houses that this
Bill will be passed within three days in both Rajya Sabha and Lok Sabha. This Bill
is for matters relating to insolvency and bankruptcy of the corporates, partnership
firms and even individual corporates. ... (Interruptions)
HON. SPEAKER: A very important thing is being discussed. Please go back to
your seats.

... (Interruptions)
SHRI N.K. PREMACHANDRAN :In such a situation, there is no exigency or
there is no urgency. So, I strongly oppose the introduction of the Bill, which may
be postponed to another date after this Session. Thank you. ... (Interruptions)
HON. SPEAKER: Hon. Member, Shri N.K. Premachandran has tabled a notice to
oppose the introduction of the Bill whereby he has raised certain procedural
issues. So, the Minister may now clarify whatever issues have been raised by him.

... (Interruptions)
SHRI ARUN JAITLEY: Madam, a Bill at the stage of introduction can be
opposed only on two grounds — one is the legislative competency of Parliament,
and the other is whether a Bill is violative of fundamental rights. Now, both those
objections have not been raised and, therefore, the limited jurisdiction at the stage
of introduction of Bill that it can be opposed on two considerations does not arise
at this stage. But in any case, let me explain that at page 149, there is a detailed
Financial Memorandum to this Bill. The detailed Financial Memorandum clearly
mentions that there are certain categories of expenditure which cannot be
estimated at this stage and which will be estimated when the Bill is put into
operation, that is, constitution of more Benches of the Company Law Tribunal.
How many companies will come up for insolvency, how many individuals will
come up for insolvency will depend only when that exigency arises, and that

expenditure can only be prescribed at that date.
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His second objection is that adequate time has not been given. The Bill has
already been circulated two days in advance and, therefore, adequate time has
been given. Since certain provisions of other legislation including Companies Act,
Income Tax Act, Customs Act, and Central Excise Act have to be overruled by
virtue of this Bill, therefore, they are contained in the Schedule. It is an essential
part of legislative drafting that some provisions can be amended by the Schedules.
The Schedules will also be considered by this Parliament and, therefore, the rights
of Parliament are not in any way being taken away by this Bill at all. That is all I
have to say, Madam.

HON. SPEAKER: I think the Minister has cleared all the issues.

... (Interruptions)

SHRI N.K. PREMACHANDRAN: My point is what does ‘legislative
competence’ mean? It is not only about the constitutional propriety of the Bill, but
also it is about whether the Bill is a perfect Bill or not, which can be legislated.
My point is that this Bill is a defective Bill. What is a ‘Financial Memorandum’?
They say that if any expenditure comes, they will approach the Department of
Expenditure. Then, what is the scope of Parliament? That is my question.
Legislative competence does not confine to the point of constitutional propriety
and fundamental rights alone, but also the rules and procedures of the House have
to be looked into while introducing the Bill. Suppose, the Bill has not been
circulated two days prior to its introduction, then the Bill cannot be introduced.
Can the hon. Minister say that there is no legislative incompetence in the Bill? The
argument that a Bill can be introduced will not hold good. My humble submission
is, looking at the precedents of your predecessors, Madam, the introduction of the
Bill may be postponed. That is all, Madam.

HON. SPEAKER: I think, hon. Members, according to sub-rule (1) of Rule 69, the
Financial Memorandum should have a mention of estimate of recurring and non-
recurring expenditure that would be involved in case a Bill is passed into law.

However, I may inform the House that failure to give in the Financial
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Memorandum the estimates of recurring and non-recurring expenditure involved
does not throw out the Bill. In the past also, there have been instances when the
Financial Memoranda did not mention the recurring and non-recurring
expenditure.

Hon. Member has mentioned Rule 64 while opposing the introduction. |
may inform the Member that Rule 64 is not relevant as quoted by the hon.
Member. Rule 64 is applicable when a Bill is published in the gazette before
introduction.

Hon. Members, the proviso to sub-rule (2) of Rule 69 provides that where a
clause in a Bill involving expenditure is not printed inadvertently in thick type, the
Member-in-charge of the Bill shall, with the permission of the Speaker, bring such
clauses to the notice of the House.

Accordingly, hon. Minister may either bring such clauses, if any, to the
notice of the House before introducing the Bill or if not possible, at the time of
consideration of the Bill.

Hon. Members, Direction 19B provides that the copies of a Bill shall be
made available for the use of Members at least two days before the day on which
the Bill is to be introduced. Copies of the Bill were circulated to Members in the
morning of Saturday, the 19" December, 2015. Accordingly, the requirement of
Direction 19B has been met and the Bill can be introduced today.

Hon. Members, Rule 88 provides for submission of a Bill clause by clause.
However, as per Rule 90, schedules of a Bill shall also be taken up for
consideration after consideration of clauses. Members may speak on the
amendments being proposed to various statutes through this Bill at the time of
general discussion or when the relevant clause or the relevant schedule is taken up

for consideration.
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The question is:

“That leave be granted to introduce a Bill to consolidate and
amend the laws relating to reorganization and insolvency resolution
of corporate persons, partnership firms and individuals in a time
bound manner for maximisation of value of assets of such persons,
to promote entrepreneurship, availability of credit and balance the
interest of all the stakeholders including alteration in the order of
priority of payment of Government dues and to establish an
Insolvency and Bankruptcy Fund and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI ARUN JAITLEY: I introduce” the Bill.

* Introduced with the recommendation of the President.
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AEA ey @ ] s

# JMUHT UGl dlel ® [T Talrs; R & § il MU faY w0 F HIR Wie &
R ¥ grerr ared & What is it?
"SHRI INNOCENT (CHALAKUDY) : I was not here, on my seat for some time

now and many of you might have wondered where I had gone. During the past
three years I was affiliated with cancer twice. I am on my feet to bring some
urgent matters to your notice.

In many hospitals in our country, there are several illegal practices which
are going on. If someone complains of breast pain and goes to a hospital, there are
no adequate equipments to diagnose the patient.

If the patient wants to test his or her blood, they will be told that the lab
equipment is out of order. Similarly, for dialysis, the equipment may be there, but
would not be in working order. In this pretext he will be sent to a private diagnosis
centre. The fact is that the hospital authorities and the private diagnosis centres
are hand in glove to exploit the patients. Similarly, the medicines, prescribed by
the government hospital doctors will not be available there and we are told to
purchase them from the nearby medical shops. Here again, there is a nexus
between the hospital authorities and the medical shop owners.

Similarly medicines. Medicines worth Rs.600, can be bargained and
brought for Rs.300. Why this happens?

Similarly corporate houses have entered the health sector too. They
construct big buildings and invests in hospitals. Thereafter, they fix a monthly
target of 500 or 300 surgeries or that so many patients should undergo stent
implantation, or undergo dialysis. Those targets are purely for profit making.
Often the patients may not even heed a stent implantation. A common man does
not know the cost of stent. The stent may cost anything between Rs.4000 to Rs.4

lakhs. So the poor in our villages do not have facilities to take a mammogram test

* English translation of speech originally delivered in Malayalam
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for early detection of cancer. The facilities in government hospital are denied to
them. Such exploitations, madam, must end. I had decided to speak on this issue,
only to highlight the exploitation involved in our health sector.

Similarly the quality of medicines. We have to ensure, whether, even well
known medicines are maintaining the same quality, which they had earlier.
Similarly, medicines banned in other countries should not be circulated in India.

The poor men who elect us and send us here expects a lot from us. I remind
the House, that we members should not forget our primary responsibility towards
the people. It is not our responsibility to check what is cooking in some one’s
kitchen. Let the people eat what they want.

12.25 hours

(At this stage, Shri Rajeev Satav and some other hon. Members
went back to their seats.)

HON. SPEAKER: He himself is a cancer patient and he was raising some issue.
That is why I allowed him. Shri Nishikant Dubey, Shri Rajesh Ranjan and Shri
Bhairon Prasad Mishra are permitted to associate with the issue raised by Shri

Innocent. Now Mr. Venugopal.
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12.28 hours

SUBMISSION BY MEMBERS

Re : Alleged irregularities in Delhi District Cricket Association

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, thank you for
allowing me to raise a serious corruption allegation which happened in Delhi and
District Cricket Association (DDCA). ... (Interruptions) Madam, there were gross
irregularities in DDCA when Finance Minister ..." was the Chairman of DDCA.
... (Interruptions)

HON. SPEAKER: You are taking his name. Have you given him notice? If you
have not, please do not take his name. His name will not go. You raise the issue of
DDCA, I have no objection. But do not take the name because you have not given
him notice.

SHRI K.C. VENUGOPAL: Please hear my point, Madam.

In the year 2012, the Director, Serious Frauds Investigation Office (SFIO),
Ministry of Corporate Affairs, received complaints regarding financial
irregularities in the construction of Feroz Shah Kotla Stadium. Madam, they
conducted an inquiry. During the course of investigation, on 1-12-2012 the DDCA
conceded to the SFIO that for the reconstruction of the stadium which was carried
out between 2002 and 2007, the initial budget was Rs.24 crore but eventually it
ended up costing Rs.114 crore.

There is a clear boom of cost escalation by Rs 90 crore. ... (Interruptions)

BvTe ™ iR Saffa e & Iow w3t den Wwe dE HAem § e we (sh
ol ™ ®et): A4, I8 By AR I T8 2l 3 g8 X T € ad @ HIaR ¥R

AT 2. (Hag) 9D 91§ I Al 7T Hie W SR I &I HRiarE § Jau™ S 8

2. ()

* Not recorded
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SHRI K.C. VENUGOPAL.: In the investigation by the SFIO, it was revealed that
there was no record of tender for most of the contracts issued by DDCA for
construction of the stadium. ... (Interruptions) So, no proper standard procedure
was ever met for the said project. ... (Interruptions) Another major finding is that
many companies that were given contracts of construction and allied work of
Feroz Shah Kotla stadium were actually owned by the office bearers of DDCA.
... (Interruptions) DDCA has illegally constructed ten corporate boxes in the
stadium and has sub-leased these boxes for ten years to corporates for a collective
amount of approximately Rs 36 crore which is not justifiable. ... (Interruptions)
These are the findings.

There are so many allegations. DDCA paid Rs 16,000 for laptop per day,
Rs 3,000 for printer per day and Rs 5,000 for Puja ki thali as rent.
(Interruptions) There were forty companies which either did not exist or the
information given about them was wrong. Such a fraud has happened.
(Interruptions) Yesterday, the situation took a new turn. My colleague Shri Kirti
Azad, the Member from the Treasure Benches, made a press conference with solid
evidence yesterday. ... (Interruptions) We, the Opposition, have not levelled
charges against the hon. Finance Minister. Shri Kirti Azad is sitting there. You
can inquire from him. ... (Interruptions) He made a press conference with solid
evidence. Shri Kirti Azad came out with a new video alleging corruption in the
DDCA and he said that the former President of DDCA and the present Union
Finance Minister ...” was aware of the irregularities. ... (Interruptions) He also
played a CD of annual general meeting of the cricket body held in December 2012
where he clearly points out the irregularities to ... * the Finance Minister who was

chairing the meeting and seeks answers from him. ... (Interruptions)

A Jeh& ¢ 9 [T A HIoE 8 9 qrei|

.. (agm)

* Not recorded.
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SHRI K.C. VENUGOPAL: We can also see from the video that ..."is retorting
angrily to Shri Kirti Azad, ‘If you put criminal charges against my colleagues, it is
my duty to defend them.” ... (Interruptions) Hon. Finance Minister is saying that
it is his duty to defend the offenders. What does it mean? ... (Interruptions) It is
very clear that ... *is well aware of the fact and there is serious allegation that ... *
... (Interruptions)
HON. SPEAKER: Please do not make an allegation. No allegation will go on
record.
... (Interruptions)... *
SHRI K.C. VENUGOPAL : We are demanding an inquiry by Joint Parliamentary
Committee and the resignation of ...*. This is a serious allegation against a
Minister. ... (Interruptions)
SHRI RAJIV PRATAP RUDY: Hon. Speaker Madam, it is an absolutely uncalled
for statement which has been made personally against the Finance Minister. ...
(Interruptions)
HON. SPEAKER: Shri K.C. Venugopal, you have completed your speech. Please
take your seat now.
... (Interruptions)
HON. SPEAKER: Shri Kirti Azad, what do you want?
it DIfT IS (STHM) : HASH, IBA A AW for B, (cyaem)
A JehE ¢ B SN, SHD 16 PR PV dad] 2 A1 MY dred Fhd
.. (o)
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I am extremely grateful to my hon. colleague Shri Venugopal
that on the basis of whatever limited information that he had he has raised this

issue.

*Not recorded
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Since this issue, in the last few days, has acquired some overtones outside
the House also by persons who are not present in the House, whatever remedies
are available to me I have taken; but since the Member has raised in the House, I
thought it a duty to correctly inform him.

Delhi did not have a cricket stadium; it had a maidan. Therefore, during my
tenure when I was associated there we considered it necessary that Delhi should
get a proper stadium. At that time the BCCI used to give only Rs. 4,00,00,000 as
infrastructure subsidy. So, we had to raise money. In order to raise money, we
used two initial resources. First, we created 43 corporate boxes; in advance, sold
the tickets of those boxes for ten years so that we could get some money. Each
seat was sold for Rs. 1,00,000; each box had approximately 30 seats. Then, the
signage in the stadium was sold at Tata end and ITC end to different corporates.
We managed to raise about Rs. 35 crore. So, we intended to create two small
blocks of ground floor and first floor; but by that time BCCI started earning
money and said they could give infrastructure subsidy up to Rs. 50 crore. So, we
decided to re-build the whole stadium. ... (Interruptions)

HON. SPEAKER: Please sit down. Nothing will go on record.
... (Interruptions)...
HON. SPEAKER: Only Shri Arun Jaitley’s statement, only the Minister’s
statement will go on record.
... (Interruptions)
SHRI ARUN JAITLEY: Please sit down. The facts will be extremely
inconvenient. ... (Interruptions)

Madam, they have had their say.

HON. SPEAKER: Shri Venugopal, please listen. I have allowed your full
statement.
... (Interruptions)

SHRI ARUN JAITLEY: Is this the method? ... (Interruptions)

* Not recorded.
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HON. SPEAKER: You always do like this.

... (Interruptions)
SHRI ARUN JAITLEY: Why are you finding my reply so inconvenient? It is not
a charge against you. ... (Interruptions)
HON. SPEAKER: This is not proper.

... (Interruptions)
SHRI ARUN JAITLEY: Madam, by a tendering process, the contract for building
the stadium was given to Messrs. Engineering Projects (India) Limited, a public
sector company. They did the civil works for an amount of about Rs. 57-58 crore.
After civil works, there were 43 other works to be done which were done
predominantly through their sub-contractor because the PSU did the civil works.

... (Interruptions)

HON. SPEAKER: This is not proper, Shri Venugopal.
... (Interruptions)
HON. SPEAKER: Shri Gaurav Gogoi, please take your seat.
... (Interruptions)
AT STEAET ¢ 37T 96 SATY, MY ITdH! IRE F RN oS W@ 87
SHRI ARUN JAITLEY: For a total sum of Rs. 114 crore, #8I&dT, 42 R AN @1
AT BT U feIH q71.. (ae™) 919 gd! grel raR H off, df SareR dfa g efeud

B VAT 900 HRIS AT H Faml AT... (Fagr)
AT STEAE : 3T AT &3 S| 731 <t &1 g & gl

. ()
$it 3BT JAcelt 1 WG FHEW et ek H off A1 14 TR AN B HUIRIS & earE A
TISTH B FAAUF 600 PRIS JYAT A AT TATL.. (Faem) iR i ds Y wieSaH dHadt 114
IS BUAT A 99 AT AR T 9/ Bl A IO IMT H Told AFG ... (ae) e
TH.UH.377s.30. 1 I8 RUic & & 2 & 9% Toa @i g 2. (Fage) UH.U%.31s.311.
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S R @Y D WIHR [HAT R 39 A9 R By Bigfen T80 & gl # ddd a1 & PHa
e g b I8 AR 3TRY 9gfraTe 8 3R a1 3T H Yebad e ol... (Faer)

it Ioa UA™ w2 ABIGH], BN 7 qATA ISMAT SR AR HAT ST 7 0T U Aed b
GIEEECRCUIRINEICIIE)

sit HIRT SrotTg ¢ AT areuet ARG, SUH Pig o W T8 ® fF 114 TS I H I
RIETH T 3R 900 FRIS IUA H SATeRlTdl T8 WieaH 3AMfa b1 RArdeE ga o1l o=
ST S I YA H U fhan, STl Sl 841 81 VT €, 9% 8H U4 o’ @ &l olfe § A
FST BT Ig W I AEA g B GAUHRAEST 7 S fHAr o, 7' v fufadt o, anft s
HARPR I TRE F ILHEAR & [d9g oS B &l I 7 I W@ e, d 89 WHR 7 23
SHER DI WIS HT Afew SSRAT &1 a9 2008 | 2013 T 7 faam g, fora#d et of
AT 21 9 FHT Y 2008 ¥ 2013 TH 37ee], A AT AW WEA T & ST, RIT 2 R
& Bl W WA A FTb! A Bl A1y {6 I8 <rgH qrSs B, WS & SR TS
TR, o SU fe@ar iR NH-aR 78N § I8 A 31 WY ... (SJaerm)

AEAN & : D! % fereetr = 2
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.. (2T

A AT ¢ badl AT <dl S B a1 Rebie d Sgt|
.. (EEEE) .7

simet 1 ot (RraeR): 9 sreger weiean, WY dwa ad REw fer @ ®mor ©
ST 18 AN g1 T BBl AT § fUsST g gl .. (agH) SH-giaesil & T W gd-qd
gfeerg Wt e & Suae T8 E1 Rasr fen § gae S/ ') @ SHl & SR 3MH Rl 7d
ARDHR HHATRAT DI B! (SaFhdl BT AT HIAT TSl 2| .. (L) JeTT S 8 & AT
F oot H AR BT Afie URe d@ @ Jiaer I dfd a9 usar gl L ([raeT) I8 @ @l
gRDT BT @Il 3 6 Gav el F 3U-T-S¢ B ATl 2 .. ()
HON. SPEAKER: Only Rama Devi’s statement will go on record.

... (cTagm) Lk

At T R ¢ O M A B UB § B B [l IR-GR W BT TS 2l
.(raa) S B P wRa WReR g1 RaeR @t foied ren af¥a e i g1 . (sgaem)
= I # I8 W Ud g9 S6 B BN R HI A ARy, (@) S sngd
gfaemstt & oRyet &1, I8 F&F & AN & AW 8 T 71 . (cau) REe e & smum &
g7 fUost gom & e ®RU I8l & @Rl & Rl RErR 816 8 W 8 ekl g
.. (caagT)

3d: Fed @ HIEgH W WRHR ¥ RY ¢ [ Srfed # Rasw e 4 gh ygm S
T B RGN FRE B I B AN, . (@ger) Rt T8f & Al & IR S & ard
angfes Jlaesii &1 oW Goiw Wb I el Fo | . (raem)
12.43 hours

(Shri K.C. Venugopal, Shri Rahul Gandhi and some other hon. Members
then left the House)

AT Sfeca el (REYR): AT 3fedel #eled], I8 ay 279g Wiag Wl & 51519 Sa=il
H1 Ay Bl .. (agH) #iHg WiTag AT S RIel HeRd H L (FauT)
AT STeA& : YD TR dTd I8 §, HUAT MM Sy,

* Not recorded.
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. ()
A remer ;o W fereatra SieU, 9 W e, T Bep R_IT?
. ()

ART snfaeaien: R H 9 Sl bl AN & ol SRATON ARBPR 7 IR Yo% H g88 W
R HIHA A By €l . (eragm)

3reme weledl, HHg WiTag Mdl Uh WIdaiid, Arddhiiersd 3R Aa4lfie I &l 39
T ¥ () T, W, Woled 1al WWIE © Ui SIS a1 BT 78I, dieh ARl ATl &
HAT BT A1, O e -8 &, TR B FH1 dow &7 21 aREmomy a3k
e 9 §5paM & WId & WY S Wiag AT S Aadl @ Hedlvl B AN IR 6
2l H MU A ¥ AR WRBR D AP HATAT I R DHRAT AR b 9 AT Bl
T 3R SR R R J8s WR W A9Y S D1 a8, 98 Wl a9, 59 [ g
H P Vel Ahdle, P IR J ARl Al b AR H Q¥ HMadl SR8 8 gl I
IRl # 5 WiTag T 1 el R0 Al & HedTl BT AR TR B qehdl o

# Y HIEH W ARG HRAT A [F #fHg W AT B IsgT g 'ifva fman
WY SR I wpoll e ¥, Aeafie SR [qeafdenerl Ren d ureusd &1 Far a9y,
AT & AIAHIeh Hedrol BT 41§90 U7 & HE8H W YR (b1 oY | g=yare|
AT Jemet ¢ o IR e s, s derg e HiY, st oTSd I Heard, S @9 16T,
PR = (8 awa, &0 MR gd, o1 <aclt uq. uea, sl oo o, 2 @ d e,
s yeae g ued, s faAie $AR Aax, 80 oo fysm o, s worer fGg S e
SATYRAT, & SIMT A_0T AW, S, /A ISIRAT, 37 GEd Hsm, €F. A9 uragiRard i, s
aifimes g, €I defiermel Hedl, st oRae ol |1g Ud ot fashd IAST &1 At arfece gy
3BT Y fI9T & AT Hdg H DI AN J&H HI el 5l

*SHRI C. MAHENDRAN (POLLACHI): Hon. Madam Speaker, Vanakkam.
Thank you for this opportunity. I wish to speak in Tamil.
HON. SPEAKER: Yes.

* English translation of the speech originally delivered in Tamil.
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SHRI C. MAHENDRAN :Hon. Chief Minister of Tamil Nadu Dr.
Puratchithalaivi Amma in a memorandum submitted to the Union government on
23 November 2015 had demanded for financial assistance of Rs.8481 Crore for
carrying out relief and rehabilitation work in the State of Tamil Nadu. After the
submission of Memorandum, since there were rains and floods causing more
damages in the State, Hon. Chief Minister of Tamil Nadu Dr. Puratchithalaivi
Amma has ordered for preparation of Supplementary Memorandum to be
submitted to the Union government. The Supplementary Memorandum is being
prepared. Considering the severe impact of recent floods, as demanded by Hon.
Puratchithalaivi Amma, the Union government should immediately release
Rs.2000 Crore to give more impetus to the ongoing relief work which is being
undertaken on war-footing basis. Under the directions of Hon. Amma, as many as
50000 families living along the banks of water-bodies like Adyar river, Cooum
river and Buckingham canal are being provided alternative places of living. Out of
which 25000 families are provided houses under Tamil Nadu Slum Clearance
Board. I urge that as demanded by Our beloved leader Hon. Amma, an amount of
Rs.5000 Crore should be allocated by the Union government under the ‘Housing
for AIl’ Scheme, as a special case, to provide houses for the remaining 25000
families living on the banks of these water bodies in Chennai. I sincerely urge the
Union government to immediately release an amount of Rs.2000 Crore to continue
the ongoing relief work with more vigour, and to release an amount of Rs.5000
Crore to Tamil Nadu so as to construct houses for the people who became
homeless due to recent unprecedented floods. Thank you.

HON. SPEAKER: Shrimati V. Sathyabama and Kunwar Pushpendra Singh
Chandel are permitted to associate with the issue raised by Shri C. Mahendran.
SHRI M. CHANDRAKASI (CHIDAMBARAM): Madam Speaker, I seek to
stress upon the urgent need for additional allocation of rice, kerosene and LPG
cylinders for Tamil Nadu for undertaking relief and rehabilitation works in the rain

and flood affected areas of the State.
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We are all aware that the recent rains and floods in Tamil Nadu have
caused extensive damages and devastation in the State. The loss to property
caused by the rains and floods are very huge. In these difficult conditions, hon.
Chief Minister of Tamil Nadu, "Amma", has quickly taken all necessary steps to
protect the people and has initiated large scale relief and rehabilitation works in
the affected areas. In the same manner, Amma had provided extraordinarily fast
relief and rehabilitation works during the 2004 Tsunami.

The Government opened 7,150 relief camps and distributed more than 1.35
crore food packets to over 19 lakh affected persons. The relief-package including
distribution of rice and other material was undertaken. The hon. Chief Minister has
projected an additional requirement of 30, 000 metric tonnes of rice from the
Ministry of Food and Consumer Protection for this purpose.

Also, a large number of families have lost their LPG cylinders during the
floods. Further, nearly 38.20 lakh households in the affected areas do not have
LPG connection. These people are severely affected by non-availability of fire-
wood for cooking. So, there is an additional requirement of 19,100 KLs of
Kerosene and LPG cylinders for distribution in the affected areas.

I, therefore, urge that the concerned Ministries of the Union Government
may be given suitable directions for immediate release of additional requirement
of rice, kerosene and LPG cylinders to Tamil Nadu as requested by the hon. Chief
Minister of Tamil Nadu "Amma".

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, before coming to my
‘Zero Hour’ matter, I would bring to your notice that I had given notice under
Rule 184.

HON. SPEAKER: I have received your notice.

SHRI BHARTRUHARI MAHTAB : It is relating to the conduct of the Governor
of Arunachal Pradesh.

HON. SPEAKER: Yes, I have received it and it is under my consideration.

... (Interruptions)
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SHRI P. KUMAR (TIRUCHIRAPPALLI): We also support it.... (Interruptions)
AEA JeA&: SHH YAINUC TEl R Fhd |
et e @3, srmaw 3iv vEdt TRId SuvmE H@aAl qun WWe @i wat (St wH. deam
qAG) : e HEIGT, g b © b I8 Arer 3fus faael &, a1 S FUR ARAT B
H DS AdAd T8 2l ASA, I I F W F S vSl, RS U Igufa St g I |/l
A Al IRE Argg S bt YRdeh b1 AT BT oT| g9 g T b SLELLY & wwey
H PO AN 7 AR BT 59 NI H H 3T & HEl AR g [ b qad b AR S
eyl gd A 1 IRIY o 9, IH G YUY, ARPR | IH WBHR 1 2012-2013 H I
FHE | NRTT i SIERA a7 @ sqaradt o off ik I=BH SLMU. & srene
& IR H B TE T A, DI Ig FE o1 fF B GRS § T8 A e @ oAt 39
T 3 D WRHR fl, PR B T o1 o1, A1 I AN I 9ad WHR H & g TR
o el | I qHY 30T Sff HAT AT TE U1 3@ T AR PR @ © (P A Bl a@iE w0 HA
St & SENET & BT Bl Aaad el gl T 2013 H B #AH o, F1 IT (G FWANBT <Al
aTfY? |9 2013 H fHAD! DR ofl, T I AN IH WRBR B ATATT DR 8 87

# I P dredl § [P 8 $© FAG], $Y UGN DI U DHIAT A1y | IdHT WRDBR
3 & d15 /U1 Sicel! off & fod #3 a9 & 91Q.. (cgaw™) & ATGH ©, AU wrel H ot
HH-HH VAT BT 21 B Iv W wEsd iR R @1 wweT 8w wwemgd | §
Reprs e R @ g, [Pl & FUR RIY T & @M g

Shri Arun Jaitley was not the Minister at that time. Secondly, he is not the

President since 2013. Then, thirdly, Shri Arun Jaitley is known in the entire
country for his impeccable character, and honesty. Whatever position he held, he
held it with high standards. That being the case, we should not, for the sake of
short-term politics, drag the name of the people and try to unnecessarily tar the
image of the people. This is not good. It is not going to do any good to anybody
whether it is from this side or that side. So, that is why, I thought I should put the
record straight. Whichever mistakes have happened, there are people. They will
take care of it. But, as far as the Government is concerned, the Government has no

role in that. Shri Arun Jaitley, as the Finance Minister, has no role in that. You
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have seen yesterday that all the important cricketers across the country said and
paid compliments to the Finance Minister saying that because of him the Delhi
Cricket Association has got these many facilities and got good name also. I
thought I should put it on record because it is not only for now but also for the
future.

SHRI BHARTRUHARI MAHTAB: Madam, in the first meeting of the Governing
Council of NITI held on 08.02.2015, inclusion of Odisha in the proposed East
Coast Economic Corridor, the country's first coastal corridor project conceived by
the Department of Industrial Policy and Promotion, Government of India was
considered. First phase of the East Coast Economic being developed with the
assistance from Asian Development Bank, is going to cover only from Chennai to
Visakhapatnam. The Odisha Government had requested to extend the corridor up
to Balasore in Odisha. The influence area of the corridor in Odisha is passing
through established and emerging industrial clusters. The proposed corridor will
help link the industrial clusters with the hinterland and beyond, which. will help in
creating substantial employment opportunities for the youth of our State.

The industrial clusters in Odisha comprising aluminium, steel, petro-
chemicals and chemicals sectors are linked to the East Asian and Asian market in
a limited way. Hence the extension of Chennai-Visakhapatnam Industrial Corridor
into Odisha will act as a gateway to the-ASEAN region connecting the supply
links.

Odisha hosts ports of Dhamra, Gopalpur and Paradeep which will add
value to the development of the Corridor and will stimulate economic activities in
the existing and emerging industrial clusters planned in our State. In this regard,
Odisha Government has also written to the Central Government.

My request here is that Odisha should be included in the above corridor by
extending it up to Balasore for accelerated industrial growth and integrate the

State with domestic and global production network.
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A e @ H PR o g ded @1 o wgeR Wede R Selv Y fawy & e
Hag BT DI AN J&H B SR B

worer g SN, omma fae fonft @1 M forg eroet ara <& A1 wmer st B
it Torer R () ¢ Teel HElGdT, H Sfud HISH ¥ WS BT U1 ¥ d AMA 8 HAT
St BT &M qARR & U BIC ¥ 9 QR § TR 81 8 AR IS JAhR Al 21§07
B! AR e =red g

Terea, g I 7 ot B & # wfed va sae wd sifafe i we gs, o
AT UiE q¥ BHI AErierT Rl w H=I1 1 A ATV 27 TIRR 2015 DI T DI Wl U
AR & U fagrae o Uit Brafed & Wiax fhar| a8l Bl IRbR 7 99 Al UR TS Ih
THRATERIR T &1 @1 Bl BIYRr § a8 B el Tl 78l 8, Ugdl Wl Hs Tl g8 € 3k
S Uit & g ARl B uidt 7 ot Y franl gd #F urdt & WL
A Jehe @ 379 (B &1 19 A7 A |
#ft o g : AR W W § R § w8t Seerm T8 9 @ E, S Raard uret 3
Al PRATg B A H 3MUD AH I s ARBR I A8 AT Bl g [ Gfeh a8 IR TSy
81 W € AN s B 3R A U & (S PRSP AST MY, D! SfTd PHRART Y 3R Sl
ST 2, I W < B AR I AFT & Raars wwd Hearg 8|
A Sremet A W e e SR A Pk qus e Tiad o1 st o e g1 Sery g
fwg & A dag H DI AN YeE B SR B

qH B SR SR & Hex AW @ foarw Sddl The House stands adjourned to

meet again at 2.00 p.m.
12.59 hours
The Lok Sabha then adjourned till Fourteen of the Clock.

*Not recorded.
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14.05 hours

The Lok Sabha re-assembled at Five Minutes past
Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377*

HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
matters shall be treated as laid for which text of the matter has been received at the

Table within the stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to expedite construction of four-lane National Highway from
Hajipur to Chhapra and from Hajipur to Muzaffarpur.

2 o AT (TAWBRYR) : AR A9 & JoiFhRyR ([I8R) & Wi & SR 48R & 8oy,
BURT TS HEAYU SATh] & FAWNY Td @R fdbr™ & oy BOIR 4 BRI BR o F I
SR U4 BTSMR | JOTRhRYR 9 BIR o IS I &1 3707 @1 amawges | ot
T ¥ BIONQR BId gU BURT 3R JOIFHYR ST dTel QM1 AN J&1 IS oMt g1 g9 QT
SIS WR T SR dE ANt G IR T 81 21 9 aFl Gsdl H $u oTe ol I6
T S aRW T T8 go 21 S Sl dedl & v § sravad fAdw A SISl @
BB fedehd B 8§ SR | & rarRes Tfafafey «ff arfea & & 2l

3T: BRI WA WSd URaed Ud IomnRt wAt St & Ry 7 fF 39 QM dsdi @
T B ues (fead woe oafd | sifdeia g1 Rmr Sl
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(ii) Need to address the problem of shortage of clean drinking water in
villages in Sikar Parliamentary Constituency, Rajasthan.

2t FAIHE [ (WBR) A G & AR (ORYM) J U & U B IR FHRT
gl drpr Tl & 9w 70 gl § a1fdes g e S # S g € SfR S8l 9 ur
FH WR Y FE T, I8 W NS I B A Gadd wWR W 21 39 IR & A &
WReA R el y9Ta TS @ B

3d: AT g ARBR W RIY 2 b 9 &F H oY TR Bl UKl IuAL HRATHR YA b
T B SRRl Bt S| 9 v H qUT W &F B ST MU IR 3 |
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(iii) Need to enhance to honorarium of Accredited Social Health Activists
under National Rural Health Mission in the country.

N TEfRE Te (FARAR) @ 9RA & AN &S H IS AN @R fiRE & sfdd
THIAT AfATS B g AH ATSAT JATRAT Ig31 b AIRH ¥ by WRBR 7 X W H AN
IR I g o aRumasy g vd R &1 9 ¥ F B Bl ¥ 9 § ST 3713
SIRG 37T qgY STedT-gdT &1 GReT B Heayqul 4T W ¥g ST e & | wET &
B THGT ARSATSAT b1 3T T g WA @Ry g ferdT FTell STl of STehr qdd
A Y4 BH A HH A IR IThT @RI WIET0T PRM Pl BRI BRIAT S &1 SAD SR
GRIar el & & oy Srem agy el AfSeTali Bl SRUCT of il & AT agaAT gIRT
ST e gRagnell @ RRRR MM % 9ESE AT 600 WU UMY BN TR Bl S,
IRy SR yewr | fard v a¥ & Smmen agait b Wieare IR off frem § wfeTs @ & @
RrI® HRUT S5 THel SISO &1 dIwl TR dde da1 81 a1 2 Safds amem agy
SR HIeATe WM Bl Taol § 3 BWR I¢ Hfd A8 #e G4 S Bl | Pl ofbr Jee
PR @ g

3 A g WHR A Y 2 6 amen agaii & et afzansti & wfa wwdor &1
I gY WA WRBR §RT IT 3 AR WY HirHTE A<y faar S =iy |
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(iv) Need to provide PNG connections to all the domestic
households in North East Mumbai
DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): The pace of providing PNG
connections by the Mahanagar Gas Limited in Mumbai has not yet improved in
areas such as Vidyanagar, Bhandup, Kanjur Margh. Due to shortage of gas meters
and slow supply, the company is not able to provide connections to customers
barring few hundreds. Lakhs of households have been suffering due to this. I, urge
upon the Minister of Petroleum and Natural Gas to pay attention to this issue and
take immediate action and corrective measures so that PNG connection can be

provided to all the domestic houses in North East Mumbai without much delay.
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(v)  Need for upgradation of Akashwani Kendra in Rajgarh,
Madhya Pradesh.

it AsHA IR (IOTQ) : A AWGHT &F AN (AT USTl) & UHHATH MHIRATN g IS

& IIT g A Qd TRV HATAA DI ST G0 ANSY| s H QHATS STTepTerarol
g TG | HIG-DIeie 9T H 6.00 W 10.00 91 b & fafde wikefl Bt AT &1 TR0 A1
35 fhariler & Wffa &= 9 & fhar I 8 S &3 &l Igaed Al bl Ugd 9 e g
BB Bl W AT &3 IAONTE Bl B Sl e HY W R g oqAr e #
Aip e, a1 g Ui ORI TgR ATl H € Ud &S g Ud RISy ARl Dbl
SREICl d BHRICl FEl 8| 3T BRI he IONG BT S~1A- BR YARY & T TR0
JAfY Bl I1IT ST T YA ATST H HHATRAT BT AT Bl 9U| $qD A1 & R WX
TR Held! 4TS H AT 9 3= <l &b oy feddx BrihAl b1 T @ g fhar sy
TRRY Uee 9 &g ANEA DI A T SN B AT JER w1 | A e db
UgaTs 1 Wbl T

3T HRT WA AT U4 YR HAT S W AR © {6 AY W & j[ove (e
UQ¥) P AN Bl ATHIEA G AUD SR DI @ §U ATHREN ba AoHe BT

SIREERCECIDIES I
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(vi) Need to issue a white paper on ATM machines and cards
manufactured and serviced by foreign agencies in the country.

3t veee Rig wea (aE) : 9% < FI <y gawen & RN of1 § 91 e9Ri &) 9w #
3ifeiics <ork AefE (T.EL.UH.) &1 START &R SUHRHIRN DI G-I 3RVl B & folg 31awR
UM HRd © o o¥ § dpi d1 Ry & arel dRen wra Red §6 (Qmrdteng) &
I8 ISR T8l ¢ fh TILTH. HEl a9 T IR fhd <& & i 39 U el gl (T8
TGN U IR.ELIME. I U 2) A1 & 39 ThR Bl db-lh I a9 & 3MMER0T B drel
TJAT YIAT B dTel 3 Teh BIS Bl STINT AM@-pRISi Al IRfaT Bt & ForgH depeiep AT
fRIThT & o9 ofeT & w0 # 91 A H g S & AR o @ ¥ e g ud
3ffHe TRBR &b U 78 o

31 W g WHR F R T & 5t vt & 99 & R Al qo e
A g9 U brel U9 Farhel & AIEd | <¥ W qER O dld 89 W U WA-0F ARBR S
X d1fp < Th-ldb TG HARHIS Bl WcATed B 59 YT BT AbT ST Ad |
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(vii) Need to expedite conversion of National Highway No. 2 (Delhi-Kolkata)
into six lane as per specified norms and standards particularly in
Aurangabad Parliamentary Constituency, Bihar

2 JE FR Rig (STER) : Roel-PIadrl I ISHR W.-2 BT 4 I 6 o a9 &
o Ars & sidrid BRI Bt qurakd W) g1 BRI Bl Ui s € vl gRarer §
TR & iTere el # fafi= el O IS omMnt-2 SR S ISHHT-98 - ST,
e & WY B IR Al T¥H.U9.-68 3R UH.U9.-69 SiaR shAel: Rrasisr (simare fen)
3R T A (T ) g dwifad & €1 39 W W SR faF gEed Bl & §
TP PR E-A1A B AN & Bl §l GRS U b dsd AT F g DI i
JEUS RATHY HEGTIR AR P IR I qIgurd b1 01 SR e & IRATS! a9
WU &b U M I JRH &g THEl e IO SMY AR GRET & IUM {6y A |

3d: X1 dhg ARBR A RY b A gRI 3T MY IWIh f[dgell R fFaR & gu
aftia &It @1 e B B HuT @ S|
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(viii) Need to construct fourth railway line between Virar and Dahanu Road
and upgrade the existing railway stations at Vasai, Nalasopara, Rirar,
Saphala, Palghat, Boisar and Dahanu road in Palghar parliamentary

constituency of Maharashtra

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): Palghar district in my
Lok Sabha Constituency was established on 1st April, 2014. Due to rapid growth
of population and industrial development at Vasai Virar Municipal Corporation,
Palghar, Boisar Area in my parliamentary constituency, the movement of people
and goods has increased tremendously. Suburban trains from Churchgate
(Mumbai) to Dahanu Road, Dahanu Road to Diva-Panvel, Shuttle trains from
Virar to Gujarat, long distance trains from Delhi to southern India, Gujarat and
Rajasthan are also running through this railway line. Because of increased rail
traffic, construction of a fourth railway line from Virar to Dahanu Road and
upgradation of the existing railway stations at Vasai, Nalasopara, Virar, Saphala,
Palghar, Boisar and Dahanu Road is necessary.

I, therefore, request the Government to construct a fourth rail line between
Virar to Dahanu Road and upgrade the existing railway stations at above

mentioned places.
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(ix) Need to permit stone picking from river in Valimiki Nagar
Parliamentary Constituency, Bihar.

N wHE 95 g9 (aEifd TR) - W FE a7 areife TR (ER) & vwvs 1R &
RSN R de8 98 # TR g &1 & fisd &3 Al & 98 & s R 98 &
ARl AN Y& & HIR W 8| I9P AT AR B TR I 8 T 5l I8l qoigd &b
R ' ¥ URR A W gl AT URR AU ¥ ARA F gRT I8 Bk Il 2] TRR T

Tl S & BRU T8 B &R R Al § (b BRI TARI UhS adi bl JHAM 8l
ST & 3R DI ABRSAT DI W JHa el §l A TR Jode F 3 fhariier ) fRa 2
3fd: AR b WRPR I ARY 2 b IWch dew # Ry yqv-ux faam &g g

JTIeIH HeH IS SV |
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(x)  Need to set up Kendriya Vidyalaya and Jawahar Navodaya Vidyalaya
in Mugeli district, Chhattisgarh.

it w@EE o wg (RemaR) @AY d9ey oy [RaaR (wxdiame) 4 @ R JaaR @
HiTelt AfRerd €1 Hiell Sregfera Sifd arged el €1 ¥8l died fqemer &1 e by S
H AR I FHT A DS B 2| e qrme Jielt § faeR @ g8 52 franiier B
forern d5d IS i JHved TgHeE (A TEI) I B TR H F TES BIA-
BRI B T A T B Fwd fJered AamyR om vsar 31 Fa-ffia frer g3t &
Sl fAererd &Y WRAUAT BT IR Wt bl 7d FAe fabr #3rery § e 2

3 W P AHR ¥ AR 2 b e Gelt § FJaey femew/dua feme &t
QU fby oM &1 [did sraegear € dife ggfud o 9 o el oifa & [ee
frenell A<t a1S 3% THheH (A..UA.5.) DI B Qs PR Ab |




21.12.2015 99

(xi) Need to repair over bridge on river Ganga, Part of N.H. 31 in Ballia
Parliamentary Constituency, Uttar Pradesh.

#it wa Rig (afern) @ # SR uow & Iferan A J91 & &1 AiiAiSa HRam gl SR 99 &
SUE TSGR A BTSRRI IOAR-31 q$eh A WG &7 ferdl (SR azl) | A_iell
MR HXET A Bld gy WY Sue goR ([A8R) &1 Sl 21 G I9EEI-31 TR AR Hday
&5 # TP 3R o1 T T W 997 g3 B 3 MR IS 1 A0 T 30 | 35 a9 uE
BT o7l favrd 2 99§ faR fast 1l ool sfaven d 2 o SRl 8R4 3 dred 9
qrE AT I W S Tl W Ged el off Ui ® O ol AR Tl el Sife Wy
fI8R A SR gaor &l 3 urd |
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(xii) Need to provide additional funds for drinking water project in
Rajasthan.

$it 3 faRen (@) : ISR H 16 FAR 500 W Af¥E Wa W § I8 AN FARSS Ioh
T N BT AOIR 21 999 H @ 9o JERAT 9 iR 2 2| I 3 U 991 ST TARISS
Ih U A BT AOGR & &R AR A FARISS & G A I §l 9P 3felral j5g 3
HH B AR R STl AA1EHT B HA b RO YN b qr B gaER feF-ufafed aedt o
Bl T IS b QAT 59 © et 35 § ¥ 20 fai #§ ufiad st @ Ry a0 <= g
HAYGA D1 Bl &b DR U b A G MY 21 gl STl U Yofed TR gl [H=ar
H AN a P Y T Fas B SRE © o IR Yod 9id W) gfiay =e
Rl 8l WBHN Td IR DN AT gR1 39 e H fafdr= sregaq fby o gb € wg A
e MY & [A B I RIS FARSE d@ ¥ gWIfad Tidl @ g # dad w9 i
Jed O W Bl U A I W UEed @ RAIfd gar & fog sifaRes facia werar @
SRS 2

3[d: AR g ARBR A R 2 b 57 # Al Bl Tew YIS Bl MY DR &

oy Ao TR SifaReh A< dgrrdar uer & Sy |
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(xiii) Need to check the dubious inter-state friendship clubs fleecing the
youth in the country.

Act gei fagpa SRS (JYRA) ¢ 37 § T YN Iy €9 b1 fIva WRebR b Her |
ST =TEdT g it RIBR 20 I AR 52 AT 1 3Mg & YN 81 I8 © d 3@ o=l &
|1 Racrars & &, 331 Mfd JHar W oMl usdl 2| Aoidhd “Hied Fold’’ & I A
GeR P! AT 2USHH Fash A fHAAT P ST bR U Jachi Bl Faia fhar ST W@l 21 I8 U
S RIRIT wR W el ot VT ot ® et g o it wee-aa § R © wa
g SEHCETE # SURY AR gRT U U IRIE W ¥ B W S 9 uar delt € 9 Rifod
B ATl Bl G UB U Ydh W 1500 WAY Bl HRRY B B AT B Bl IqD q18
IE 10 BIR Q.S A A I3 8, VAT ARG JAT0-U3 & fofg A S €1 19 gadb g
R gl <1 € 99 S AMBA B B ST da 81 ST | Sfd Jaeh Pl 3 0y ga+ &bl
A BT & 9 A el f&7 B wR Srara ferar & S« wel S 8 o oo siffthy
W gferd @ ¥ off 3R amuemt T ot I TE f gl R gferd SFEn | §9e 7 @l
Gl HAY A O §1 Seh! U ST B b {18 3Telv-3ie db Widl B FaR R T
S QY P S-S TS H Bl B W I BN & HRU JaH 39 I8 hUSH Fad &
g 3R AR ARIE BF A 3R Al wenfrif ol 21 sreHe[E H 91 ¥© &I 5, I9 Fod

P AT T Gt | B

3d: AR g WRBR U RY & [ iy wWR R $hel 39 TR 1 SHar & |
ORITES! PG © VA FAdl TR UG M T deehldl Had SolY SY Al I W AP
&g Al & T8 fAUrT & wry WS R by wren A a8 S den fa=es o 9 U9
Ferdl Bl FRIERY i T8 ®1 WY I < Bl 20 W 52 Al b bl Ul bl T2l ST b |




21.12.2015 102

(xiv) Need to check female foeticide in the country.
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(xv) Need to save Girl Child

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): The census data has
come out with the startling revelation that there is a clear birth advantage for male
children in India. It is a well established fact that this male advantage is artificial at
the exclusion of the female child. Female foeticide is still prevalent in some parts
of India and pre natal sex determination is leading to more boys being born. India
is a young nation and our demographic divide is laudable. South India has
comparatively done better in controlling population. Kerala is a Model to other
states in family planning and also attitude towards girl child. No coercible
measures were taken to curb the population rate in Kerala. It was through
education, access to health and economic prosperity, particularly for women,
Kerala could achieve the goal. I appeal to the Government to issue strict advisories
to the States to ensure that the female foeticide law is strictly implemented in the
letter and spirit. Ministry of HRD and Ministry of Health and Family Welfare
should take special initiative to make this campaign at school and community level

also.
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(xvi)Need to construct fence/boundary wall for Manonmaniam
Sundaranar University

SHRI K.R.P. PRABAKARAN (TIRUNELVELI): Manonmaniam Sundaranar
University in my Tirunelveli Constituency is located on a campus of 550 acres at
Abishekapatti on Tirunelveli- Tenkasi Road. It is recognized by the University
Grants Commission. The University campus consists of a lot of green belts and it
has many wildlife in it. Dotted Deer are probably the most widely distributed and
best recognized large mammals in that area. The university campus does not have
boundary wall/fence, which led to exit of wildlife to the nearby highway. Vehicles
kill many Dotted Deer each year. To reduce the risk to wildlife, we need
fencing/boundary wall for the university campus.

Hence, I urge upon the Union Human Resource Development Minister to
allocate necessary fund to build fence/boundary wall for the Manonmaniam

Sundaranar University campus.
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(xvii) Need for Central assistance to Tamil Nadu Government for
rehabilitation of flood affected victims

SHRI R. GOPALAKRISHNAN (MADURAI): Never in the history of Tamil
Nadu there were rains and floods of such a high magnitude . It has affected several
lakhs of people throwing their lives out of gear. Hon. Chief Minister of Tamil
Nadu has taken several measures for relief and rescue operations on war-footing
basis. It is a national disaster and requires the assistance of the Central
Government for all rehabilitation works. The estimated damages and losses
amount to several thousand crores. The Chief Minister of Tamil Nadu has
demanded from the Union Government the immediate release of Rs. 8480.93
crores to Tamil Nadu from the National Disaster Response Fund. The Tamil Nadu
Government has been relentlessly working for the overall welfare of the flood
affected people of Tamil Nadu.

I, therefore, urge upon the Union Government to release the funds sought

for from the National Disaster Response Fund immediately.
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(xviii) Need to increase the superannuation age of teaching faculty
in medical science beyond 75 years

PROF. DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR):
Superannuation of teaching faculty in Undergraduate (MBBS) and PG (MD/MS
etc) Institutions is 75 years/ till they are mentally and physically capable.

Government of India plan to double the UG & PG Seats to meet minimum
target of 90, 0000 MBBS & 45, 000 PG seats by 2021. The coming 15 Years shall
require additional 600 Medical Colleges and 1500 Nursing Colleges. At this
moment there is acute shortage of faculty. Government try to recruit but many
Doctors are reluctant to join State Government Service.

Flexibility in retirement age will definitely help State Government in
retaining at least some faculties to meet MCI requiremen. I, therefore, urge upon
the Government to increase the superannuation age of teaching faculty in medical

science beyond 75 years.
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(xix) Need to grant citizenship rights to all Bengali Hindu refugees who have
migrated to India from Bengladesh

PROF. SAUGATA ROY (DUM DUM): The condition of Bengali refugees who
have come over from East Pakistan/Bangladesh at various times is very bad. The
NDA Govt. in 2003 had enacted an amendment of the citizenship act to the effect
that those who have come without proper documents like passport are illegal
immigrants and are liable to be expelled. These people are suffering from various
problems in the matter of getting scheduled caste certificate and also job. In
Assam, they have been registered as ‘D’ class voters. The Bengali refugees
supported by the All India Matua Mahasangha held a convention in Delhi on the
16" December and demanded that all Bengali Hindu refugees who have came over
due to religious persecution should be given citizenship in India, a demand which I

support.
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(xx) Need to issue directions to the FCI for evacuation
of surplus rice from Odisha

SHRI BHARTRUHARI MAHTAB (CUTTACK): The Government of Odisha has
requested the Central Government to evacuate the surplus rice at the rate of 1.5
lakh MT per month from the State of Odisha during the Kharif Marketing Season
(KMS) 2014-15 so that an ample space would be created for smooth procurement
in next season. However, the Food Corporation of India (FCI) has evacuated this
surplus rice at an average rate of 0.9 lakh MT per month during August-October,
2015. Resultant, the loss on account of discolouration, damage/sprouting of rice
and default of millers to the State of Odisha has been rising day by day and it will
continue to rise till the FCI evacuate this surplus rice from the State. I, therefore,
urge the Central Government to issue necessary directions to the FCI for
evacuation of this surplus rice for the KMS 2014-15 without any further delay so
that the requisite space may be created for procurement of rice in next season,
limit the loss to the State and appropriate utilisation of such surplus rice to meet

the PDS requirement of other States.
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(xxi) Need for cadre review of IRPF Officers
SHRI ARVIND SAWANT (MUMBAI SOUTH): There is a continued induction
of IRPF Group ‘A’ officers through Civil Services Examination for the last 35
years, the same UPSC examination through which officers of 1AS, I PS and
Central Services are recruited.

However, in the last 35 years only one partial cadre review has been
carried out in the year 2002 leading to acute stagnation and adverse officer staff
ratio. The officers are lagging behind by 6 to 7 years in comparison to their
batchmates in other sister services. Officer staff ratio is 0.66% which is amongst
the poorest compared to all the other Group ‘A’ services.

Frustrated by the abnormal delay a Writ Petition was filed by the IRPF
officers in the Hon’ble High Court of Delhi which directed the Government of
India to organise their service and conduct the cadre review.

However, MHA has filed another petition in Hon’ble Supreme Court
challenging the giving of status of organised service to RPF. Against this petition
Ministry of Railways and the RPF officers are respondents.

Long pending cadre review was finally initiated and as per administrative
needs, a draft Cabinet Note duly approved by Hon’ble Minister for Railways has
been initiated and is under process.

A reference has been received from the PMO requesting Hon’ble Minister
for Railways to resolve the dispute regarding court cases between MHA and
MOR.

Accordingly, the Hon’ble Minister for Railways has written a DO letter to
Hon’ble Minister Home Affairs to resolve the issue and withdraw the SLP filed by
MHA.

Hence, I request through you Madam, to both the Hon'ble Railway Minister
and Hon'ble Home Affairs Minister to please expedite this issue and bestow the

justice on IRPF officers immediately.
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(xxii) Need to approve the railway proposals for
Guntur in Andhra Pradesh
SHRI JAYADEV GALLA (GUNTUR): New capital is coming up in Guntur
district and Andhra Pradesh Government is determined to develop this new capital
as the world class Capital of Andhra Pradesh. Amaravati is located between
Vijayawada and Guntur cities. Andhra Pradesh Capital Region Development
Authority (APCRDA) covers an area of 8352.69 Square Kilometers with a
population of 5.9 million with major cities of Vijayawada and Guntur. These two
cities put together will provide the critical mass and eventually create demand for
future development in the capital city region. Since, these three cities will be in
close proximity, it will be critical to seamlessly integrate the new city with the
existing ones.
APCRDA prepared a Perspective Plan for Capital Region and Master Plan
for Capital City and recommended the following railway network and
infrastructure development requirements. I request you to kindly consider these
proposals positively and include them in the forthcoming Railway Budget for
2016-17 to boost economic activity, etc.
(1)  New Railway Station at Amaravati.
(2)  Extension of Railway Line from Narasaraopet Railway Station to
Amaravati City

(3)  New rail corridor to major cities in and around Andhra Pradesh : -
(1) Amaravati — Chennai via Tirupati
(i)  Amaravati — Bangalore via Kurnool & Anantapur

(iii))  Amaravati — Visakhapatnam via Kakinada

(4)  High Speed Rail connectivity to Arnaravati with other major cities.
(5)  Freight/Industrial Corridor: Chennai — Visakhapatnam via Sri City;
Tada Visnkhapatnam — Hyderabad via Amaravati; Hyderabad —
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Bangalore via Kurnool & Anantapur; Bangalore — Chennai via
Chittoor & Sri City
The other proposals are:-
NEW TRAINS: -
(1) Guntur-Mangalagiri-Vijayawada
(i1))  Guntur-Mysore Express originated from Guntur/Vijayawada
INTERCITY TRAINS BETWEEN:-
(1) Guntur -Tirupathi — Guntur Intercity Express via. Tenali,
Gudur.
(i1) Guntur-Visakhapatnam-Guntur
Extension of Trains :-

Mumbai-Secunderabad Devagiri Express to Guntur.
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(xxiii) Need to increase allocation of CNG for transport
and power sector in Telangana

DR. BOORA NARSAIAH GOUD (BHONGIR): Telangana is a land locked state.
The state is located strategically from security point of also. As per the Bhure Lal
committee, Telangana state (Hyderabad) needs to operate at least 350 buses,
however because of lack of CNG, TSRTC is operating only around 200 CNG
buses.

In this regard we request the Ministry of Petroleum and Natural Gas to
increase allocation of CNG for the transport sector in Telangana and also allocate
CNG for power sector besides setting up of oil refinery and increasing storage in

the State.
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(xxiv) Need to take steps to check erosion to the banks
of Bhagirathi river.

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): I would like to draw
the attention of theGovernment towards the fact that imported ‘coal’ is now being
carried through the river Bhagirathi from Haldia to Farakka N.T.P.C. by big ships.
At the time of passing of such big ships, high waves are created which hit the
banks of Bhagirathi. As a result, the banks of the river are now under slow but
regular erosion. There are so many towns, villages and fertile lands along two
sides of Bhagirathi. Both sides are now facing this problem.

So, I urge upon the Government to please send a expert team to survey the

real situation and take necessary steps to stop such erosion.



21.12.2015 114

(xxv) Need to withdraw the decision discontinuing Special Class Railway
Apprentices Examination being conducted by UPSC.
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14.06 hours
NATIONAL WATERWAYS BILL, 2015

HON. DEPUTY SPEAKER: Now, the hon. Minister.
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER
OF SHIPPING (SHRI NITIN GADKARI): Sir, I beg to move:

“That the Bill further to make provisions for existing national
waterways and to provide for the declaration of certain inland
waterways to be national waterways and also to provide for the
regulation and development of the said waterways for the purpose of
shipping and navigation and for matters connected therewith or
incidental thereto, be taken into consideration.”

g BAR ¥ & AU 9gd Hew@qul ard 8 e diexdwt &1 g7 @ AfageE & oy
SYAN HH A ¥ & AN, FGAR, ROR, BeRAT iR Sl o1 agd g1 BrIar el

g fda 949 smuat ol & wga fRar 21§ Wit wiwdl 9 g faeT sem 5 |l
IR THAT BV

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to make provisions for existing national
waterways and to provide for the declaration of certain inland
waterways to be national waterways and also to provide for the
regulation and development of the said waterways for the purpose of
shipping and navigation and for matters connected therewith or
incidental thereto, be taken into consideration.”
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SHRIMATI R. VANAROJA (TIRUVANNAMALAI): Hon. Deputy Speaker, Sir,
Vanakkam.

I express my sincere thanks and gratitude to my beloved leader Hon. Chief
Minister of Tamil Nadu Puratchi Thalaivi Amma for allowing me to speak on The
National Waterways Bill, 2015.

Hon. Chief Minister Puratchi Thalaivi Amma has suggested the Union
Government time and again for the implementation of interlinking of peninsular
rivers and the nationalization of rivers to implement many developmental
waterways projects to facilitate trade and transport in the country.

The National Waterways Bill, 2015, is to make provisions for existing
national waterways and to provide for the declaration of certain inland waterways
to be national waterways and also to provide for the regulation and development
of the said waterways for the purposes of shipping and navigation.

The inland water transport is fuel efficient, cost effective and environment
friendly mode of transport, especially for bulk goods, hazardous goods and over
dimensional cargos. It also reduces time, cost of transportation of goods and
cargos, as well as congestion and accidents on highways. Yet, when compared to
road and rail sectors, required investment has not been made by the Government
so far on the preservation and development of inland waterways mode of
transportation in the country. The inland waterways mode of transportation has
immense potential for domestic cargo transportation as well as for cruise, tourism
and passenger traffic. Its systematic development will open up progressive
economic and transport opportunities in the country.

It is heartening that the Central Government has evolved a policy
for integrated development of inland waterways throughout the country and has
accordingly identified 101 new inland waterways in addition to five existing
national waterways to be declared as national waterways for the purposes of

shipping and navigation by a standalone legislation in terms of Entry 24 of the
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Union List of the Seventh Schedule to the Constitution. This includes the
National Waterways Nos. 19, 51, 66, 74, 78 and 93 connecting the various rivers
within Tamil Nadu.

The extent of development, the prioritization of inland waterways
for development and related matters shall be finalized after carrying out necessary
techno-economic feasibility studies through Inland Waterways Authority of India
consequent upon enactment of the National Waterways Bill, 2015. Thereafter,
these waterways will be developed by providing adequate infrastructure
for safe, convenient and sustained shipping operations. The systematic
development for navigation of these inland waterways shall open up the
progressive economic and cost effective, fuel efficient and eco-friendly transport
potential in the country.

Diligent care and caution should be followed while implementing the
projects after the enactment of the proposed legislation. This
Bill should no way impinge on the rights of the State Governments for usage of
water, ownership of appurtenant land, minerals, metal, sand, etc. It should help in
development of transportation and tourism in States.

The Hon. Chief Minister Puratchi Thalaivi Amma has been urging the
Union Government to implement the inter-linking of Peninsular rivers Mahanadhi
- Godavari - Krishna - Pennar - Palar - Cauvery and then on to Gundar as the
diversion of waters of the west-flowing rivers of Pamba and Achankoil to Vaippar
in Tamil Nadu under the Peninsular Rivers Development component.

I thank the Government for having notified the special committee for
Interlinking of Rivers, as requested by our Beloved Leader Puratchi Thalaivi
Amma on 3.6.2014, the other genuine request that all inter-State rivers should be
nationalized so that water resources of the country are optimally utilized must be
looked into seriously and implemented in a time bound manner.

The Hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi

Amma had sought the assistance of the Union Government for
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implementation of the Athikadavu-Avinashi Flood Canal Scheme at an estimated
cost of Rs.1862 crore. This may be sanctioned on a priority basis.

Like-wise, the Pennaiyar (Sathanur Dam) - palar Link Scheme and
Pennaiyar- Nedungal Anicut - Palar Link at an estimated cost of Rs. 500 crore
may kindly be expedited.

The Proposal to divert the flood waters of Cauvery to drought-prone areas
by linking the Rivers Cauvery-Vaigai-Gundar at a cost of Rs. 5166 crore which
was kept pending and later returned by the previous Government may be approved
expeditiously.

The River Cauvery is the lifeline of Tamil Nadu. With the notification of
the Final order of the Cauvery Water Disputes Tribunal, the scheme for
Modernization of the canal System in the Cauvery Basin at a cost of Rs.11,421
crore may be accorded approval. This request of our beloved leader Puratchi
Thalaivi Amma on 3.6.2014 may be approved at the earliest.

There was a plan to develop 37 km. of the National Waterway-four
(NW-4) between Sholinganallur to Kalpakkam in South Buckingham Canal in
Tamil Nadu during the previous UPA regime and an office of the Inland
Waterways Authority of India at the campus of Indian Maritime University in
Chennai.

The main components of the project included dredging and excavation to
develop navigational channel, construction of three terminals and navigational
locks, replacement of one existing bridge at Kelambakkam and installation of
navigational aids.

This inland waterways project will ease out the transportation problems in
Chennai suburbs to a great extent besides promoting tourist movement to
important tourist spots between Mahabalipuram and Puducherry.

The development of South Buckingham Canal can also improve the
drainage system during flood season in Chennai city. The statement said the canal

will be developed to make it suitable for safe navigation of cargo vessels up to 300
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tonne capacity for transportation of general cargo like food grain, fertilizers,
building materials, etc.

The canal shall also be suitable for movement of the passenger and tourist
vessels of higher capacity from Chennai to Mahabalipuram and in future up to
Puducherry and vice-versa. The terminals at Shollinganallur, Mutukkad and
Mahabalipuram have been planned for construction and will be operated with
necessary facilities for cargo, passenger and tourist vessels.

With the passing of the National Waterways Bill, the much awaited revival
of the more than two-century old channel, falling under the Kakinada-Puducherry
national waterway project funded by the Centre, should gain momentum.

In the first phase, a 50-kilometre stretch from Muttukadu creek to Edaiyur
creek near Kalpakkam, part of the South Buckingham Canal, would be dredged
and cleaned, according to guidelines issued by the Inland Waterways Authority of
India.

The Buckingham Canal, opened in 1806 as the Cochrane canal, was more
than 400 kilometres long. It was one of the longest canals in India at that time. It
was a major channel for trade and industry between Tamil Nadu and Andhra
Pradesh. The northern part of the Canal within Madras was built at the turn of the
19th century by Basil Cochrane.

To promote inland water transport, the national waterway project envisages
the linking of canals in Tamil Nadu, Andhra Pradesh and Puducherry, altogether
767 kilometres long. An office of the Inland Waterways Authority of India was
created at the campus of Indian Maritime University in Chennai and the required
infrastructure such as terminals and modification of existing bridges and culverts
would be carried out by IWAI. The North Buckingham Canal, from Ennore creek
to Arangam Village on the Andhra Pradesh border, a distance of 58 kilometres,
will also be made navigable as also the South Buckingham Canal from

Sholinganallur to Marakkanam, a distance of 105 kilometres.
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For loading and unloading of goods, terminals will be established at Pulicat
lake, Basin Bridge, Palavakkam, Alamparai, Kazhanchi and Cuddalore. To
maintain navigability, the river portions would be dredged and provided with
suitable structures, while backwater portions would be dredged based on
requirement. River mouths would be opened if necessary.

The Buckingham Canal, opened in 1806, was once one of the longest
canals in India. The Buckingham Canal was a major channel for trade and industry
between Tamil Nadu and Andhra Pradesh. The waterway was said to be about 8 to
10 metres wide, offered a cheap mode of transport and hundreds of boats used ply
on the stretch between Mamallapuram and Mylapore at the beginning of the 20th
century.

I urge upon the Government to support the implementation of the
interlinking of peninsular rivers and interlinking of all the rivers within the State
as requested by our hon. Chief Minister Dr. Puratchi Thalaivi Amma. I also urge
upon the Government to support the Buckingham Canal, which was once a lifeline
of the people a century ago, to regain its past Glory.

Thank you, Sir.
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DR. RATNA DE (NAG) (HOOGHLY): I would like to express my thanks for
giving me an opportunity to speak on this very important Bill, the National
Waterways Bill, 2015.

The Bill proposes to merge five existing acts which have been declared as
five National Waterways and proposes 101 additional National Waterways. It is
heartening to note that the Bill also specifies the extent of development to be
undertaken on each waterway.

The Bill aims at repealing the five Acts that had declared the existing five
National Waterways. The National Waterway five is one of the six National
Waterways which covers a part of West Bengal. This waterway also includes 91
kilometres stretch in West Bengal.

The Standing Committee on transport, Tourism and Culture in its report
observed that overall organizational set up and offices of the Inland Waterways
Authority of India are not sufficient enough to undertake the tasks related to 101
additional National Waterways. There is a need to study the overall organizational
set up and offices if we really aim to benefit with the passage of the Bill.

Another recommendation which our Party Trinamool Congress endorses is
that a State level Water Management Committee with representatives from the
State should be declared to oversee the development of National Waterways and
resolve the issues at the State level. = Without any iota of doubt, the
recommendation, if implemented would go a long way in giving the States
concerned a say in the process of waterways development. In the process of
development of the waterways, the States know about its waterways. There is a
need to go with caution as the subject ‘water’, including irrigation and canals are
on the State list. Accordingly, a procedure should be taken in the Bill to ensure
that the State can continue to control on water. This is most vital. Otherwise,
there would be tension between the Centre and the States.

I would request the hon. Minister to clear the views of the Ministry about

this specific aspect which infringes the power of the States. With the passage of
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the Bill, I think we can witness the development of waterways and priority is
given to the Inland Waterways. Which would go a long way to flourish the
country in the years and decades ahead.

This specific object of giving life and fillip to the inland waterways would
definitely be a path-breaking event in the life of the waterways and give young
generation an eco-friendly environment apart from other range of benefits.

Sir, 12 rivers in West Bengal have been identified for national waterways. I
would mention a few, Allahabad-Haldia Stretch of the Ganga Bhagirathi-Hooghly
river, Ajoy river, Damodar river, Jalangi river, Subarnrekha river and Sunderbans
Waterways.

I would like to ask the hon. Minister whether the Ministry has consulted the
State where these 12 rivers are located. There are many important places on both
sides of the river, Bhagirathi in West Bengal. They are Nabadwip, the birthplace
of Chaitanya Deb, and the main centre of ISKON at Mayapur. Both these places
are in the district of Nadia in West Bengal. Are there any plans with the Ministry
to develop these two places as they have lot of religious importance and
significance? Thousands of tourists, both within our country and abroad, visit
these places. That is the reason why I would like to request the hon. Minister to
consider connecting Kolkata with these two places through the waterways.

I would like to state here that regular dredging of Ajoy river, Churni river,
Itchamati river which is connecting both India and Bangladesh on both sides,
Aytri river which finds a place in Mahabharata and Punarva river is required. Due
to silt and lack of proper regular dredging, floods visit almost every year affecting
millions of people along the rivers resulting in loss of life and property worth

crores of rupees.
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I would like to request the hon. Minister to look into the issues raised by me
and implement them as quickly as possible. Here I would like to mention that our
Chief Minister of West Bengal Mamata Banerjee has recently revamped the ferry
services along the river Hooghly. This has been appreciated by everyone.

With these words, I conclude. Again, I would like to thank you.
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DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Deputy Speaker, Sir, thank
you very much for giving me an opportunity to participate in the discussion on this
important subject, National Waterways Bill, 2015.

Sir, this Bill is an important Bill because inland water transport is
considered as the most economically effective mode of transportation from the
viewpoint of fuel efficiency and scientifically easier way to carry more amounts of
goods. Currently, we have only five inland waterways namely, Ganga-Bhagirathi-
Hooghly river system, River Brahmaputra, West Coast Canal in Kerala, Kakinada-
Puducherry Stretch of Canals along with Godavari and Krishna rivers and East
Coast Canal integrated with Brahmani and Mahanadi.

If this Bill is passed, then 106 more inland waterways will be included as
per proposal, making the total to 111 National Waterways. As per the provisions
in the Bill, these waterways would be developed as stretches for shipping and
navigation, which may fetch expenditure of Rs.5 lakh crore. The Minister of Road
Transport and Highways and Minister of Shipping, Shri Gadkari Ji once opined
that these inland waterways would be like the airports and will have shops and
cafeterias. Absolutely, if it is made as proposed, a lot of benefits in view of
controlling pollution, development of tourism, economic growth, etc., could be
achieved. So, it is a dream project and the hon. Minister has stated that there is no
financial problem to get the dream fulfilled. Hence, there is the priority on the part
of the Government to build waterways. It sounds well but we have lot of factors
which may create problems unless we address those in an appropriate manner and
in a scientific and technical way.

First of all, I would like to focus upon the point that we are going to make
106 more inland national waterways and most of them are rainfed rivers, which
may not carry enough water during the time of summer. The question is: Can we
dredge those rivers in a routine manner and can we afford to substantiate it? If so,
have we estimated the year-wise expenditure for the purpose before planning in

this regard? Second, the silting problem is another impediment which will always
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squeeze the flow of water. So, we should have a techno-economic feasibility study
before going through such a dream project.

Then, there are different parameters of environmental rules and regulations
of the country. Like, we have the Environment (Protection) Act; we have the
Wildlife Protection Act; we have the Indian Forest Act; we also have Coastal
Regulation Zone policy, etc. We have to get clearance from all these regulating
agencies in order to meet the dreams of the project. Would it be easy to take all
these regulating agencies into cognizance? The Minister concerned has to focus
upon that. Further, we have so many barrages and bridges over almost all the
rivers of the country. How can they be managed to facilitate the big vessels to
move in the rivers? What is the solution to this problem?

The most important thing I would like to put here is that the proposed
inland waterways will be coming under the jurisdiction of Central Government.
But, the water itself is a State subject. So, I want to know whether the State can
use water for irrigation, drinking, power generation, etc. without facing any
difficulties and without having prior permission of the Central Government. I
would like to draw the attention of hon. Minister towards the provision in this
regard by which the States concerned will not face any difficulties in long run.

I would also like to state further that there is a plan on the part of the
Government to interlink rivers all over the country. I feel that if we implement the
river linking plan, it will definitely affect the waterway project because we may
not maintain the balance in view of flow of waters in all the rivers thereby
affecting the water level. So, we have to focus upon the practical problem posed as
a threat in front of us, if we are actually serious for both the projects.

Lastly, I would like to draw the attention of hon. Minister for the
development of National Waterway No.5 appropriately in the States of West
Bengal and Odisha, which spreads over Talcher-Dhamra Stretch of Brahmani-
Kharsua-Dhamra river system and Goenkhali-Charbatia Stretch of East Coast

Canal, Charbatia-Dharma Stretch of Matai and Mahanadi rivers between
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Mangalgadi and Paradip. This national waterway would be very beneficial as a
mode of transportation from coal mines and other industrial set ups in Odisha to
Paradip in my constituency and other nearby ports like Dhamra and Haldia.

Sir, our hon. Chief Minister of Odisha, Shri Naveen Patnaik is very much
interested to have a better transportation system in Mahanadi, Brahmani, Baitarni
and other rivers which are flowing through Odisha. Recently, he has given his
message to all the MPs of Odisha to focus on it in this august House. However, it
is a welcome set up. I on behalf of my party Biju Janta Dal wholeheartedly support
the Bill. Thank you.
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SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir, for giving me this
opportunity to speak on the National Waterways Bill, 2015. Let me start out by
congratulating the Minister, Shri Nitin Gadkari, for bringing forward this very
important and historic piece of legislation.

Inland waterways, as he rightfully pointed out, are the most inexpensive
mode of transport for both people and cargo. Not only do they reduce cost, but
they also reduce pollution, reduce accidents and reduce traffic congestion.
Therefore, I think that it is high time that we take up the development of
waterways in our country.

All over the world, rivers have been used for transportation of goods and
people for centuries. You can see the examples of the Mississippi or the Colorado
rivers in US; the Danube or Elbe rivers in Europe or the Yangtze river in China.
When you go back in history, it is difficult to understand why this type of
development has not taken place in India till now. There seems to be some signs of
it during the British period. For instance, the Buckingham Canal, which connects
Puducherry and Kakinada along the Eastern coast -- crossing most of Andhra
Pradesh in the process -- was originally developed by the British. But, for some
reason after Independence, waterways were not given their due importance. I am
very happy to see that we are finally waking up to this opportunity to reduce cost
and reduce use of so many other valuable resources of the country.

As far as our State Government is concerned, Shri Nara Chandrababu
Naidu garu is fully committed to developing the inland waterways and for the
Puducherry-Kakinada Buckingham Canal, we will take up whatever is required --
in our case, we would certainly prefer the land pooling process -- for this. The
Buckingham Canal can carry boats that carry cargos up to 1,000 tonnes. So, it
would definitely be a very big boost not only for the State, but for the nation as
well.

Andhra Pradesh is looking at developing the State into a multi-mode

logistics hub, which will align road, rail, airport and seaports along with the inland
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waterways. It would not be in isolation, but as a combined network to ensure safe
and fast transportation of goods and people.

Amaravati, our new Capital, is being built on the river Krishna and the
Buckingham Canal passes through the river Krishna near the Prakasam Barrage.
Therefore, it would be connecting Amaravati as well to the Buckingham Canal.
The city is being planned as both a green and blue city both in terms of vegetation
as well as lot of inland waterways that will be flowing through out the city. Many
canals are going to be coming up, and we are even planning water taxis. So,
Amaravati, in the near future, is going to be like Amsterdam or Venice, and
definitely the Buckingham Canal -- being connected to all other waterways -- will
be able to connect every part of the country. This will go a long way to help the

country achieve its goal of being an economic superpower. Thank you, Sir.
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15.00 hours

SHRI BHEEMRAO B. PATIL (ZAHEERABAD): Sir, I would like to whole-
heartedly congratulate and commend the hon. Minister of Shipping, Shri Nitin
Gadkari Ji, for taking up this brilliant project which can take our country to greater
heights, and it is a revolutionary step.

The Bill has provided for the declaration of various inland waterways as
national waterways and has given control of their regulation and development to
the Union for the purposes of shipping and navigation to the extent provided in the
Inland Waterways Authority of India Act, 1985.

The Government figures suggest that if road transport costs Rs. 1.50, then
inland waterways transport would cost 50 paise in comparison. This is half of the
cost that Railways charge under the same situation. At present, inland waterways
handle just 0.5 per cent of the total traffic in the country, when compared with
China where waterways contribution is 20 per cent. In China, transportation of
goods through waterways constitutes about 44 per cent. Legalities apart, it may be
mentioned here that world over, inland waterways are considered to be an
economical mode of transportation.

A detailed project report prepared by the Inland Waterways Authority of
India suggests that there is already an urgent demand to facilitate navigation by
bigger vessels of 1500 tonnage as many potential shippers like the thermal power
plants, cement companies, fertilizer companies, edible oil companies and the Food
Corporation of India have shown interest.

Hon. Deputy-Speaker, Sir, when I talk about safety, 1.5 lakh people get
killed in road accidents every year, but with waterways coming into picture, there
will surely be a decrease in the numbers. If you talk about pollution, it is
increasing day by day with the increasing number of vehicles on the road. In short,
to curb the pollution, it is a very good step and it is very important and the need of

the hour to get waterways into the picture.
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The benefits of waterways are immense. The waterways have the potential
to transport 12.45 lakh tonnes of cargo, like tea, coffee, iron, steel and coal, per
annum after its development by 2018-19. There is no need to mention that it
would not only benefit the industries, but also will boost manufacturing activities
in cities. Indeed, the Government’s initiative to develop inland waterways is a
welcome move. Regulation and development of the proposed waterways is in the
public interest and would provide safe, convenient and sustained shipping. Multi-
modal hubs, as proposed at Varanasi and Sahibganj, would boost industry,
employment generation and GDP growth.

While welcoming the Bill and the intent of the Central Government, I have
some suggestions concerning our State Telangana.

The Bill has provided for the declaration of various inland waterways as
national waterways and has given control of their regulation and development to
the Union for the purposes of shipping and navigation to the extent provided in the
Inland Waterways Authority of India Act, 1985.

National Waterway-103 covers a stretch of 164 km of the river Wainganga
— Pranahita from the bridge near Chandapur Village to the confluence of the river
Godavari at Kaleshwaram. National Waterway-4 covers the Bhadrachalam-
Rajahmundry stretch of the river Godavari. However, the stretch of the river
Godavari in Telangana, that is, downstream from Kaleshwaram and upstream from
Bhadrachalam, has been left out. It is absolutely unclear as to why this omission
has taken place. This stretch covers industrialized towns in the districts of
Adilabad, Karimnagar, Warangal and Khammam. There is a strong economic
activity here which would get an immense boost from transportation and other
infrastructure services provided by the development of this stretch of the river as a
national waterway. Trade would benefit immensely and the transportation costs
would come down thus encouraging firms to expand their activities.

Environmental pollution would reduce owing to decreased demand for road and
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rail freight transport and overall economic growth and development would take
place.

The development of the Kaleshwaram-Bhadrachalam stretch as a national
waterway is made all the more feasible by two major water projects being
undertaken by the Government of Telangana on this stretch. One is the
Dummugudem Lift Irrigation Scheme and the other is the Kantapalli project.
These will create a base and can add to the infrastructure which will be created by
the national waterway.

Thus, the National Waterway-4 must be upgraded to include the stretch of
the river Godavari between Kaleshwaram and Bhadrachalam. It should be from
Kaleshwaram to Dowlaiswaram instead of being only from Bhadrachalam to
Dowlaiswaram. Then, there would be one integrated national waterway that flows
seamlessly through the three industrialised States of Maharashtra, Telangana and
Andhra Pradesh. This would create a huge potential for economic growth and
would be one of the most vibrant and active waterways in the country.

It is necessary to revise the Polavaram project design to suit the navigation
of large vessels on the river Godavari. The project must have a dam and lock
system which enables a vessel to step up or down a river. The Inland Waterways
Authority of India had last approved a design in 2005. This Bill needs to further
explore if other design changes are required.

The stretch from Bhadrachalam to Rajahmundry will offer better navigation
facilities for transport of goods like coal, which is required by Singareni Collieries,
and bamboo, pulp, etc., required by forest-based industries like the International
Paper Mills (Andhra Paper Mills), Bhadrachalam, ITC Paper Mills, etc.

The freight charges of coal through waterways are Rs. 4 per tonne per
kilometre whereas by road or rail, it is Rs. 40 per tonne per kilometre. National
Waterway-4 also reduces the distance and cost of travel from Bhadrachalam to
Rajahmundry. The distance by road between these two places is 225 kilometres

whereas through the waterway, it is 175 kilometres only. Coal and other
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commodities can also be transported to Rajahmundry and other places in Andhra
at cheaper rates via waterways than by road or rail.

Finally, this proposal has only benefits and no drawbacks. It will be easier
for the Central Government to manage one integrated stretch instead of two
disjunct stretches. The State Governments will benefit immensely, and with the
coming of the GST, inter-State trade is set to take a huge leap as the country will
be developed into a single market without tariff barriers. This waterway will
facilitate a major portion of this trade and increased transactions will mean
increased revenues through taxes for the Central Government as well as the State
Government.

Thus, there is every reason for the Central Government to include the
Kaleshwaram — Bhadrachalam stretch in National Waterway-4 so that the stretch
begins from Kaleshwaram and ends in Dowlaiswaram. I would urge the hon.
Minister to incorporate my suggestions in the Bill. With this one reservation, I

support the Bill. Thank you.
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SHRI P. KARUNAKARAN (KASARGOD): Mr. Deputy-Speaker, Sir, I thank
you for permitting me to participate in the discussions.

Sir, I would like to participate in the discussion on the National Waterways
Bill, 2015. I congratulate the hon. Minister for placing this noble idea to tap the
vast waterways which come to about 110. Earlier, it was 101, and the existing
ones are only five. I am supporting this Bill. At the same time, I would like to raise
some relevant issues in connection with this Bill.

As far as any Bill is concerned, two aspects are most important. One is the
Statement of Objects and Reasons and the other is the Financial Memorandum. In
this Bill, the objects and reasons have been explained very well. But there is no
mention about the Financial Memorandum. Though a separate paper was given
earlier, I could not see any explanation with regard to expenditure or income.
What is the quantum of income and expenditure? What is the Budget support?
Nothing is explained here. When we are not in a position to complete five Inland
waterways, they are only on paper, how is it possible to take up 108 projects
without any financial support? In a Press statement, our hon. Minister has stated
earlier that the Government is going to provide Rs. 5 lakh core for inland
waterways. [ would like to know whether there is any Budget provision for inland
waterways. What is the validity of the Bill without any concrete financial
memorandum? Of course, a huge amount has been made available. I fully support
the noble 1dea. But at the same time, what is the contribution to the States? At the
same time, when we think of 108 new projects, I would like to know whether there
is any feasibility or techno study made by the Government. These are some points
on which I would seek clarification from the hon. Minister.

I am not under-estimating the positive aspects of the Bill. There are five
National Waterways that are still functioning. The development, protection and
completion of these waterways are still going on. Many of them are not fully

completed. In Kerala also, Kollam-Kottapuram Sttetch was commissioned earlier.
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But the Minister is well aware of the fact that it is not yet fully utilised because of
the want of funds.

These waterways are selected after technical and feasible study in detail. It
is true that we have a number of transport avenues such as road, railways and air.
The cheapest among them is the inland waterways. That is why, I appreciate the
Minister because we have to explore these resources. I do not know why the
earlier Government was not at all giving any attention to this. It is fuel-efficient,
cost-efficient and also environment friendly. It is also used for transportation of
bulk goods, hazardous goods and other types of cargo. It also reduces the time,
cost of transportation of goods and cargo and it also reduces accidents to a great
extent. Compared to other means of transportation, the investment made in inland
waterways is really meagre. Hon. Minister himself has made it clear that we could
not make such an effort earlier. Even after 68 years of our Independence, our
progress in this sector is not at all satisfactory. Out of the total transportation in
China, the contribution of the inland waterways is about 45 per cent. In Europe, it
is 40 per cent. In India, it is 15 per cent. At the same time, the inland navigation is
very meagre. When we compare with the resources available in other countries
like the rivers and water flows, we have got the resources in sufficient number.
But at the same time, we could not exploit all these sources.

In this Bill, it is seen that the States have to contribute 26 per cent to meet
the expenditure. This does not come in the Concurrent List. I think, the Centre
itself has to take the total expenditure. Otherwise, it would also become a new
burden on to the States. Since the Inland Waterways does not come under the
Concurrent List, this also creates some problems and difficulties. The Government
has now declared, in this Bill, 108 National Inland Waterways for development. |
fully agree with it. But there is no feasibility or techno study has been made. There
were a number of legislations passed earlier with regard to the declaration of the
particular way as national waterway. Norms and guidelines are precisely

explained. There were other reports also. I would like to mention some of the
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Reports -- Report of the Estimates Committee of 1968-69, the Bhagwati
Committee Report of 1970, the Committee on the National Waterways, 1974 and
the National Transport Committee of 1980. On the recommendations and
observations of these Reports, the guidelines were prescribed to declare waterways
as the National Waterways.

In this Bill itself, hon. Minister has made it clear that such a Report has not
been made. We have to go for such a process. When the Bill says that there is no
detailed study completed, how can these 108 waterways be considered? I do not
know how these waterways were selected.

15.15 hours (Dr. Ratna De (Nag) in the Chair)

As far as Kerala is concerned, there were eleven rivers earlier and now the
number of rivers has reduced. I do not know the reason. I would like to know
whether it was the suggestion of the State Government or whether it is the
suggestion made by the Expert Committee from here. That also has to be
explained by the Minister. If he could develop Inland Waterways in a better way,
it would assist the transport facilities and also stimulate the economy to some
extent. The back water tourism as well as sea-shore tourism can be developed
which would give more employment and more income.

I would like to say a few words about the existing waterways in the State of
Kerala. With regard to the Kollam-Kottapuram Stretch, I have said that though it
was commissioned earlier, yet it is not fully utilised. The State Government needs
financial assistance for the fulfilment of this Stretch. In this Bill, the hon. Minister
has given a new suggestion that Kollam-Kottapuram has to be extended to
Kozhikode. I fully agree with him. At the same time, it would be better if it is
extended from Kollam-Kozhikode to Kasargod because the State Government has

an idea to have a navigation process from the South to the North. There is
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sufficient infrastructure facility. I would suggest to the hon. Minister that this
Kollam-Kozhikode has to be extended to Kasargod. I think, my learned friend Shri
Premachandran has already given an amendment with regard to this.

With these words, I would once again congratulate the hon. Minister and

would request him to look into other aspects also.



21.12.2015 145

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Madam Chairperson, I
thank you for giving me this opportunity to speak on this very important subject of
national waterways. This is a very good move by the Government of India. I
wholeheartedly support and congratulate the Government of India and the hon.
Minister Shri Gadkariji.

This is very cost effective, fuel efficient, accident free and eco-friendly
also. There are already five National Waterways. Among the five, the Kakinada-
Puducherry Stretch is the fourth National Waterway. This is really going to be a
life-line to the residuary Andhra Pradesh covering 60 per cent of Andhra Pradesh
as well as Tamil Nadu and Puducherry.

This would enable us to transport the material like coal, rice, food grains,
cement, fertilizers and forest produce. That way, it is going to be help the new
State of Andhra Pradesh. I would like to urge upon the Central Government to
take up this project with all sincerity and to complete it in a time-bound manner. In
addition to five National Waterways that are already declared, the Government of
India has proposed to take up another 101 projects. It is a really very welcome
move.

Regarding the Kakinada-Puducherry National Waterway 4, in summer, we
have to draw water from River Krishna and Godavari projects. The dams are
already there. One project in Punichintala, across River Krishna has already been
completed by the State Government. The Polavaram Project across River Godvari
is a life-line for the residuary Andhra Pradesh. That is going to store 200 TMC of
water. It is a multi-project which is going to produce 1000 megawatts of power
supply. It is going to irrigate almost the entire State also.

The Government of India has declared the Polavaram project as a national
project. Unless this project is completed, we have to draw water from the
Polavaram Project to maintain the water level of this National Waterway 4.
Pulichintala project has already been completed by the State Government. It stores

45 TMC of water whereas the Polavaram Project which stores 200 TMC of water.
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The Government of India has declared it as a national project. But that project has
to be completed at the earliest. It has been estimated that it would cost around Rs.
30,000 crore or something like that. Unless we spend at least Rs.10,000 crore per
annum and complete that project, we cannot achieve this national waterways. The
Central Government has already declared the Polavaram Project as a national
project. I, therefore, urge upon it to try and complete it at the earliest.

The hon. Chief Minister of Andhra Pradesh has said that he is going to see
that the project is completed by 2018. In order to complete the project by 2018,
we have to spend at least Rs.10,000 crore per annum on it. Once completed, this
project would help the National Waterway 4, will help irrigate lakhs of acres of
land, and also produce almost 1,000 MW of eco-friendly power. Polavaram
Project is a very important project to have this National Waterway 4 also. That is
why I request the Government of India to complete this project at the earliest and
complete this National Waterway. This is a very novel idea. All people would
remember the Government of India, the concerned Minister and hon. Prime
Minister. But please complete it at the earliest. When you have taken up 106
projects, please try and complete these projects. It would definitely go a long way
in the economic development of the country.

Thank you very much, Madam Chairman.
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3l feRe f. Wid®! (EAeER) @ U ARGy, S 8RNl WRGR N5 HIs A St &I
ARBR B BAR HA! Sl 7 UG ST fa8ae, 2015 UKd fbar g, s qwed= 4 diem &
for # et gar gl

], AR APl Al & € R 99l g © IR WRA <X Pl faRiwar g fF agd
AR Ffedi =arg 98 Al I, FAI, qHEl, PWI, MEE IR geAYd sAle Al & W H
WEM o 84 avaM T 21 q31 3ieerd 39 a1d &1 8Id1 © [ HId A1e 65 Al A W STa]
ST B W fhy Y &d &1 71 &, ofhd fll ff TR 71 il d |1 de T8
foran| 921 59 919 &1 9gd IR BT 2| 99 Ice B o St & g H gy @t
IRER AT off A1 I/ TMesd HNFelcd 9 DI &I T AT S MM B 915 9 B
faft= Wil &1 ol | e & ard gs off | # |esian g 6 orR feddt ff < & e
BRAT § Al 3AD (ol Prifaefde! 9gd Aew@qul 2] 39N WPR AR gaR #3121 e rea
St 1 H gers < g 6 Uit & e d F39 2.5 fhanier afifed g ommt a9,
AP 3T U8 ARHR 3 & dle, HAT Sff & M & 918 yiifad w19 18 fharies Iommi
9 O Y 2| g §9 I BT R I 2| H feHeEE uTad A AiGe § AR Uh aR g9
A el |red 7 ueh fedl woll off &R BN I IGM e 316 R $B g o
BT A = g W@ o o o g9H SR RS aNSll @ U $B [HAMI Bl
A o7 e WY g9 foran ol 31 9gq smead gon o {5 # Sft 7 g3 v formn B W
I W AT T SR A IEH Sowe ol # 9 99 W SR o @medn g f6 he has

political will...

HON. CHAIRPERSON: The hon. Minister is replying to each and every Member
of Parliament. I have got a letter.

S1. fRe @, W@t : S8l J6 I SN [AEE TR B DI a1 © dl I8 T A
H agd ore [ §l # 39 ua UfEifie fdd wear § ok U AN 9@ R H 39 U
Hifadl el Dedl gl Wi TN B a9 T AN agd DA AR 8| STedn &l avg 4
Sl AT ST €, 99 SR 1Y BRUER & fedg & < a1 wseb 4 150 fdheldier &1 a8+
fpar ST &, Y& W U™ |l fBAnieR BT g8d [HA1 ST 8, offehd St URded ¥ IR B9R
feeiriter &1 g8 fhan S 21 I8 9gd 91 91 B
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3TN B9 Uh oflck S8 &Y a1 BN ol 24 S G Bl G$h q of ST Sl Gobell 8,
3R Xl | <@l A1 85 ST WA o ST Ol Heball & 3R IR Wl URagd <& dl 105
A BT GRaET fhar S Fehd1 gl 3R 89 Ush fhaMie’ URagd &l a1d Y dl 9Sh B
HIEH W 2.48 BUA Ui < B AN TSl 8, 3R Yol DI A B A 1.41 UG U <A B
NI TSl 8, WG ST A0 H b B0 § $B AR B AN TS g1 A HE B Aded A8
g {5 ST uRaes U 980 BRIe @ a1 2] 30D SHRCFR Bl a1d < Al XA § 9gd I
SWRCFR BT &, Asd H Al 980 I91 WRSFaR BT &, WY SaAN H SRR
FHHRfETell 98d B AAT | BT ©l S8l 96 WATERY Bl a1 T, A W 4w H S Fame 99
8l W1 8, 9! auig ¥ ot v Rfdd 21 «ifpT 3R g1 SoEnt &1 uRaegd & fiu swHrd
B Al FATgHT B 3G DI BH Igd 0! ARE W T9A PR Ahd B

qed, Sl A H2A1 S 8, HA off O aR8 W B AR 8, 36T S BRI B B
ST BT €, IT 984 o YAl W W PR B ©, 9gd ol didiehd f[ad & " ¥ Bl
PRI T MR TE DI WU 8 QW €, I8 U U 7dT &, S HEd &, 98 Hd Q@ gl oid
Ig HENTE § HAT 9, 99 o1 WRPR & I 9 o HRis o ford & 3R @il & Uy 9
IR FIAR PRIS BUY Bl I8 99 a1 & R &R W Sl AR AN ff, 98 318 89IR uid
AT PR BUY AN | AT Ded BT AdAd T8 © b N 910 BT ohx I M 9ad 8, 99 d1d Dl

TR A AT U8 qUT HRA BT DI AT Y INIhT 8, ST Uh s=dicd a¥ial ol gaferg #

JThT gA-dga GIdIE Bl 8, GgI-agd IM¥aT Hal gl TR H 39 et H geh-al B Bl

I W BT g b T9 AT § gRass 8N Al Hiekdle i, T-TY ShRG@ER i, SRl
HT YRS BT, TS AR AT BT SHATA BrM| gAfe] § #31 Sif & faelt =an g & Afen
H UIRRE T 8, $9H W B ad @ 8, anfe qfedt a7 81, afedt @es | SR
afeat ok Mt o 9, 85 THHT WagTH SRR &A1 BT MU= 105 TSI ST aifvyd
fohaT 2, 39 BN ORI H THal &l URaegd & fog aifta foean = g1 # R e’ | e
g, T80 WA D Hd HSIHT T DI ATHH 8, Gl ol BT W gwH qEra fhar wan @
R Al 9 @1 W sHH A fHAT T 2] 59 Y H ST 9gd YR Udhe bRal gl
TR § 75 S | TORY FRaT g fF AR WRaR uRASHT @ T S dAd 8, I8 Safsan
BIAMT A fhR IR ORI 3R ARME, T SRl 2| § H31 St § {9 e g 6 59 ey
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ST § 39 Ao el Y wfeferd fham 9wl et a6 7l A BT 9aTd €, 98 TeNTR &
W H S O 8, S|l W gdH wHde fhar S|

S ITATAl H HEA TS § [ O I8 W AR UK A1¢ Uid B9IR fharier ol
WYl € & SR STel db YOI DI FdTdl 8, 1600 {dhellex w1 qqat dc 8, # qusir §
5 S| 1 uRaed H SR fBAT S| 3s ISR IS ftheh & [T qgd <ellorT 8l T
g1 9w 1 IS Y HRNfeld gfte I <l a1 SR 4 SferT e 9gd 9l fapfid gws & 3R
TS H S AR €, ST 9gd Hole Bl 21 7 ST SH Wa At ¥ ot ISR aRagT s
B {AT BT

RG], AU JA dlel BT i1 o, g@d oy # Mudl 9gd-9gd a=Iag Sa

T g1 FHETE BT
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£ I RE TgAoRT (STHEYR Wifed) @ HSH, MU 31 Sa Hew@qul fdVy WR arel B Hiwl
&, g9e oy § sueh! g=rdre <l g1 ¥ed H Sl d1eR ¥ 8igd fddf o 11§, § 39D
T # dre © oy wer gan g1 7 wwsin g fh AR Wy Us g |, st ffes
TS Sl DT AL g quagil drell faet 2

IE AE! el AT B H I W A € O ped 8, 98 Bd ¢l H e g B g
Igd SITET SRR oY RIS AR [Sdh! W 9gd W BT g, vfdee B § &R 39 | &1 o
Aifeq gamr g, 98 98 2 399 dive 9gd & Bl gRaem Bl ok gRoT @1 9gd dgran
firerT| # wwerr € fr 3o 99 oo R 3 R oft o8 1ew Y9 € O o B S Q-
T IHIT €, BT W FAT S BT &AH T AMMBY| ST SABT AH A dexds &, 8H da8d o
5 agl & aRar &1 S il 2, gl RGarg & foly S dioieed o 8, Ih1 AfIhR I &
U BT AT | ORI Sl BAR GRAT &, O Aol 8, T4 8, a9 a1 Goid aRaT & A 4 &
ST ST 8, UiEeld & A 4, bl 8HR al GRAT - STel 3R oM wfeeas # =e
Mg, I Sy ' M, SUH W $E OR IR HER W B R I § U9 Bl eF B E,
oM S 101 @) foe 918 8, ST SuH enfie fean 21 # wweran € 5 99e, Som eiiR
Al B AT T AR | GURT S A SR &1 ©, H HAl Sl Bl AT SRR D B I A
Riee e & fo Arsf faum werac Siedn 21 afe ga¥ Hifds &R o Sy, afRar &1
TR B B folg FHE O dfex GAIC HATA & ITHT o of a1 # FHsrar g & a1¢ @t
FEET W B B Wbl ©| BAR agd AR YW U4 §, &l AT fJUISHe Bl Wbl b IR0
qg det Bl A W 987 9 R At € S I 98ed € <N I B B Ife ast
SR B gagr H § A ST WG HRAT BN AT B b folg g Yus dier
gare feuTcHe B & A8 S B H oA BT §9H 3 VNI FlRfhd e & Sewd ©, AfS
qE T TN A1 § WHSI § [ HH A B Sl dold & SR foy € wage ofR & o sl
€ 9% BN RUW Wicd T R UINA | AT B Y A1 e A1 2| GO, QRAT B W o
PB HACH ©, O T DA 8, Sl BR B T, THWH A Y& Bl ©§, USd & aRAARY &
TRAT I 8 PR, 98 MR TP doldl 8, K H SRA0N B 4 eF il 8| 98 9gd I8!
BT Bl IFD T 101 BT fore H Srem AW A1 = a1 B GO U WRfe] TR T,
IS & T I 8l GRUICIA B, AIDS Pl HM el AT AN SR HR A AW
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fewmae A a9, emuRAl & oIy agd sreeT 98 |ATeH o7l 319 98 49 8 71 gl ST Rarga
foran sy, & wwerar € % dome @t gt o1 WY agrar fenT &k S 3@t wuwt B a8
Wled 8 UG SR e W 9gd WIC 81 ST 8] WIRIST S ¥ o BR HH 4 B JEr qh
HRfEe TER dfcdsl & ol qgd aro1 UIcRiae g1 § Sumal o 7 dedl gall, 39 el &1 el
T FRAT g d8l A A AN S DA § R gAY Sififeet SR ANasS B @
H B UY A H G § 6 S wRaw A @ S 7 forn € 5wt R ufddse aw
8l 3k g e @1 e, A e 8, ol Ua 8, FARRAC Hsell 8, I WIA 8 8
qre |

g |
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it ST YTl ARl Ared (dfdT) ¢ WU ARG, I Sodrt fadwed, 2015 S U9
fpam a1 3 # S99 WR Ao & ol @Sl gal gl o drem @ orgAfa &, e fag #
3MUHT gaTe HRAT gl AR S0 &I Sfav—van gl e & &8 T & S el #§ I
®I 3red YDl §l 89 fasrell, gt ORf aen iR SIpREEdR §9K 8, olfd AT
Jraen, ArarTEl B JAE, AR B GAEr ISR B BEl H AR R AT ATERA D
9 BMI P 89 BA AEd ©, T FIH I @AleY] $9D AU AT A NSWET =@nfEy Al
ST ISR =12 A1 STl AR A1fRY | §ART A19d A9Tee 9gd 961 2] 89 &xdl o= arst al
& P, offhd Rl TR R 984 dadl oI @l 2l e Bl BKil, 98 98 AU Blgd 8l, A8
9T BT S B, 9 TR 3o+ TSAT FRUC Sredt &, 241 I8 dofd & fh s | Sqd Fg Bl
T el Bl 39D oIy Ipfetd 3R J8aR a1 FHRAT FHI Y AN ¢ 3R IHR 2l

Ig S fact omaT © SUH Bs ST GWEHY ot sl © SR 39 GUIash Bl 8F
3TeT AT &l SHD AITH 9 DY TP 89 AN Q7 Ul RagT A1 &I 8 1 J M g,
98RBT 2l 899 el b I8 fAer &1 R 3meer iR gur ®1 B9 uld uRdgd ARt Bl
3N G DI B DY | FHA ATAHTS H W HHT MUY, IS & ehlael TR A S H HH
HAIAHTST e 1 3Mfdep A W1 BRI Slp 8RN, BARI S T b Bl 3R doidd Bl |
Sl AE ST ITArETd 98a) | J&a) ar |

®g Aol @ gal B ¥ § gieARl & Wy § wedr dre, g UA.gd. 99§
A HAT St A B9 SR I8 3MUE Yl e iR 1 UA.g=. & | A H3 A it 9 R
aUE © fh TuE e # W o, ol § g9 | fAER O g9R1 TR9 SolihT B el gore g
dpas S BT SATHT B, TSHY WEd R W SRR <l 3R g9 R W& B b f8R
ST a1, S8l ST TRG-TEd 3 S &1 B B 8, b &F el 5, 89 Ul g &\
qER O € A1 918’ S 0R AN TR 1 Dls AP o I9IY, < AR giHan 4, 4RwN I
fIeR & T Y E1 8 O € SR TRR & AT RN 8 VI 9 8, Y 991§, 8F
qIe} Al S 8| dTeR TSI H IS Sl ol a1 &l Bl 8

B PEAT dTed ¢ 5 39 Iara @ gRAe ¥ B GHEEs 9t 2R SR UE.gE. W)
ST geedd gt €, S B | g Td. @Ry, faeR # o vALgm. @Ry ok faer # g
Ps SNE W UA.UF. =Ry, RNl ==l a3 o) 9 8l @& 21 fie-vre a1 ft B




21.12.2015 153

BT B, IS daal Off W& 8, ST dadl o %8 8, safoy fre-urs &1 ff fRifyd &
& fofg, gerafRa & & fofg aarma & gaer iR Samnt W g6 98k a9 2] 9D
HIT-H I [T U1 BT, FIH W1 BRT 3R AHR AR DI AH-SI BT Il d FHerm| I8

FEI 3R G W BT, AT DT IR SMY| 3HD AIY-H1Y IR &4 PHol SN Bl AT
BT areq € I STt | 8F AT 989 Sfedl 98l ugdl 9 8, eE § ugdT aad 2l
BH SIE-S1TE §a]AT8 IR AMM Ugdl Adhd ol STeMRl | 89 IaN-49 31 3R 1 Sa1ar
QAT ¢ Ahd ¢ 3R I= 3R = el &) Abd B Wed & gfednr 9 ff &%
TETAAN S B 3R o, 89K fTeR # 8, forad! adat 89 ol o3l | 39 ot qRa=Ty gei,
gafoy I8 a2 At RIfiRT &1 " g SiEl 9t R €S9 8 9’ ad 21 3w
TafaRor 1 At gfaen enft ok waiaRer & fog St g WS BRISR 99T dred €, 98 98
BT |

STEl % fI8R &1 9ard 8, 8H HE Al gAR F'l T, el garel T g a9 R,
gATEEIE 3R HIAGMT BN FoNdl T, ..(Fag™) # Haa - fiFe iR <l gien
PBITBIAT A Iebx IIRY SR YT T, TAT BARI HITAYR b1 ellehl, o &5 & 89 31Md &,
IR TS qAT HIR BT S SATDT 8, T Goaiol GRAT I BRIST MRAT I aTel AT
SRR MM F A ol 107 fhaArex S g I W &d g1 T8l 0 &7 9819 98d &
el gl A1 U8 Jear ISl °IE Sl AR H USdl 8, BAN WA &3 H usdl g AR |
el PHAR ST AT &, 89 AT B & b Y dexiTe &l goil fear Sy

SO A1 WY BH THSh, HHATRN, Y, HTER, B, A 3R IGAT BT S SATD B,
g AT B AH AEE F ADY G b oy g A w5 Sl @ A B €l e ag
AT B & b f[ER & I ot & Sy Riife Ul T e #31 & ©9 § &Y
ST ST 81 BT R UaT AT S A8 8, afeth 3U S B Bl R el W gl el
fA8R & W udr A&l Siad & qras[e Wi ATl e b oid & a1 ol 8 P berd "ol
HTH SR IATSYIT Fifh 88 oMY TR WRrar MY g 3R favary Y g1 sfifery g st =gt
HIY, fER &1 8k arcxaw AR fer & a9 e w4 o, < g w4 St AR
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Madam
Chairperson, thank you for giving me this opportunity. Just as many of my earlier
speakers have congratulated the Government and the hon. Minister, a very
dynamic Minister, I would also like to congratulate him. It is an excellent piece of
legislation. The proposed provisions in the Bill are cost-effective, fuel efficient
and environment friendly. Moreover, what cannot be carried by rail or by road,
those things can be carried through the waterways. Most important is that there is
a heavy pressure on the National Highways, particularly the National Highway
connecting Chennai and Howrah. This route is extremely congested. Perhaps, the
Buckingham canal which has been sanctioned to us, from Kakinada to
Puducherry, would help in decongestion of this route and reduce the risk of
accidents on this National Highway.

But so far whatever investments have been made in inland waterways is
very negligible when compared to others. Since the hon. Minister is in charge of
both the Departments of National Highway Authority and Inland Water Highway
and the investment that has been made for the National Highways could be
considered for an investment in the Inland Waterways. Tourism, particularly
pilgrimage tourism has become extremely popular. This aspect should be taken
into consideration. For example, places like Varanasi, Allahabad, Kolkata,
Rajamundry, Bhadrachalam, Krishna all these places could be an excellent centre
for pilgrimage and centre for tourist cruises if these places could be developed
well. Already we have inland waterways, of which one is with us and techno-
feasibility has been completed for 50 projects. The Government may take the rest
of the projects on top priority to reduce the pressure on the rail and the roads. But
at present the Inland Highway Authority has no teeth whatsoever. Adequate
investment is not there. It has no organizational structure; it has no staff. The hon.
Minister may consider strengthening it on the lines of the National Highway

Authority.
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As earlier speakers have mentioned, other countries are exploiting our
water transport in a very big way. For example, as regards China, it is as much as
50 per cent and countries like Holland are doing so well in tourism and water
transport. Similarly, India has a meagre 3.4 per cent of it which could be put into
use whereas we have as much as nearly 15,000 kilometres as the national
highways.

What is needed to be considered is and the hon. Minister may take it into
consideration, merely putting it into the waterways may not solve the purpose.
What we require to make it successful is, particularly in South India, is like this.
We do not have perennial rivers there. It is not like Brahmaputra and Ganges.
Therefore, to ensure regular water supply and to make it successful, the
Government should think of regular water supply either to take it from the sea or
to connect it with other rivers. That is most important to make it most successful.

Godavari is also extremely important for the simple reason that
Bhadrachalam Temple is covered in that area. Right now, thanks to the hon.
Minister, that is what has been sanctioned to us. Buckingham Canal literally
connects Odisha, Andhra Pradesh, Telangana, Karnataka and Tamil Nadu.
Therefore, linking of rivers should become much easier if this is done. It solves
several other issues, be it drinking water, be it irrigation projects, be it irrigation of
land. It solves several issues.

The hon. Minister, in some places, has mentioned that as much as Rs. 5
lakh crores would be spent in ten years. I am sure that instead of spending the
amount from the Government exchequer, it may be considered by way of public-
private partnership rather than spending it from the public exchequer.

We do not have any cruise in India. On an average, every month 700
persons are going to either Europe or Singapore only for cruise tourism. Therefore,
if it is done in some places, it would be of immense help. There is a lot of scope in
it. We have a lot of scope in Krishna and Godavari. We have excellent lakes

connected to them. It is also cost efficient as far as fuel is concerned. One litre of
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fuel could carry 24 tonnes on road; it is 85 tonnes on rail and 105 to 125 tonnes by
waterways. That is extremely important and one HP unit can move 150 tonnes on
the road, 500 tonnes on rail and 4000 tonnes on inland waterways. That is how it
can be put into use. The charges are only 30 paise as against Rs. 1 and Rs. 1.50 on
road and rail respectively.

The Government has appointed Mohandas Pai Committee to look into
inland waters and also position of ports could be improved. If that is done, it
would be immensely beneficial to Andhra Pradesh which is really backward after
the bifurcation. That Committee Report may kindly be implemented early.

As I mentioned earlier, it will help irrigation enormously besides various
aspects.

The most important point which I want to mention here is that, wherever
irrigation projects are feasible, they should be considered to make a
comprehensive waterway system.

Since the Southern rivers are not perennial, water levels have to be ensured
to make it successful. Today, Rs. 3000 crore have been sanctioned for the
Buckingham Canal. If bunds are not strengthened, riveting is not done, enough
entry into the mouths of the river is not done and if water flow is not properly
restricted, it will become a big havoc.

One of the points which I want to share with the hon. Members and the
hon. Minister is, only because of not properly tackling inland waters, we have
deadly floods in our country. The reason is, the natural flow of water into the
waterways has been blocked at various places. So, while implementing the
projects, the hon. Minister may look into the inflow of water from various places,
into the sea and from the sea backwards also. If it is not done, I am sure that it may

not be very successful.
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Similarly, when it is taken up, silting also should be done simultaneously.
At regular intervals, if silting is not done, I am sure, it will not be very successful.

To make it more successful as regards linkage of water, the hon. Minister
may consider my suggestions. I thank the Chair as well as the hon. Minister for

giving me this opportunity.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir, [ would thank you very
much for giving me this opportunity to speak on this Bill.

Sir, by making this legislation, we are making a very effective move and it
is really a welcome move. If this Bill is passed and then implemented properly in a
time-bound manner, it goes without saying that that will revolutionize the
transport sector. As was correctly pointed out by my friends, it is a safe, cost-
effective and an environmental-friendly mode of transport. Cost-effectiveness
itself is a great thing.

One HP can carry 4000 kilograms of load in water whereas it can carry
only 150 kilogram and 500 kilogram by road and rail transport respectively.
Similarly, it is an alternative transport system. We all actually know that traffic
pressure on the highways is too much and accidents are also taking place very
often. So, this will be a great relief for that. That also is an attractive part of it.
Another attractive part of it is the resultant development which may take place
because of this. Tourism promotion, creation of storage facilities, ship-building
facilities, vessel repair facilities, inland container depots kind of things,
employment opportunities are also possible. This should be a milestone for coastal
shipping also.

As far as Kerala is concerned, we are happy to note that the Government
has included Bhartapuzha - which is running through the heartland of my
constituency - Kadalundi Puzha, Chaliyar, Kallada, Varappuzha, Pamba,
Manimala, Valapattnam rivers. As is correctly pointed by my friend, Shri
Premachandran, in his amendment, and mentioned by Shri Karunakaran, my
suggestion is that north side should be extended from Kozhikode to Kasargode,
and south side from Kollam to Kolachal; and the same should be taken into
consideration.

There are anxieties to be addressed in this Bill. My colleagues were stating
about the water level. Water level and the sustainability are in a dangerous

position. We are all saying that rivers are in a sorry state of affairs. Pollution of
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river was our subject. We were very much discussing the said issue. What is
happening on that count? Even rivers are disappearing. That is the situation. We
have to be very careful in handling this kind of situation.

Another anxiety is about the formalities in getting permission. Getting
permission from the Forest Department, following the regulations of Coastal
Zones, etc. is an obstacle. I hope the Government would constitute an exclusive
Cell for this purpose.

With regard to the financial implication, I am happy to note that the hon.
Minister has made a statement that a sum of Rs.5 lakh crore in the next 10 years
would be utilised for this purpose I am quite happy with the statement of the hon.
Minister and I welcome the same.

The subject “water’ is in the concurrent list. Hence, the Ministry should
take the views of the State Government into consideration. The Ministry should
take States into confidence. The issue of low lying bridges and structures in the
rivers is also an important issue and the same may be addressed.

With these words, I support the Bill.
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fU @eT o gl 9@ 2014 # AN WBR a9 a1 39 <« A S aRRRRE off, 3% 8
WRBR 7 I8 THIRAT A o ok & 59 <¥ B GARIN R 8, IFD (oY TR JART By
gl I A I SaEn Agws a1 S AR TSHY Sl | R ¥ R I8 ugd
Hadl T IET ST A1 106 I ALY SIME N Bl UgaT BRb gof GT & 59 < §
ST gRT URIeT URY B W, S fau S AawE iy war fdar g1 # WeR Bl
gIATE ST g SR 39 fAgud &1 9Hee W xan gl (ivaq w0 & 59 [98ge g1 S8l AR
g, T8 e, wITaRel 3R uRagd H W 9gd 9 glawrg e | safay a8 fAgue agd
B SMawID AT AT W ARBR HedRid Bl §, g8l Uil AISMIG ardll § S Siar, <1 &1
el B &

H U &7 Pl AW SIS T SN HRAT AT | 40 THRR R Ueh I STAHN|
Bl HNOT Bl TS 8 SN Holarg § HTeR] Tl A YRH BIbR T 41 3R HTER1 & T T S




21.12.2015 165

arelt ©l # SUD A A AHR HAT S A SR BRAT AR, AR Al [T & AR
G 8 W1 AUl & RN a9 §1 SR Y4 H BHN VAT & © STel AuTel Bl Afedl | 9 41
AT 81 U B A TSI AT - PBIFGITAT, HRATeAT AR ABHT AR H AR 81 2R 3R
Y a1 g9 Afedl TR el | Fepercl € ofik arg 3 g9 & § &1 T30 T4l B HeH |
HERT BT W ol & et ta fhdier 9 ofde dler o gl 78 @ U@ fhanier &
3fferep drers g1 § Ag H3 St W ARG HRAT dredl g b 9 BoEE F Sl S| Ry
HAT AR 8, S AGHAR A URH BT A1y Rifh IA SR & [FIR qrer T8dh
HIYUT g% 8 3R TS} IS T4 Sff &1 8] T8 g SN 7 Blhx RS SN bl wq
ol | Bl

U ¥ S GRRae BT €, Al Bl Gells Bl & Sl oW T 9 B el gAR
I8l S WR AT 20 BIC &, 98 91 & HRY dgd JHar Bl ¢l e $o 997 § 9d ©
BRI AN &3 BT 9gd JHAM gall &l U qd Jer=sat off, [T dies AT &3 gavet gall
FRAT AT, SB AEHAR ¥ ARG TR I115, AP DI W a9 AEHYR DI T8l A g,
1600 fhHIcY T 98 TR GEX & & Al & oY T8 oIfhd &R @ fhIR TRl U S
MU I yufad &1 78, FoAd! aoig W a8 Bad TP & Had ol ol A dr 399wl
IHA BAT, 3 D Bl M Dls "el 7 8, 39 W A1 Ay @3 S e <1 I
ST 1 TREHYR | IR H-AT ATy |

Tee, 3 9 § o3 AU o, qaeH B Je & aR H W UH RAdwsd ol 7R
B hagA! DI TSI Tdl BeRK Bl s &l A WU g {6 g AT dle 1 Hiehl f7ell, 84
ST e T arel Uld €1 agd 991 Uil @ & g9 Al 86 I8l WR A8 a1 § b ghagH
STeal WA B, @Rd =a1ies ufehan 81, fadd 9§ =g =g @ S 21 SR Wd & gdhegd
Pl Ab- B T ST ATl Tb AT I RTTT | 31fiel BI, 3rdfiel WIS 89 & 91 Fe
@ BT BT T BB AT W Gq1d g BT DM [HAT 81 § qad § JqRe d_al g b
U N bl fRfe=d e @nfey | A deRrst s St 3 rHior sieferdawen & guR @ fofg
T @I THEENT S RO & g a7 &) ff $B AT W § 91 IR IR A TR B B,
I AT HOGA 8 ST 2 WfehsT S B rferdwel @Rg 8 ol &l

H T SR 8 B[R BRAT § SR HA S A A DA g B I
ST ¥, 40 BT T TWHAYR J IRH DX




21.12.2015 166

2N B PAR (TGN : HEIGd, PR 39 [A9IP D AGH A HIS[ET 5 ST TR
BT TQTHY 106 B DT [JaR PR ! & AT 101 T S| H ol AT &7 IRar et 21 I8
3 91 2 b STommT I 9l B galls 980 o Al gl HiS[El 91 5 SI@HEl § 39! RAfd
W <T 8, g7 ST W BIg B e B el 8 DR B $el ® fb g7 @i w 0.3
e & gaTs & W& ¢ 39 RIRY § Y STt & i W) 5,00,000 WRIS $UA BN @A
BT fha Iferd BRT? AT WRBR A 3R & b HIS[aT SR &1 Ve, $h R daxie
I gexhde B BT B fhar oMU, Ry e wad: 96 S| X I8 IRIORI-gfeadn
ST &, 39 AN W BIS AN 6! BIdl & Sl %I BRU WM 8 § e 54 S 6l
AfeeT T & & yarE BT A F e YD1 Fr & R s a1 B wewr ff day gren
gl 99 d HifesT & IR I 78 fuer oar g 3R 39 R e T8 fhar Shar § 99 9%
T T A SR A AN §Hd T8l 8, SHE-SNTE UMl &1 Jdlg &H 8 Hs o8 A1
HebIoT B AT &l T U I8 W ST § b W B AR FEM a_AM b qHI Al H e
31fdes B &, S9 RIRT & STt &1 aRagd g &1 9rar @ afdes 8 w8 Jfeai & Siat &l
<&l B

AN I8t AfeEl § S BT yaTE ghia W) R 21 qR 99 Uah §HH ST dT are Tel
BT T8 T T 7 IR 39 g W e far-fawel 5y o sia art uRags &1 gars
W A BRATIT HRAT 984 &1 Gi¥epel oIl | faiwsii 1 1 7411 8 6 St art 4 3fferep
T vd A & SR ST Uguu H1 W1 9T, i AfeAl H ATddredl & 249 o
ST 4gyoT U1 BN, 98 O B € U B L (@) | € S 7 Mfds gerad W
Bl fTd STa-oitd, faRioey weferdl &R ST JHTa TS| 377 BRI Afedl &1 1 gled
g7 98 el 9t o1 %@ 2| goia: et ugfia g gt ©, swifery usd g ugfa qa der
=R | TS AfCAT BT TGOl Hod R Bl GRATSG W vl & cifeh b1 Al 31fdep evraet
R e feE 2 ... (ragr)
A AU ¢ BIeTel=s Sff, 7@ 39 (U= a1 FHTG DIy |
2N BITers HAR ¢ BAN QAT BT Tl & G A 8, AT 34 W g & aeaehdl 2
3R BH WIPpiaed Il BT Wi gfa o= &1, A1 wfasy & e &1 W TR Hahe OaT 81 SR

... (cgagT)




21.12.2015 167

JaTafT wRIed, # UEh e § ol a1d W @ v gl 39 gl wooft 5ia An
H1 0 B T & S SR 2| U BT H 8 8 AT Sfel AT W 8 AT B
& forg fiR 9, fheg oonmdt & 918 ST AR &t e & HROT ool I8 AT I & i
gl oIt 9t B Pl Ararard R 0.3 URed © AT 39D wedl & A @ gl Bl

7Eed, W1 gd BN 6 St Ant @ S v gREoE) Tge 9 €, S 8 91 B
B yATd fhar S| aga-agd gade|
AT | @ 3R G A garsit § MiE ® f 39 vy W dem arel 9gad A €
3R WY DI &9 H & Y HAl S Bl ReA1g o= a9 841 21 S MY 9 q-al AT 3
&l 37U AT e <, I e e




21.12.2015 168

siwett A1 ot (RraeR): 9wfa #eiey, AR 993 | 8 999 &H 81 Srdl gl ... (J9em)

[Ty AEIGY, WEY US NS SN fAgRIds, 2015 S AMAIT HAT S ofh) 3
g # Sud wndd # 9o & foy W g2 g1 A 3w forg Wy wE oft o gew @ gea
ST 9TEdl § il A ST B ggd YD § SR ATl b a8 A AT I Sl S8 T8
et off, 577 ®El A g a8 Sie el & 81 ¥g fawy o amar & {6 g ) AR 9
gReft TR IARAT 2| Uge Ui AR BT WHETH o, oAfh IS 106 AR B SireA H AT A1
8, I8 WHY & IR I8 ¥ UG | ST 89 A8 & [ Ig ey Siel yRas o=
o & a5 @ uRasT &1 Wad {1 ATH A Sl §l ¥ @ doid (A% e T WS
AR F ST URaET B FawT Tl IET 21 9 AHAE A ARA W 31gdT T 2l 99 & f[Jhw
H S A B HS@YUl AR B Whdl 8, il STl UREET © WIEF, FHoll bl WU,
a1t ArTa SR wITaRel & gfte & Hequl fadhed 21 S99 S89 Bl qad 8 Ahdl & 3R
S AT & Y a9 3R Wil A0 &7 9 srraedesar T80 Bkil| SMRe®!, 99 3R R
@ <A S AN gRaedT @ & WE §l URa § A1 A ¥ ugd, |fedi 3 a8 uRkdegd &
T WIEA W@ T, U STeal & d1G $ADT Suen & Wit gRuRaw e wedh &R e
URIET UR BT SE1d g6 AT 8l

gafory 59 fA9ge &) fA9vdr &1 s9 919 ¥ Udl oldl & 6 U B8Ry Ura’ ¥ Srer
Foh &3 4 B 150 fhell 3R YT ANT A 500 fohell R QAT S qebell &, T8l STt AT &
H 4000 fHell MR ST 1 Fhal 2l favg 9 & gR1 fFY T U 3eds & AR STel
ST gRT Ueh fole’ 399 gRT 105 e fohaildier of SR ST \ebdl ®, a8l ¥ol gRT 85 <
fohairHieR 3R Wsd AN gRT A% 24 ¢ fhariier AT ST S Wehdl 21 STt AW ¥ TN
®1 @Y 30 U Ui fharfier arar & Safe X A1 SR qee AT URdsd H Yg @I 1.5
S0 Ui fhalrfier I@ mam €1 S 3R SIRar S g ft Ster Wt R R € Siefes awa
# g oWl A © forg @ 3.3 Ui 21 AegAl A udl e g 6 Sl Aml gR At
T TN B SR SErSl & Ui e fhoiiier 32 W 36 UM Ha SIZINHRISS Bl Sl
BT 21 T URaed ¥ B srseiiadrss ufd o fhadiey 51 9 91 U¥ 3k 32 ¥ 36 UH
g St 21 39 Ruiet ¥ udr gedr & f6 o uRagT 29 § YR 98T &1 ged ¥l 3R




21.12.2015 169

iR & {0 99 S99 A1eaH g1 59 At & Hieud W WRGR 9 &A™ Bl STorE T
I 9o B folU IR Bl 39 IAd T < Bt 101 AR Bl STadrl H desied B Bl
JRIT 2] S YAddl 3R X AT BT arsl HH BT <9 BT 3Mid fawr erml S &
TR BH BT S-S # S fagehd 81 RE 8, BA B | [IER & Ay dew o Afedt
B AW o b B, 99 AN AT B g9H wnfiret fHA SIrom @1 9gd srest Bl

# A @3 Sl 1 aga gwgde Bl g o a8 foT § e B € SR 1 B dred
2 3R JUAT WHR & & [y Igf 93 2| g=rara]




21.12.2015 170

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I rise to fully support the Bill.
I also take this opportunity to congratulate the hon. Minister Shri Nitin Gadkariji
for moving such a Bill. During the discussion on the Supplementary Demands for
Grants, I have stated that the maximum expenditure in the Plan Expenditure is
from the Road Transport and Shipping. There is an excellent performance on the
part of the Ministry Road Transport as well as on the part of the Ministry of
Shipping. 1 also take this opportunity to congratulate the hon. Minister and his
Ministry for that.

The significance of inland water transport has already been narrated by
most of the hon. Members of this House and I do not want to repeat it. The
transport of hazardous substances is the most important thing. The inland water
waterways transport system is the eco-friendly transport system. We are having
14,500 kilometres of inland waterways in our country. Unfortunately, we are not
able to exploit the potential which we do have. That is a very sad picture even
after 7 decades of our Independence.

I would like to suggest to the hon. Minister that if the Government is able to
develop this potential, definitely it will be a record as far as our country is
concerned. It will contribute positively to the GDP of our country. The economy
of our country will definitely be boosted. So, I fully support this Bill.

Sir, development of waterways involves dredging, barge construction and
operation, terminal construction and operation facilities for the navigation, etc. So
many other facilities have to be provided for smooth navigation. Definitely it will
result in an increase not only in GDP but also in employment generation. It will
definitely be having a positive impact. So it is a welcoming step on the part of the
Government in moving such a Bill. So, 106 more waterways are to be declared as
national waterways.

My only concern, which I would like to share with this House, is regarding
the cooperative federalism. My only submission is that whether the States have

been taken into confidence while arriving at such a Bill or legislation? Since the
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time constraint is there, I am not going to explain the constructional aspects in the
Union List. List 1, Entries 24, 30 and 56 — these will come within the purview of
the Union List. I do accept it because shipping and navigation on inland
waterways, as declared by the Parliament, are within the purview of the
Government of India. But Entries 56 and 17 — Absolute authority is being given to
the State on the subject of water. Water, appurtenant land and river bed are
confined to the State Subject. The Statement of Objects and Reasons of this Bill
says: “The enactment of the proposed legislation will in no way impinge on the
rights of the State Governments for usage of water, ownership of appurtenant land,
minerals, metal, sand, etc., rather usher in development of transportation and
tourism in States.” There is a little big of contradiction. It is because the
appurtenant land is being used for the construction of the terminals and other
facilities which will definitely affect. I am not objecting to it. But, how will this
issue be addressed? That is the first point, on which, I would seek the clarification
from the hon. Minister.

Secondly, there are certain principles for declaring a waterway as a national
waterway. Studies had started from 1956-57. I am not going into the Study
Reports. Almost all the Study Reports had come to a conclusion that for declaring
a waterway as a national waterway, three conditions had to be fulfilled. First, it
should possess the capability of navigation of mechanically propelled vehicles of a
reasonable size. Secondly, it should have 45 metres width channel and 1.5 metres
depth. Thirdly, it should be a continuous stretch of 50 kilometres.

I would like to know whether these three conditions are being fulfilled in
the case of newly declared 106 National Waterways in this Bill.

Sir, I am coming to the issue regarding conflict of interest. Section 14 (1)
of the Inland Waterways Authority of India is very specific. Many powers and
functions are vested with the Inland Waterways Authority of India. Definitely,
there is a conflict with the State interest and with the Inland Waterways Authority

of India Act. As regards funding, the Minister’s dream is absolutely fine.
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Sir, now I come to my issue relating to my constituency. The hon. Minister
may kindly see that the National Waterway No.3 was started in the year 1993.
Still it is not completed. The most inefficient organization in the country is the
Inland Waterways Authority of India. Nothing is being done. Still, the National
Waterway No.3 is going on. Kindly complete the National Waterway No.3 in a
time bound manner.

I will move my amendments at the appropriate time.

Thank you very much.
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SHRI K. PARASURAMAN (THANJAVUR): Hon. Chairperson, Sir, I would like
to express my sincere thanks and gratitude to my beloved leader, hon. Chief
Minister, Puratchi Thalaivi Amma for allowing me speak on the National
Waterways Bill, 2015 in this august House.

Sir, the hon. Chief Minister, Puratchi Thalaivi Amma, has urged the Union
Government for interlinking of peninsular rivers and also for the nationalization of
rivers to facilitate economic development in the country. The Government has
notified a Special Committee for Interlinking of Rivers, as requested by our
beloved leader, Puratchi Thalaivi Amma, on 31 June, 2014. All Inter-State rivers
should be nationalized so that water resources of the country are optimally
utilized. The Union Government must look into this matter seriously and
implement it in a time bound manner.

The Cauvery River is the lifeline of Tamil Nadu, particularly for the
millions of farmers in the delta regions in Tamil Nadu. Our beloved leader,
Puratchi Thalaivi Amma has been praised as ‘Cauvery meetuedutha
Cauverythaye’ by the people of Tamil Nadu for her outstanding success in the
legal battle for restoring the rights of Tamil Nadu in getting water from the river
Cauvery. With the notification of the final order of the Cauvery Water Disputes
Tribunal, the scheme for modernization of the canal system in the Cauvery basin
at a cost of Rs.11,421 crore may be accorded approval. This request of our
beloved leader, Puratchi Thalaivi Amma, on 3™ June, 2104 may be approved at the
earliest.

Under the guidance of the hon. Chief Minister, Puratchi Thalaivi Amma,
the Tamil Nadu Government had submitted a proposal for extension, renovation
and modernization of the Grand Anicut Canal in Thanjavur and Pudukkottai
districts costing Rs.2,610 crore to the Central Water Commission, and the
Commission also gave the in-principle consent. I would urge the Government to
consider this important proposal and allocate the requested funds at the earliest for

the speedy implementation of the Grand Anicut Canal project.
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The hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma, had
sought the assistance of the Union Government for the implementation of the
proposal to divert the flood waters of the river Cauvery to drought-prone areas by
linking the rivers Cauvery, Vaigai and Gundar at a cost of Rs.5,166 crore. This
very important project benefiting the people of the dry track of the Southern
Regions in Tamil Nadu was unreasonably kept pending and later on returned by
the previous Government. This project proposal should be approved
expeditiously.

Now, the Union Government has evolved a policy for an integrated
development of Inland Waterways throughout the country and has accordingly
identified 101 new National Waterways apart from the five existing National
Waterways.

The National Waterway-19 in Bhavani River will cover a length of 94
kilometres from Bhavanisagar Dam, Sathyamangalam to confluence of Bhavani
and Kaveri. The National Waterway-51 in Kaveri-Kollidam River covers a length
of 364 kilometres from Uratchikottai Barrage to confluence of River Kollidam
with Bay of Bengal at Pazhaiyar. The National Waterway-66 in Manimutharu
River covers a five kilometres stretch from Manimutharu Dam to confluence with
Tamaraparani River near Aladiur.

HON. CHAIRPERSON : Please conclude, now.
SHRI K. PARASURAMAN : Please give me a minute, Sir. I am concluding.

The National Waterway-74 in River Palar covers about 141 kilometres of
length from Virudampattu rail bridge, Villore to confluence with Bay of Bengal at
Sadurangapattinam. The National Waterway-78 in Pennar River covers about 29
kilometres from Penna Barrage, Pothireddypalem to confluence with Bay of
Bengal near Kudithipalem, National Waterway-93 in Tamaraparani River covers
64 kilometres stretch from Sulochana Mudaliyar bridge, Tirunelveli to confluence
with Bay of Bengal near Punnaikayal.

HON. CHAIRPESON: Kindly conclude, now.
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SHRI K. PARASURAMAN: The National Waterway-100 in Vaigai River covers
45 kilometres length from Barrage near Anai Patti to Viraganoor Dam...
(Interruptions)

HON. CHAIRPERSON: Now, Shri Rahul Kaswan

SHRI K. PARASURAMAN: Sir, in the end, I would urge upon the Government to
expedite the implementation of the interlinking of peninsular rivers and the
nationalisation of all the rivers in the country as requested by our hon. Chief
Minister Puratchi Thalaivi Amma to attain peace, prosperity and progress.

With these words, I conclude. Thank you.



21.12.2015 176

SHRI RAHUL KASWAN (CHURU): Hon. Chairperson, I rise to support the
National Waterways Bill, 2015.

Developing the waterways of our country to make it safer, most economical
and environment-friendly, is the need of the hour. Due to a large network of
feeder State highways, District roads and Village roads, the potential of National
Highways has been exploited fully. However absence of such a network for
Waterways has resulted in gross underutilisation of the potential of National
Waterways. The State Governments have not been able to take adequate measures
for the development and maintenance of Inland Waterways due to insufficient
financial outlays, lack of expertise and other pressing priorities. Thus the Central
Government has to take initiatives to develop this sector.

Sir, while the National Highways contribute to about 40 per cent of the road
accidents today primarily due to trucks, using water transportation can reduce the
number of road accidents and resulting casualties significantly, it also reduces
treatment and rehabilitation costs to a great extent. Moreover the land acquisition
for the Highways and Roads has been a major problem, which has not only
evolved into a sensitive issue, it has also become a time consuming and costly
exercise. Switching to water transportation would be the most viable option to
reduce the dependency on roads, particularly for the transportation of bulk and
oversized cargo. In addition to this, waterways have lots of tourist potential
especially for pilgrimage as many famous pilgrim centres located on the river side.

Sir, currently, there exists five National Waterways, which have been
declared so by the Central Governments by various Acts of Parliament.
Development works on these National Waterways were taken up by the Inland
Waterways Authority of India (IWALI), a statutory organisation, in the year 1986.

Since 1986, only five Waterways have been nationalized because of the
extensive legislation involved in declaring each Waterway a National Waterway.

Moreover only three National Waterways have the required infrastructure to be
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fully operational. For the rest two, the development work is still in progress. Thus
the need for such an integrated Act was felt because with the introduction of the
National Waterways Bill, 2015, the Government proposes to declare 101 Inland
Waterways among 24 States as National Waterways in addition to the five existing
National Waterways.

HON. CHAIRPERSON: Please conclude, now.

SHRI RAHUL KASWAN: Sir, the Confederation of Indian Industry stated that
the Bill is expected to give a boost to inter-model shift from road and rail to
waterways, thus ensuring reduced carbon footprint and cost. The cost of
Waterways is barely 50 paise per kilometres when compared to Re. 1 for
Railways and Rs. 1.5 for the Road sector. The proposed Bill can open significant
private sector opportunities in the areas of dredging, barge construction and
operation, barge repair facilities, terminal construction and operation, storage
facilities, navigation , consultancy etc., which can positively contribute to the
economic growth of the country. It is estimated that the development of the
Waterways sector would entail investment of more than Rs. One lakh crore; and
around one lakh employment opportunities would be created.

HON. CHAIRPERSON: Please conclude, now.

SHRI RAHUL KASWAN: Sir, please give me two minutes, more.

In the end, I would like to thank the hon. Minister for introducing this very
important legislation in Parliament as it was the need of the hour. The Waterways
of India have bourgeoning potential to lead India into a new era of development.
This legislation will solve many problems, which have stood as roadblocks in the
way realizing the full potential of the Waterways.

I would kindly request the Minister to look into the following suggestions: -

A time frame is required for the completion of the requisite studies for the
development and utilization of the waterways;

The Government should take necessary follow up action on the Inland

Water Transport Policy Document of 2001;
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Replicate the successful model used for the development of the five
existing waterways, onto the proposed 101 additional National Waterways;

And, look into the creation of a State Level Water Management Committee
with representation from the State Government to increase efficiency and
encourage decisions.

I support this Bill and I thank you
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*SHRI SAUMITRA KHAN (BISHNUPUR): Respected Sir, I am a Bengali,
therefore I will speak in Bengali. We all know about National Highways and we
also know about the state roads and transport systems. Now we see that
transportation by in land waterways has started. Thus today, sitting in this august
House, I must salute a person, Hon. Chief Minister of West Bengal, our respected
leader, who has given me the opportunity to be elected as a Member of Parliament
for the first time. It is because of her that I am able to deliver this speech here. I
pay my heartfelt respect to our Didi.

India is a riparian country and many of its cities are on the banks of river.
Since our childhood we have been reading about rivers and water bodies. All the
races viz Aryans, Non-Aryans, Mughals, British have come to India through
waterways. But today 69 years have passed. National Waterways was set up in
1987 like the National Highways. However it has not been developed any further.
We find NH-1, NH-2 but do not see National Waterways 1, 5 or 6. For the first
time we are going to have 101 new National Waterways and their numbers can be
found beside the rivers just like Highways. This is really necessary. We have
heard a lot about this Bill and we have also learned a lot from the discussion. But
it should be remembered that river Ganga is a very important river on the bank of
which lies the city of Kolkata. It was once the capital of India. The Waterway that
was to link Kolkata and Allahabad has not been completed as yet. This Allahabad
— Haldia Waterway should be completed as early as possible. The most important
point is that the barges and boats which operate on the river should be given
subsidies. Without subsidy nothing much can be achieved. People must be
encouraged more and more to use the Waterways and for that subsidy is extremely
necessary. In several rivers, water is available for only six months; what about the
rest of the year when they are dry? As the fishermen are helped by the
Government during lean reason, (our Hon. Chief Minster has extended support to

the fishermen already) similarly, the boatmen should also be encouraged with

* English translation of the Speech originally delivered in Bengali.
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subsidy. If that is done then the attempt to develop inland Waterways will be
successful. With these few words I thank you for allowing me to speak and I

conclude my speech.
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16.42 hours (Hon. Deputy Speaker in the Chair)
SHRI ARVIND SAWANT (MUMBAI SOUTH): Thank you Deputy-Speaker, Sir,

I am standing here to heartily welcome and congratulate the hon. Minister for
bringing up this National Waterways Bill. I knew the gentleman for a long time.
Our Minister is such a man that whatever he speaks, he means it and what he
means, he acts accordingly. Today, he has brought this Bill to resolve the issue of
transportation. The highways are burdened; the railways are burdened and that is
the only alternative we have. But nobody looked at it. There is a Minister who is
looking at it. Therefore, in the beginning itself, I heartily congratulate him.

Sir, I have some suggestions to give as well as some clarifications to seek.
We have rainfed rivers. When we need a minimum water level up to two metres,
the rainfed rivers may not have that level continuously for 12 months. So, what
exactly are we going to do? I think the waterways authority should have a techno-
economic feasibility study of it. Then, after verifying the feasibility, they should
propose for these 106 national waterways.

Then, for doing this, we need the financial support. But what is happening
right now? The work on National Waterways 4 and 5 have slowed down for
requirement of financial support. What financial support are we going to get to
complete these projects?

Sir, for getting these projects cleared, we have to go through four different
Acts — the Environment (Protection) Act, the Wildlife Protection Act, the Indian
forest Act and then Coastal Regulation Zone notification. I request the hon.
Minister to have a special body to coordinate with all the different Departments so
that the issues are resolved immediately.

HON. DEPUTY SPEAKER: The hon. Minister will reply at 5:15 pm. I request

you to please conclude so that other Members may get a chance to speak.



21.12.2015 183

SHRI ARVIND SAWANT: I finish in just two minutes.

Sir, the river water is also used for irrigation, drinking, power generation
and other purposes. There again the States have their own problems. So, we have
to deal with the States also. I request the hon. Minister that in this respect let us
have a committee at the State level. This Committee will coordinate with the
Central Government and resolve the issues.

We have the headquarters only at Delhi. Why can we not have regional
offices at the State-level also who will coordinate with you and the problem can be
solved? I have said it a number of times that we need to do de-silting and dredging
of all the ports because de-silting is not done. Right now, what has happened with
the river Ganga? One cannot find a depth of two meter level in the Ganga base
itself. Therefore, my request is that estimation regarding how much water is
required has to be done and that estimation should be done on a weekly basis so
that transportation can done.

Before concluding, I have two small suggestions. A Report has come from
the Committee and the Committee has recommended that the following rivers /
canals -- that have great potential for being considered to be developed as national
waterways -- have not been considered in these 101 waterways mentioned here. |
would like to request you that Vasai Creek to Kalyan, Mumbai to Dharamtar,
Rajpuri means Murud or Dighi to Mumbai Vasai are to be incorporated here. |
would request you to kindly incorporate these too in it.

I wholeheartedly support the Minister for bringing this Bill and giving a
great sigh of relief to the entire country because of this development that is taking

place today. Thank you, Sir.
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* Not recorded.
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HON. DEPUTY SPEAKER: The officer’s name will not go on record.

... (Interruptions)... *
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gaqrg|

* Not recorded.
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SHRI KESINENI SRINIVAS (VIJAYAWADA): Thank you, hon. Deputy-
Speaker, Sir. I commend the efforts of Shri Nitin Gadkari and the NDA
Government for bringing the National Waterways Bill to the Parliament and
bringing focus to the development of inland waterways in the country.

Inland waterways are the most cost-effective of the three modes of
transport, namely, air, rail and road. It is cost-effective, environment-friendly and
also a fuel-efficient mode of transport.

The National Waterway-4 connects Andhra Pradesh and Tamil Nadu. The
State Government, under the leadership of Shri N. Chandrababu Naidu, is eager to
operationalize the Buckingham Canal as a part of the National Waterway-4 Project
connecting Kakinada to Puducherry through canal system via Chennai. The
overall project is estimated to cost Rs. 3426 crore. The segment of facility in
Andhra Pradesh is 888 kilometres, which is expected to cost Rs. 2800 crore. The
Government’s Infrastructure Mission envisages construction of eight terminals at
Kakinada, Rajahmundry, Eluru, Kothapatnam, Mypadu, Dugirajapatnam,
Vijayawada and Tadepalligudem. I would request the hon. Minister to take up the
matter with the Tamil Nadu Government and support Andhra Pradesh in
operationalisation of NW-4 at the earliest.

I would request the Government to look into the development of canals in
Vijayawada City also. Vijayawada is a City of Canals. It is having three canals in
the City, which is my constituency. However, these canals have become no more
than drains. I would request the Central Government to allocate funds for
rejuvenation of the canal network in Vijayawada and beautification of areas
surrounding the canals. It is our endeavour to provide open recreation spaces to the
people of the City and what better place to start than with the canals in
Vijayawada City.

While the Bill is welcome and is an enabling feature for the development of
inland waterways in the country, I would like to draw the attention of the Minister

to certain important aspects that are a hindrance to the same.
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The 223" Report of the Parliamentary Standing Committee on National
Waterways Bill notes that the Inland Waterways Authority of India (IWAI) is
seriously understaffed with the sanctioned strength of only 419 permanent staff
members. [f IWAI is to carry out its functions efficiently, it is most important to
enhance its capacity, both in terms of human resources and finances. The Twelfth
Five-Year Plan has made an allocation of Rs. 1500 crore to IWAI, which was just
Rs. 35 crore in the entire Eighth Plan period. Thus, this is a significant
improvement, but in front of the mammoth investments required for the
development of waterways, the amount allocated is peanuts. In development and
creation of waterways of a width of 30 to 40 metres and a drought of two to three
metres, retention of water levels throughout the year and removal of
encroachments pose a major challenge. The existing bridges over the river should
be redesigned. These activities involve significant finances and hence the
allocation made to IWAI should be enhanced.

Further, there is a question of coordination between the Centre and the
State. The Standing Committee Report recommending the creation of a State
Level Water Management Council with representatives from the State
Government should be considered for overseeing the development of national
waterways and to resolve the issues at State level only. The decentralisation
would, no doubt, speed up the process of waterways development.

Most of the rivers are in the eco-sensitive zone and thus require
environmental clearances for any construction activity to take place. Provisions of
the Environmental Protection Act, 1986; the Wildlife Protection Act, 1972; the
Indian Forest Act, 2006; and the Coastal Regulation Zone Notification will apply
to these waterways. As such, getting these required clearances for these number of

waterways would not be so easy. For this purpose, a Special Cell may be created
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with the consent of the Heads of the Ministries concerned so that the probable
bottlenecks at every stage may be cleared without any hindrances. I believe that
the National Waterways Bill is a step in the right direction. I congratulate the
Minister for taking up the development of inland waterways in a serious manner.

We welcome the Bill. Thank you.
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SHRI GEORGE BAKER (NOMINATED): I thank you, hon. Deputy-Speaker for
giving me this opportunity to speak in this august House. I should like to
congratulate our progressive NDA Government under the wonderful leadership of
our Pradhan Mantri Shri Narendra Modi. I should also like to congratulate Shri
Nitin Gadkari on this wonderful National Waterways Bill which he has brought in
to this House today.

I would only like to say that a little attention be paid to some of the most
neglected parts of the country, that is, the North-Eastern India where we have the
mighty Brahmaputra. It requires a tremendous amount of dredging. If that
dredging is done, we can save thousands of lives and thousands and thousands of
acres of arable land and also the State of West Bengal which requires this dredging
right from Murshidabad and beyond up to the mouth of the Bay of Bengal. If it is
done properly, there will be absolutely a perfect waterway. At the same time, it
would prevent a lot of flooding in the whole of West Bengal where annually a lot
of the tax-payers’ money goes in providing relief. Let us use that money for the

purpose of building and doing something concrete for the beauty of the country.
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SHRI RAMEN DEKA (MANGALDAI): Mr. Deputy Speaker, Sir, the National
Waterways Bill is a welcome step in connecting the rivers in the country. Rivers
are dying in some parts and there are floods in other parts of the country. Inter-
connecting the rivers can solve this problem. From times immemorial, river routes
in the country have been the main mode of transportation and civilization grew on
the banks of rivers in our country.

I come from Assam. As our hon. colleague George Baker said and we agree
with him, Brahmaputra is a mighty river. During British era and earlier to that the
river route of Brahmaputra was the only route of transportation. After partition, the
transportation business has gone down day by day. Owing to that, transportation
cost increased and people of the North-Eastern States have suffered.

Sir, I rise to support the Bill. I request the hon. Minister to emphasise on
development of river ports on Brahmaputra as well as in the Barak Valley for
hassle-free transportation. Passenger transportation can increase with inter-State
tourism and with tourists coming from abroad. Infrastructure in this sector in
Assam is very poor. I hope the hon. Minister will take note of this point and
develop Brahmaputra’s infrastructure to pave the way to play a major role in
waterways.

Once again, I thank our hon. Minister for this Bill. Thank you.
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SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Mr. Deputy Speaker,
Sir, I would confine my speech to inland waterways, Allahabad-Haldia stretch of
Ganga-Bhagirathi-Hughli river. No doubt it is the safest and cheapest carriage
system so far.

Sir, imported coal from Indonesia is being carried through river Bhagirathi
from Haldia to Farakka, NTPC, by big-size ships and vessels. When such vessels
travel through the rivers, huge waves are formed. When such waves hit the banks
of the river, erosion takes place. And this erosion is affecting both the banks of the
river.

I am not an expert but I have a few suggestions to make in this regard. If we
do some regular dredging in the riverbed, such erosion can be stopped. We have to
repair the embankment of the river on a regular basis. Then we can stop this
erosion.

I urge upon the Government to send an expert team to survey the actual
ground situation and take a report from them and do the needful. This is my

submission. Thank you.
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PROF. RICHARD HAY (NOMINATED): Hon. Deputy Speaker, Sir, [ may be
permitted to speak only on four issues. First is about the development of the
Azhikkal sea port at Kannur. If developed, it can become one of the best natural
sea ports in India and would facilitate foreign trade. As nearby there are a lot of
rivers, a network of Indian Waterways can be developed in that region which
would facilitate Indian trade also.

Secondly, stringent measures are to be adhered to ensure safety of
passengers in the light of frequent accidents in the water transport system in
Kerala. There are tragic incidents which have taken place over the years in
Kerala. There is a lot of possibilities to develop water canals from Calicut area to
Sultanpet in Kasargod, that is, North Kerala, which can be easily connected for the
purposes of promoting tourism as well as movement of goods and people.

Thank you.
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SHRI P.P. CHAUDHARY (PALI): Sir, it is a visionary Bill of a visionary
Minister.

The development of such waterway network will require dredging of the
river system to increase the depth causing substantial changes in the river system.
Has any study been done to ascertain the environmental impact of such
development on the eco-system and the aquatic life of the river? Does such
development lead to changes in the flood plains of the river affecting their
productivity and agricultural capacity as also productivity of the nation due to such

changes?
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HON. DEPUTY SPEAKER: The House will now take up the motion for

consideration of the Bill.

The question is:

“That the Bill further to make provisions for existing national
waterways and to provide for the declaration of certain inland
waterways to be national waterways and also to provide for the
regulation and development of the said waterways for the purpose of
shipping and navigation and for matters connected therewith or
incidental thereto, be taken into consideration.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House will now take up clause-by-clause

consideration of the Bill.

Clause 2 Existing national waterways and
declaration of certain inland

waterways as national waterways
Amendments made:

Page 2, line 3, for "shall continue", substitute "shall, subject to the

modifications made under this Act, continue". (1)
Page 2, line 8, for "106", substitute "111". (2)
(Shri Nitin Gadkari)
HON. DEPUTY SPEAKER: Prof. Saugata Roy - Not present

The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.
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Clause 4 Amendment of section
2 of Act 82 of 1985

HON. DEPUTY SPEAKER: Prof. Saugata Roy - Not present
The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

SCHEDULE
Amendments made:

Page 3, line 5 and 6, for "Ganga Bhagirathi-Hooghly River", substitute
"Ganga-Bhagirathi-Hooghly Rivers". 3)

Page 3, line 28, for "Kolam-Kottapuram", substitute "Kollam-
Kozhikode". (4)

Page 3, line 31 to 35, for "be a line drawn across the river Periyar paralel
to Kottapuram road bridge (NH 17) connecting Maliankara and
Valiapanikan Thuruthu at a distance of 1.0 kilometre upstream, and",
substitute "be Kozhikode at Lat 11° 13' 39" N, Lon 75° 46' 44" E and". (5)

Page 4, for lines 3 and 4, substitute "Kaluvelly Tank, Nashik-
Bhadrachalam-Rajamundry Stretch of River Godavari and Bridge near
village Galagali-Wazirabad-Vijyawada Stretch of". (6)

Page 4, line 15, for "Lon 82° 14'20", substitute "Lon 82° 14' 20"E". (7)

Page 4, lines 22 and 23, for "at Bhadracham across river Godavari at
Lat 17°40'39"N, Lon 80° 52'52"E", substitute "on Mumbai-Agra
Highway at Nashik across river Godavari Lat 20° 0'07"N, Lon 73°
48'12"E". (8)
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Page 4, for "lines 28 and 29, substitute "Western limit: Bridge near
village Galagali" Lat 16° 25' 28"N, Lon 75°26'19 "E;". 9)

Page 4, lines 32 and 33, for "Brahmani-Kharsua-Dhamra Rivers",
substitute "Brahmani-Kharsua-Tantighai-Pandua Nala-Dudhei Nala-
Kani-Dhamra river system". (10)

Page 4, line 45, for "Dhamra rivers", substitute "Tantighai-Pandua
Nala-Dudhei Nala-Kani-Dhamra rivers". (11)

Page 5, line 9, for "Hansua river", substitute "Hansua river, Atharabanki

Creek". (12)

Page 5, line 15, for Atharabanko", substitute Atharabanki". (13)
(Shri Nitin Gadkari)

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your
amendment No. 30 to the Schedule?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Sir I beg to move:

Page 3, for line 28 substitute,—

“3. National Waterway 3 West Coast Canal Extension:

NORTH:
Kottapuram at Lat 10°11'38.32"N, Lon
76°12'4.39"E to Kasaragod point near

Talangara Fishing harbour at Lat
12°28'30.86"N, Lon 74°59'21.69"E.

SOUTH:

Kollam at Lat 8°53'44.75"N, Lon 76°35'0.30"E
to near Kolachal harbour at Lat 8°10'25.07"N,
Lon 77°14'46.49"E and" (30)

Sir, may I make a submission? [ am very much satisfied with the
substantial reply given by the Minister. The point is this. I think, it is an oversight
from the Ministry. My Amendment No. 30 is regarding National Waterway 3. In
the original Bill which you have introduced in the House, a specific provision is

there that National Waterway will be extended from Kottapuram to Calicut. Also,
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there was a provision in 107; I am not going into the details. From Kollam to
Kovalam is there. From Kovalam to Kolachal is also there. But, unfortunately,
when you have proposed the amendments, there is a lacking in which I want to
correct the Bill so that the National Waterway may be extended from Kottapuram
to Kasaragod and from Kollam to Kolachal because in Kolachal also a big port is
coming and Vizhinjam is being connected. This is the amendment. I can very
well understand the difficult. Anyway I am moving the amendment.

HON. DEPUTY SPEAKER: I shall now put Amendment No. 30 to the Schedule
moved by N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The hon. Minister to move Amendment No. 14.
SHRI NITIN GADKARI : I beg to move:-

Page 5, for lines 24 to 52, substitute—
"6. National Waterway 6  Aai River:

Upstream of Bridge at Adalguri No. 3 at
Lat 26° 33'32"N, Lon 90°34'01"E to
confluence with Brahmaputra river at Lat
26°12'50"N, Lon 90°36'24"E (4.7 km
upstream of Narnarayan Setu at Jogighopa).

7. National Waterway 7  Ajoy (Ajay) river:
Bridge on Morgram-Panagarh State
Highway No. 14 at Illambazar Lat
23°36'56"N, Lon 87°31'58"E to confluence
of river Ajoy with river Bhagirathi at Lat
23°039'23"N, Lon 88° 07'57"E at Katwa.

8. National Waterway 8  Alappuzha-Changanassery Canal:
Boat jetty, Alappuzha at Lat 9°30°3"N, Lon
76°20'37"E to Changanassery Jetty at Lat
9°26'42"N, Lon 76°31'42"E.
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9. National Waterway 9  Alappuzha-Kotayam-Athirampuzha
Canal:

Boat jetty, Alappuzha at Lat 9°30'03"N, Lon
76°20'37"E to Athirampuzha market lat
9°40'04"N, Lon 76°31'54"E.

10. National Waterway 10 Amba River:
Arabian Sea, Dharamtaar creek near
village Revas at Lat 18°50'15"N, Lon
72°56'31"E to a Bridge near Nagothane ST
Stand at Lat 18°32"20"N, Lon 73°8'0"E.". (14)

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your
amendment No. 27 to the Schedule?

SHRI N.K. PREMACHANDRAN: Sir, I once again thank the Minister for
including  Alappuzha-Changanassery = Canal and  Alappuzha-Kotayam-
Athirampuzha Canal. My amendment is only in respect of the longitude and

latitude; it may be corrected. I am not moving the amendment since it is being

incorporated.

HON. DEPUTY SPEAKER: The question is:
Page 5, for lines 24 to 52, substitute—

"6. National Waterway 6  Aai River:
Upstream of Bridge at Adalguri No. 3 at
Lat 26° 33'32"N, Lon 90°34'01"E to
confluence with Brahmaputra river at Lat
26°12'50"N, Lon 90°36'24"E (4.7 km
upstream of Narnarayan Setu at Jogighopa).

7. National Waterway 7  Ajoy (Ajay) river:
Bridge on Morgram-Panagarh State
Highway No. 14 at [llambazar Lat
23°36'56"N, Lon 87°31'58"E to confluence
of river Ajoy with river Bhagirathi at Lat
23°039'23"N, Lon 88° 07'57"E at Katwa.
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8. National Waterway 8  Alappuzha-Changanassery Canal:

Boat jetty, Alappuzha at Lat 9°30°3"N, Lon
76°20'37"E to Changanassery Jetty at Lat
9°26'42"N, Lon 76°31'42"E.

9. National Waterway 9  Alappuzha-Kotayam-Athirampuzha

Canal:

Boat jetty, Alappuzha at Lat 9°30'03"N, Lon
76°20'37"E to Athirampuzha market lat
9°40'04"N, Lon 76°31'54"E.

10. National Waterway 10 Amba River:

Arabian Sea, Dharamtaar creek near

village Revas at Lat 18°50'15"N, Lon
72°56'31"E to a Bridge near Nagothane ST
Stand at Lat 18°32'20"N, Lon 73°8'0"E.". (14)

The motion was adopted.

HON. DEPUTY SPEAKER: All right, he is not moving. The hon. Minister to
move Amendment Nos. 15 to 20.

SHRI NITIN GADKARI :Sir, I beg to move:-

Amendments made:

Page 6, for lines 2 to 44, substitute—

"11. National
Waterway 11

12. National
Waterway 12

Arunawati Aran river System:

Bridge on State Highway No. 211 at Lat
20°13'33"N, Lon 77°33'23E to confluence
of Arunawati and Aran rivers near
Ratnapur village at Lat 19°59'31"N, Lon
78°09'38"E to confluence of Aran and
Penganga rivers near Chimata village at
Lat 19°54'08"N, Lon 78°012'36"E.

Asi River:

Ganga river confluence at Assi Ghat,
Varanasi at Lat 25°17'19"N, Lon 83° 0'25"E
to near Newada, Varanasi at Lat 25°
16'37"N, Lon 82° 58'18"E.
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13. National AVM Canal:

Waterway 13 Poovar Beach at Lat 8°18'30"N, Lon
77°04'45"E to Erayumanthurai Bus Stop
at Lat 8°14'54"N, Lon 77°09"'34"E.

14. National Baitarni River:

Waterway 14 Dattapur village at Lat 20°51'45"N, Lon
86° 33'30"E to confluence with Dhamra
river near Laxmiprasad Dia at Lat
20°45'13'N, Lon 86° 49'15"E.

15. National Bakreswar Mayurakshi River System:

Wateryway 15 Bakreswar river from Nil Nirjan Dam at Lat
23°49'31"N, Lon 87° 24'59"E to confluence
of Bakreswar and Mayurakshi rivers near
Talgram village at Lat 23° 51'58"N, Lon
88°02'21"E.
Mayurakshi river from Talgram village to
confluence with Dwarka river near Dakshin
Hijal village at Lat 23° 58'22"N, Lon

88°09'21"E.

16. National Barak River:

Waterway 16 Lakhipur Ferry Ghat Lat 24°47'18"N, Lon
93°01'16"E to Tuker Gram Lat 24°52'34"N,
Lon 92°9221E.

17. National Beas River:

Waterway 17 Talwara Barrage at Lat 31°57'22"N, Lon
75°53'37"E to confluence of Beas and

Sutlej rivers near Harike at Lat 31°09'09"N,

Lon 74°58'08"E.

18. National Beki River:

Waterway 18 Elenagamari Lat 26°38'37"N, Lon
90°59'02"E to Bramaputa confluence at Lat
26°14"24"N, Lon 90°47"21"E.".

(15)
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Page 7, for lines 2 to 44, substitute—

"19. National
Waterway 19

20. National
Waterway 20

21. National
Waterway 21

22. National
Waterway 22

Betwa River:

Rirwa Buzurg Dariya at lat 25°54'17"N, Lon
79°45'06E to confluence of Betwa and
Yamuna rivers near Merapur Daria village
at Lat 25°55'11"N, Lon 80°13'08"E.

Bhavani River:

Bhavani Sagar Dam, Sathyamangalam at
Lat 11°28'16"N, Lon 77°06'49"E to
confluence of Bhavani and Kaveri rivers
at Kaveri river bridge on Salem-
Coimbatore Highway'"National Highway-
47 Lat 11°25'54"N, Lon 77°41'02E.

Bheema River:

Barrage (approz 1 km from Hippargi village)
at Lat 17°09'05"N, Lon 76°46'34"E to
confluence of Bheema and Krishna rivers

at Gundloor Lat 16°24'28"N, Lon 77°17'13"E.

Birupa Badi Genguti Brahmani River
System:

Birupa Barrage at Choudwar at Lat
20°30'49"N, Lon 85°55'20"E to Confluence
of Birupa and Brahmani rivers near
Upperkai Pada village at Lat 20°37'36"N,
Lon 86°24'19"E including alternative route
from, Samaspur village Lat 20°35'41"N,
Lon 86°06'32"E to near Kharagpur village
Lat 20°38' 28"N, Lon 86°17'32"E.

Bramani river fom confluence of Birupa
and Brhmani rivers near Upperkai Pada
village at Lat 20°37'36"N, Lon 86°24'19"E
to Bramani river at Katana Lat 20°39'26"N,
Lon 86°44'53"E.
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23. National
Waterway 23

24. National
Waterway 24

Budha Balanga River:

Barrage (approx 300m from Patalipura
village) at Lat 21°38'13"N, Lon 86°50'53"E
to conlfuence of Budha Balanga river with
Bay at Bengal at Chandipur Fishing Port
Lat 21°28'12"N, Lon 87°04'12"E.

Chambal River:

Chambal road bridge on National
Highway-92 Lat 26°41'56"N, Lon
78°56'09"E to conlufence of Chambal and
Yamuna rivers at Charakpura village

Lat 26°29'30"N, Lon 79°15 '01"E.". (16)

Page 8, for lines 2 to 44, substitute—

"25. National
Waterway 25

26. National
Waterway 26

27. National
Waterway 27

28. National
Waterway 28

29. National

Chapora River:

Bride at State Highway No. 124 (1Km from
Maneri village) Lat 15°'42'47"N. Lon
73°57'23"E to Confluence of Chapora river
with Arabian Sea at Morjim Lat 15°36'33"N,
Lon 73°44'01"E.

Chenab River:

Chenab road bridge at Lat 33°05'07"N, Lon
74°48'06"E to Bridge near Bhardakalan at
Lat 32°48'12"N, Lon 74°34'53"E.

Cumberjua River:

Confluence of Cumberjua and Zuvari
rivers near Cortalim ferry terminal Lat
15°24'40"N, Lon 73°54'48"E to confluence
of Cumberjua and Mandovi rivers near
Sao Martias Vidhan Parishad Lat
15°3126"N, Lon 73°55'34"E.

Dabhol Creek Vashishti River:

Arabian Sea at Dabhol Lat 17°34'51"N, Lon
73°09'18"E to bridge at Pedhe Lat
17°32"39"N, Lon 73°30'36"E.

Damodar River:

223
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Waterway 29 Krishak Setu, Bardhman on State Highway
No. 8 at Lat 23°12'40"N, Lon 87°50'54"E to
confluence with Hooghly river near

Purbha Basudebpur at Lat 22°21'01"N, Lon

88°05'19"E.
30. National Dehing River:
Waterway 30 Rail Bridge at Merbil Majuli No. 1 Lat

27°19'25"N, Lon 95°18'45"E to confluence
of Dehing and Brahmaputra rivers near
village Lachan at Lat 27°15'10"N, Lon

94°40'01"E.
31. National Dhansiri/Chathe River:
Waterway 31 Bridge near Morongi T.E. village Lat

26°24'41"N, Lon 93°53'47"E to Numaligarh
Lat 26°42'01"N, Lon 93°35'15"E.

32. National Dikhu River:

Waterway 32 Bridge at Nazira on State Highway No 1
Lat 26°55'18"N, Lon 94°44"27"E to
confluence of Dikhu and Brahmaputra
rivers at Lat 26°59'58"N, Lon 94°27'42"E.".

(17)
Page 9, for lines 2 to 45, Substitute—
"33. National Doyans River:
Waterway 33 Bridge near Sialmari Lat 26°10'47"N, Lon

93°59'10"E to confluence of Doyans and
Subansiri rivers at Lat 26°26'53"N, Lon
93°57'12"E.

34. National DVC Canal:
Waterway 34 Durgapur Barrage Lat 23°28'47"N, Lon
87°18'19"E to confluence point of DVC

canal with Hoogly river near Tribeni Lat
23°0'31"N, Lon 88°24'55"E.
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35. National
Waterway 35

36. National
Waterway 36

37. National
Waterway 37

38. National
Waterway 38

39. National
Waterway 39

40. National
Waterway 40

41. National
Waterway 41
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Dwarakeswar River:

Bridge near Abantika Lat 23°06'55"N, Lon
87°18'47"E to confluence of Dwarakeswar
and Silai rivers at Pratappur Lat
22°40'17"N, Lon 87°46'43"E.

Dwarka River:

Bridge at Tarapith at Lat 24°06'58"N, Lon
87°47'51"E to confluence with Bhagirathi
river near Maugram village at Lat
23°43'53"N, Lon 88°10'51"E.

Gandak River:

Bhaisaslotal Barrage near Triveni Ghat at
Lat 27°26'22"N, Lon 83°5424"E to Gandak
and Ganga rivers confluence at Hajipur

Lat 25 39°18"N, Lon 85°10"28"E.

Gangadhar River:

Pakriguri Bridge on National Highway—
31C at Lat 26°27'30"N, Lon 89°51'25"E to
Bangladesh Border at Binnachara Point

IIT Lat 26°0'32"N, Lon 89°49'57"E.

Ganol River:

Bangladesh Border at Mankachar Lat
25°31'47"N, Lon 89°51'24"E to bridge near
Dolbari at Lat 25°34'20"N, Lon 90°03'46"E.

Ghaghra River:

Faizabad at Lat 26°47'51"N, Lon 82°06'46"E
to Ghaghra and Ganga river confluence at
Manjhi Ghat Lat 25°44'13"N, Lon
84°42'03"E.

Ghataprabha River:

Barrage near Malali Lat 16°20'01"N, Lon
75°11"23"E to confluence with river
Krishna at Chicksangam Lat 16°20'13"N,
Lon 75°47'54"E.".

(18)
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Page 10, for lines 2 to 45, substitute—

"42. National
Waterway 42

43. National
Waterway 43

44. National
Waterway 44

45. National
Waterway 45

46. National
Waterway 46

47. National
Waterway 47

Gomti River:

Bara Imambara, Lucknow Lat 26°52'21"N,
Lon 80°54'58"E to confluence of Gomti
with river Ganga Lat 25°30'31"N, Lon
83°10'17"E.

Gurupur River:

Confluence of Netravathi river at Lat
12°50'44"N, Lon 74°49'45"E to confluence
of Mangalore Port Bridge at Lat
12°55'35"N, Lon 74°49'37"E.

Ichamati River:

Bridge on Border Main Road at Gobra

near Bangladesh Border at Lat 22°53'50"N,

Lon 88°53'49"E to near Bangladesh Border

at Bansjhari Mallikpur Lat 22°39'07"N, Lon
88°55'35"E.

Indira Gandhi Canal:

Harike Barrage at Lat 31°08'33"N, Lon
74°56'57"E to near Mohangarh Lat
27°18'37"N, Lon 71°09'10"E.

Indus River:

Bridge on highway at Upshi village Lat
33°49'43"N, Lon 77°48'56"E to Bridge on
Shey-Chuchol road near Shey village Lat
34°03'35"N, Lon 77°38'33"E.

Jalangi River:

Bridge on State Highway No. 14 near
Plashipara at Lat 23°47'47"N, Lon
88°27'09"E to confluence of Jalangi with
Hooghly/Bhagirathi rivers at Nabadwip
Lat 23°24'39"N, Lon 88°22'48"E.
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48. National
Waterway 48

49. National
Waterway 49
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Jawai-Luni Rivers and Rann of Kutch:
Jawai river from Jalore at Lat 25°20'37"N,
Lon 72°41'09"E to Luni river near Gandhav
village to Rann of Kutchh at Lat
23°32'54"N, Lon 68°22'27"E.

Jhelum River:

Bridge on highway at Lat 33°49'26"N, Lon
75°03'50"E to Wuler lake, Srinagar at Lat
34°21'37"N, Lon 74°36'36"E.".

(19)

Page 11, for lines 2 to 47, substitute—

"50. National
Waterway 50

51. National
Waterway 51

52. National
Waterway 52

53. National
Waterway 53

Jinjiram River:

Confluence with Brahmaputra river at
Tummi Lat 25°51'51"N, Lon 89°58'57"E to
Fulerchar Point. III at Brahmaputra river
Lat 25°44'15"N, Lon 89°52'53"E.

Kabini River:

Kabini Dam Lat 11°58'25"N, Lon 76°21'10"E
to Beeramballi at Lat 11°56'10"N, Lon
76°14'18"E.

Kali River:
Kodasalli Dam Lat 14°55'08"N, Lon
74°32'07"E to confluence of Kali river with

Arabian Sea near Sadashivgad bridge at
lat 14°50'31"N, Lon 74°0721"E.

Kalyan-Thane-Mumbai Waterway, Vasai
Creek and Ulhas River:

Arabian Sea at Navi Mumbai Lat
18°55'S0"N, Lon 72°53"22"E via Ulhas river
to bridge on State Highway No. 76 near
Malegaon T. Waredi Lat 19°02'38"N, Lon
73°19'54"E;



21.12.2015 228

Bridge on Kalyan-Badlapur road near
Kalyan railway yard at Kalyan Lat
19°14'06"N, Lon 73°08'49"E to Kalyan Lat
19°15'35"N, Lon 73°09'28"E;

Vasai Creek from Lat 19°18'54"N to Lon
72°47'30"E to Kasheli at Lat 19°13'23"N,
Lon 73°0"21"E.

54. National Karamnasa River:

Waterway 54 Bridge at Kakarait Lat 25°18'11"N, Lon
83°31'38"E to confluence of Karamnasa
and Ganga rivers at Kutubpur Lat
25°31'06"N, Lon 83°52'47"E.

55. National Kaveri Kollidam River:

Waterway 55 Uratchikottai Barrage at Lat 11°29'03"N,
Lon 77°42'14"E to confluence of river
Kollidam with Bay of Bengal at Pazhaiyar
Lat 11°21'38"N, Lon 79°49'53"E.

56. National Kherkai River:
Waterway 56 Dam near Gangia village at Lat 22°45'12"N,
Lon 86°05'09"E to confluence with

Subarnrekha river at Jamshedpur Lat
22°50'13"N, Lon 86°09'37"E.

57. National Kopili River:

Waterway 57 Bridge at Banthai Gaon Tinali Bus Stop at
Lat 26°10'41"N, Lon 92°13'05"E to
confluence with Brahmaputra river at
Chandrapur No. 2 Lat 26°15'07"N, Lon
91°56'49"E.".

(20)
(Shri Nitin Gadkari)

HON. DEPUTY SPEAKER: The hon. Minister to move Amendment No. 21.
SHRI NITIN GADKARI: I beg to move:
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Page 12, for lines 2 to 43, substitute—

"58. National
Waterway 58

59. National
Waterway 59

60. National
Waterway 60

61. National
Waterway 61

62. National
Waterway 62

63. National
Waterway 63

64. National
Waterway 64

Kosi River:

Kosi Barrage at Hanuman Nagar Lat
26°31'40"N, Lon 86°55'29"E to Confluence
of Kosi with Ganga river at Kursela Lat
25°24'40"N, Lon 87°15'14"E.

Kottayam-Vaikom Canal:

Kottayam, near Kodimatha at Lat
9°34'39"N, Lon 76°31'08"E to Vechoor
joining National Waterway No. 3 at Lat
9°40'0"N, Lon 76°24'11"E.

Kumari River:

Dam near Amruhasa village at Lat
23°06'37"N, Lon 86°15'51"E to
Mukutmanipur Dam at Chada Lat
22°57'18"N, Lon 86°44'43"E.

Kynshi River:

Bangladesh Border near Mawpyllum Lat
25°12'07"N, Lon 91°15'21"E to bridge on
Nonghyllam-Maweit road at Lat
25°19'35"N, Lon 91°04'07"E.

Lohit River:

Parasuram Kund at 27°52'40"N, Lon
96°21'40"E to Saikhowa Ghat, Sadiya
Sadiya Lat 27°47'49"N, Lon 95°38'14"E.

Luni River:

Dam at Jaswantpura Lat 26°13'35"N, Lon
73°41'20"E to Barrage near Malipura Lat
24°57'04"N, Lon 71°38'02"E.

Mahanadi River:

Sambalpur Barrage at Lat 21°27'34"N, Lon
83°57'50"E to Paradip at Lat 20°19'38"N,
Lon 86°40'17"E.
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65. National Mahananda River:

Waterway 65 Bridge near Gosaipur at Lat 25°26'41"N,
Lon 88°05"26"E to Bangaldesh Border near
Adampur at Lat 24°57'17"N, Lon

88°10'59"E.
66. National Mahi River:
Waterway 66 Kadana Dam Lat 23°18'22"N, Lon

73°49'37"E to confluence with Gulf of
Khambhat near Kavi railway station Lat
22°10'35"N, Lon 72°30'36"E.". (21)

HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your
amendment No. 28 to the Schedule?
SHRI N.K. PREMACHANDRAN: Sir, [ am not moving my amendment.
HON. DEPUTY SPEAKER: The question is:
Page 12, for lines 2 to 43, substitute—

"58. National Kosi River:

Waterway 58 Kosi Barrage at Hanuman Nagar Lat
26°31'40"N, Lon 86°55'29"E to Confluence
of Kosi with Ganga river at Kursela Lat
25°24'40"N, Lon 87°15'14"E.

59. National Kottayam-Vaikom Canal:

Waterway 59 Kottayam, near Kodimatha at Lat
9°34'39"N, Lon 76°31'08"E to Vechoor
joining National Waterway No. 3 at Lat
9°40'0"N, Lon 76°24'11"E.

60. National Kumari River:

Waterway 60 Dam near Amruhasa village at Lat
23°06'37"N, Lon 86°15'51"E to
Mukutmanipur Dam at Chada Lat
22°57'18"N, Lon 86°44'43"E.
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61. National Kynshi River:

Waterway 61 Bangladesh Border near Mawpyllum Lat
25°12'07"N, Lon 91°15'21"E to bridge on
Nonghyllam-Maweit road at Lat
25°19'35"N, Lon 91°04'07"E.

62. National Lohit River:

Waterway 62 Parasuram Kund at 27°52'40"N, Lon
96°21'40"E to Saikhowa Ghat, Sadiya
Sadiya Lat 27°47'49"N, Lon 95°38'14"E.

63. National Luni River:

Waterway 63 Dam at Jaswantpura Lat 26°13'35"N, Lon
73°41'20"E to Barrage near Malipura Lat
24°57'04"N, Lon 71°38'02"E.

64. National Mahanadi River:

Waterway 64 Sambalpur Barrage at Lat 21°27'34"N, Lon
83°57'50"E to Paradip at Lat 20°19'38"N,
Lon 86°40'17"E.

65. National Mahananda River:

Waterway 65 Bridge near Gosaipur at Lat 25°26'41"N,
Lon 88°05"26"E to Bangaldesh Border near
Adampur at Lat 24°57'17"N, Lon

88°10'59"E.
66. National Mahi River:
Waterway 66 Kadana Dam Lat 23°18'22"N, Lon

73°49'37"E to confluence with Gulf of
Khambhat near Kavi railway station Lat
22°10'35"N, Lon 72°30'36"E.". (21)

The motion was adopted.

HON. DEPUTY SPEAKER: The hon. Minister to move Amendment Nos. 22 to
26.
SHRI NITIN GADKARI :Sir, I beg to move:-

Amendments made:
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Page 13, for lines 2 to 45, substitute—

67. National
Waterway 67

68. National
Waterway 68

69. National
Waterway 69

70. National
Waterway 70

71. National
Waterway 71

72. National

Malaprabha River:

Jakanuru at Lat 15°49'51"N, Lon
75°38'54"E to confluence with river
Krishna at Kudalasangama Lat 16°12'30"N,
Lon 76°04'16"E.

Mandovir River:

Bridge at Usgaon at Lat 15°26'42"N, Lon
74°03'12"E to confluence of Mandovi river
with Arabian Sea at Reis Magos Lat
15°28'32"N, Lon 73°46'46"E.

Manimutharu River:

Manimutharu Dam Lat 8